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RAJYA SABHA
Thursday, the 26th February, 2015/7th Phalguna, 1936 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Notification of Ministry of External Affairs
AT AR WRAT BRI AT H 59 H3 (SR (=g 9%, {g) - 7818, |
ATciaT faafaener AR, 2010 BT URT 42 BT IU-GRT (2) F A0 ol JoRLA
Hiaaa ufafeedl &1 srafds w1 & forg Areiar feafdere aRfvaH, 2012 &1 Hened
PR ATel fAeeT HATey BT AT . TH/321/23/2011, &1 29 fawweR, 2014 &1 U
TR (3Frsh a1 fe=l #) |91 Ued IR @l g

[qR<TapTera 3 R 15 | Ry wveam ge. . 1810/16/15]

Public Enterprises Survey

YR e 3R e Sem w3t (sht oid M) : HElgw, | 99 2013-14 & forw A
I GIET (@ | 3N 1) B U U (ST T fo=dt ) 9T ged W 3@ g

[qwTaTerd H @ TS | SRaT T Tat. 2. 1821/16/15]
Notification of Ministry of Environment, Forests and Climate Change

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Sir, | lay on the Table,
under sub-section (3) of Section 63 of the Biological Diversity Act, 2002, a copy
(in English and Hindi) of the Ministry of Environment, Forests and Climate Change
Notification No. G.S.R. 827, dated the 21st November, 2014, publishing the
Guidelines on Access to Biological Resources and Associated Knowledge and

Benefits Sharing Regulations, 2014.  [Placed in Library See No.LT.1851/16/15]

Notification of Ministry Personnel, Public Grievances and Pensions

SR-gd & R 731erd & I H3i; qUE SRt # T I,
diep Rrerra 3R Te F3rerd # o WA 9RAT] Sort faum # e Wit e sfaRe
faum & W W= (=1, Raws Rig) : A8y, § aiRagd Wiy Jar sifdf s, 1951 @
RT3 P IY-YRT (2) b A VR TRIG a1 (GRENe) deies FaHmeett, 2014
P THTIRIT B qTell BIHD, Aldh RIGRIT 3R U F3Terd (HTHd 3R T faumm)
DI G . AP 873 (3N), fadid 5 AR, 2014 BT U U (37U a7 fewat
) U1 Ied TR W g [QRThTera H G TS | SRaq w1 Tet. <. 1812/16/15]




2 Papers laid [RAJYA SABHA] on the Table

REPORT OF THE SELECT COMMITTEE ON THE PAYMENT AND
SETTLEMENT SYSTEMS (AMENDMENT) BILL, 2014

SHRI'V. P. SINGH BADNORE (Rajasthan): Sir, | present a Report (in English
and Hindi) of the Select Committee on the Payment and Settlement Systems
(Amendment) Bill, 2014.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | present
the Seventy-fourth Report (in English and Hindi) of the Department-related
Parliamentary Standing Committee on Personnel, Public Grievances, Law and
Justice on the Tribunals, Appellate Tribunals and Other Authorities (Conditions of
Service) Bill, 2014.

DEMAND TO RAISE MATTER OF NON-IMPLEMENTATION OF
THE ANDHRA PRADESH RE-ORGANISATION ACT

MR. DEPUTY CHAIRMAN: Now, we will take up Zero Hour submissions.
Shri Bhupinder Singh...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, | want your permission to raise one issue.
Injustice is being done to Andhra Pradesh by not implementing the Andhra Pradesh
Re-organisation Act.

MR. DEPUTY CHAIRMAN: You should give notice.

SHRI JESUDASU SEELAM: Even the Finance Commission gave less to
Andhra Pradesh than other States. This is very objectionable.

MR. DEPUTY CHAIRMAN: Have you given Zero Hour notice?

SHRI JESUDASU SEELAM: | want permission of the Chair to raise this
issue.

MR. DEPUTY CHAIRMAN: Please give Zero Hour notice for that. Now,
Shri Bhupinder Singh.
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MATTERS RAISED WITH PERMISSION

Sudden discontinuation of admission by Kendriya
Vidyalaya in Nuapada district of Odisha

it yftiex R (alifeem) : Rt T 9=, 3 oSl Sl 9ie SMRET g, a8 I8 2 &
FITEiel MfSasss RFEgfoae Fdld (@TAEiS!-aANR-HRIYE) S & < ATl
Bl Ta-He 3T fedr =1 371 A1 7T BT T WeTer 519 & o9 | U801 fhar 21 ¥R,
1960 T a8 Y FoTeTT T, 31d ST RTel 91 TT1 J8T IR U+ & o Blerot &1 &1l 1977 H
BH AN A WRAR 4 U WTgd Bictol Yo (AT A1 TE1 FRAR H 9RA FIBR 7 2010 I
Fes femera =re] fhar a1l 319 39 A1dl 13 71 d6 dRE S 3ATh USHRM &, offdh
3t st FAeTery e+ 3 Ugel ST § TSR & fore [ie o <t 3R S ®el fh
& JET 39 AT W TSR & S SN TRAR iR Foldes, JAdTST 7 T8 10
Tehg STHIF W 1 §1 3TR S 98 STHIF URiE el o1 Xe] B, Al iete e SHIF o & forg
) BIRY TRBR B TP A IILRAT B T8 &1 F TP 7199 ¥ IRBR I fFrded Hel
TR § % I8 BIC-BIC I=a] &1 HaTd © MR I8 Uoet gote 21 e & &= 4 98 9a9
ST golteT 81 o9 981 iy fAener™ 991 8 iR ugell S1d # vefies & forg dne
ST 13 IRIG ©, A1 39 TR P 8l 71 a1eV] $96 $UR IRGR F 1 W) 981 31 TS|
B e &1 it Ao s € ... (cagm)... 9%, RIR # S g fJeney 2,
S fofg IRYR 3 Aoa offfh 31 YR # 1 Sfifhw 7, SWd <l g8l MY, Afed
3R IP foTg ITh! I8 SHIF gde 78] 2, A Gieeeye SHF o & foy Wi Ta-He 3iiR
Poldex TH BY 3B &1 AU § 39d A1e09 W GRAR A e dui fb 39 Siee-4-
STeg By famar STy, wife Sifer<! ¥pd § 92 3 A1d ¥ Ug 728 81 39 9% 981 Uil
ST A TS < §I0) IR, Brareis] e § e enive afSdior &1 a8l Wt 6,084
BT H 10 Yo STHI <t 1t oftl 51 il fermeryy S e o et o 8T o R Ud vyl H
STHIE 3 9 B T, a1 $9d fog ft ¥ anf) wrareis! & f$Rede doldex I 91d &1
23R I W 59 IR I7oT 81 TR §1 981 Ueb BUY H 10 U STHI &) A &1 31 e 9T Bl
T gl 981 W S faerned e gah afdior 8, S BiTg 3 & ol 81 I8
FIFEIIST BIRTIG TT & Thad diex TR fRUT g1 919 F 981 ) S [Jeamerd g
PR Bl 91 B T-T b =1 ey § wwRAMe fiRiger o S5 & awiddT 81 SHd
forg # wReR & faeT oxar § % 98 St WRIR &1 981 8, S8l W W 9 @7 2,
WHR el W ey TSR g% TR &I A< 1 MM F&T IIferamie™] hasy
fAfRex 3R ofter offe & grew W A5 81§ e s b IR[YR F i dea
3 B, I 317t & a1 fan 9i7g o gt vefiem g% fovar sl .. @t 19,
W, THR A J&T #1171 e gl

it ety FoR ot (3NfSem): Aelew, § 393 &1 39 fawy 3 9wg d=ar gl
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, | associate myself with
the matter raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself
with the matter raised by the hon. Member.

37t AT AT (SR US2N): AE IS, H ¥ Pl 5 v 3 g Bl g

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

Remarks against Mother Teresa by R.S.S. Chief

SHRI DEREK O’BRIEN (West Bengal): Mr. Deputy Chairman, Sir, since
Independence, only 43 people have been conferred the Bharat Ratna. Just 43
people, Sirl And, one of these 43 is Mother Teresa. So, the kind of comments
made a few days ago not merely insult the memory of Mother Teresa, who, far
from being a Christian Nun, is a national icon, is an international icon. Sir, | think,
a statement like this insults all the 40 or 43 people who have been conferred the
Bharat Ratna, and, it insults the nation.

Sir, the man, who made the statement, said, "she converts". There is an
interesting thing. People like us who live their lives in Kolkata know this. Yes,
Mother Teresa is on record saying, "l convert". She has said this. She said,
"l convert Hindus to become good Hindus; | convert Muslims to become good
Hindus; | convert Christians to become good Christians." Sir, there is beautiful
classical Hindu text of the Bhagavad Gita or the Quran, we should follow those texts
and not listen to one * because this is a wrong kind of advice which he is giving
to the nation, and, the most dangerous part of this is nobody...(Interruptions)...
...(Interruptions)...

sft o AR (SR u<en) : AT @17y AR oT BT TR B IE B2 ... (HAYT). ..

SHRI DEREK O’BRIEN: Sir, nobody. ..(Interruptions)... Sir, my time.
...(Interruptions)...

it gRast BTl RIS TToTeT &, faeeth): R, .. (caaum). ..

SHRI JESUDASU SEELAM (Andhra Pradesh): How can they...(Interruptions)...

SHRI V. HANUMANTHA RAO (Telangana): Mr. Deputy Chairman, Sir...
...(Interruptions)...

* Expunged as ordered by the Chair.
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SHRI DEREK O’BRIEN: Sir, my time... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Allow him to say. ...(Interruptions)...
...(Interruptions)... Let him have his say. Why do you interrupt him?
...(Interruptions)... ... (Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, this is something which
is not ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...
...(Interruptions)... Why do you interrupt  him?  ...(Interruptions)...
...(nterruptions)...  Sit down. Don’t interrupt him.  ...(Interruptions)...

...(Interruptions)...Allofyoutakeyourseats. ...(Interruptions)...... (Interruptions)...
Please take your seats.

SHRI JESUDASU SEELAM: Sir, this is being done... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | am asking Members on this side to sit down.
Why do you interrupt him? ...(Interruptions)... ... (Interruptions)... You please
sit down. Why do you interrupt him? ...(Interruptions)... ... (Interruptions)... Sit
down.

SHRI JESUDASU SEELAM: Sir, this is our... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, you have no right. ...(Interruptions)...
...(Interruptions)... What is this? ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my time must be reset. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, you wil get one more minute.
...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, two minutes are... ...(Interruptions)...
...(Interruptions)... Everything is being taken away, Sir. At least, give me my
time.

MR. DEPUTY CHAIRMAN: That is why | have compensated it by one minute.
...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, | want to suggest to these kinds of people to visit
the Nirmal Hriday, the home for the dying destitutes, to visit Shanti Nagar, to visit
Shishu Bhavan and, interestingly, to listen to the former Shiv Sena MP, * who
lived in Kolkata... ... (Interruptions)...

* Expunged as ordered by the Chair.
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sft foa Pfear: &9 9@ <@ Bl ...(FAY™)... 9 3G Si1dd Bl <@l B
..(STHT)....

MR. DEPUTY CHAIRMAN: No mention of names. ...(Interruptions)...
...(Interruptions)... Name is expunged. ...(Interruptions)... ... (Interruptions)...
Name is expunged. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, this is... ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): This cannot be allowed, Sir.
...(Interruptions)...

it SuRpuTafay: 31y A3 .. (craEm). ..

SHRI SUKHENDU SEKHAR ROY(West Bengal): All the time, my party...
(Interruptions)... ... (Interruptions)...

MR.DEPUTY CHAIRMAN:Hon. Leader ofthe Opposition.. ... (Interruptions)...
...(Interruptions)... Please.

37t SRIeTg Wi WX, S9! ST ... (FAUT). ..

st SuHf: AT g 93Tl L..(@ae™)... Hon. LoP, Shri Ghulam Nabi
Azad, ask them to sit. ...(Interruptions)... ... (Interruptions)... Let him have his
say. ...(Interruptions)... ... (Interruptions)... You sit down. ...(Interruptions)...
...(Interruptions)... Mr. Naqvi, ask your people to sit down. ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, | know, whenever we say something like this,
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... ... (Interruptions)...
SHRI DEREK O'BRIEN: Sir, ...(Interruptions)...

SHRI'V. HANUMANTHA RAQO: They are creating a problem for the law and
order ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is what | am asking. ...(Interruptions)...
...(Interruptions)... That is what | am asking. Why should they stand up? They
seemto support butthey don’tallow himto make the statement. ...(Interruptions)...
...(Interruptions)...

SHRI DEREK O’BRIEN: This is the problem because ...(Interruptions)...
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: What kind of support is this? ...(Interruptions)...
...(Interruptions)... Yes, yes. | wil control him. ... Interruptions)...
...(Interruptions)... This side is not listening to me. ...(Interruptions)...
...(Interruptions)... What do | do? ...(Interruptions)... ... (Interruptions)...

SHRI SITARAM YECHURY: They are opposing him. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, please. ...(Interruptions)...

SHRIDEREK O’BRIEN: Sir, this is the issue. The issue is that they all want to
be the spokespersons but the day the statement was made, no BJP spokesperson
went on television. Why? So, who the spokesperson is, we do not know. Who is
pulling the strings? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)...

SHRIDEREK O’BRIEN: Thetrainis also going only from Ahmedabadto Nagpur.
...(Interruptions)... ... (Interruptions)... Sir, one point ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, all right. ...(Interruptions)...

SHRI DEREK O’BRIEN: No, Sir. All my time has gone away. Sir, on these
issues, there is a difference between the ‘spiritual” and the ‘humanitarian’. This
is a Bharat Ratna, which has been insulted. During the whole Session, in the last
Session, the Prime Minister did not speak on this issue. There was nothing in the
President’s Address and yesterday ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. You can now speak on the President’s
Address. ...(Interruptions)... ... (Interruptions)... All right. Shri Rajeeve to
associate.

SHRI DEREK O’BRIEN: The book written on Mother Teresa was something
beautiful for God. God is everyone’s God. So, no one to get ...(Interruptions)...
...(Interruptions)...

MR. DEPUTY CHAIRMAN:  Shri P. Rajeeve. ...(Interruptions)...
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, allow him to speak. He has been
interrupted. ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | gave him extra time. ...(Interruptions)...
...(Interruptions)... | gave him extra time. ...(Interruptions)... ... (Interruptions)...
| gave him extra time. ...(Interruptions)... ... (Interruptions)... It is okay.
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...(Interruptions)... ... (Interruptions)... He has made his point. ...(Interruptions)...
...(Interruptions)...

SHRI'V.P. SINGH BADNORE (Rajasthan): What is the controversy, | cannot
understand. ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have not given notice. You cannot do this.
...(Interruptions)... ... (Interruptions)... You have not given notice. You cannot do
this. ...(Interruptions)... ... (Interruptions)... Congress benches should behave
properly. ...(Interruptions)... ... (Interruptions)...

SHRI'V.P. SINGH BADNORE: What is the controversy? ...(Interruptions)...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have not given notice. You are not
allowed. ...(Interruptions)... ... (Interruptions)... You sit down, Mr. Badnore.
...(Interruptions)... ... (Interruptions)...

SHRI'V.P. SINGH BADNORE: *

MR. DEPUTY CHAIRMAN: You are not allowed. It is not going on record.
...(Interruptions)... ... (Interruptions)... What you say is not going on record. You
arenotallowed. You have not given notice. ...(Interruptions)... ... (Interruptions)...
Shri P. Rajeeve has given notice. Itis not going onrecord. Mr.Badnore sit down.
...(Interruptions)... ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, what is this?  ...(Interruptions)...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are not allowed. Mr. Badnore, sit down.

You are not allowed. What he said will not go on record. ...(Interruptions)...
...(Interruptions)... Only what Shri Rajeeve says, will go on record.
...(Interruptions)... ... (Interruptions)...

SHRI P. RAJEEVE (Kerala): Thank you, Sir. | am associating myself with
the issue raised by my colleague Shri Derek. | had also submitted notice for this.
Actually, | want to make two points.

MR. DEPUTY CHAIRMAN: You only associate in two sentences.

SHRI P. RAJEEVE: Two points only, Sir. This process of deiconisation of
certainindividualsis anecessary ingredient for spread of hindutva nationalism. First,
they tried to deiconise Mahatma Gandhi, then deiconise Nehru and, now, they are
trying to deiconise Mother Teresa. This is an attempt to spread communalisation in

* Not recorded.
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this country. It is totally condemnable. Actually, Mother Teresa is not only Bharat
Ratna. In addition, she is also Nobel Laureate. In her speech, while receiving
the Nobel Prize, she specifically mentioned that India is my country. She served
for the poor of this country. She stood for the humanitarian concern. Then, Sir,
| demand that the Prime Minister should condemn the remarks of this man about
Mother Teresa...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Naresh Agrawal ...(Interruptions)...
...(Interruptions)...

SHRI P. RAJEEVE: | request the Prime Minister to condemn this to protect
the secular fabric of this country. ...(Interruptions)... ... (Interruptions)...

SHRI SITARAM YECHURY: The Prime Minister should condemn. That is the
demand we are making. ...(Interruptions)... ... (Interruptions)...

SHRIP.RAJEEVE:The PrimeMinister should condemnthis ... (Interruptions)...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: All those who associate will be added.

...(Interruptions)... ... (Interruptions)... Shri Naresh Agrawal has given notice.
...(Interruptions)... ... (Interruptions)... Allnameswillbeadded. ...(Interruptions)...
...(Interruptions)... Mr. Naresh Agrawal. ...(Interruptions)... ... (Interruptions)...
He has given notice. ...(Interruptions)... ... (Interruptions)... You have not given
notice. Sit down. ...(Interruptions)... ... (Interruptions)... Sit down properly.
...(Interruptions)... ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, they are associating. ...(Interruptions)...
...(Interruptions)...

MR.DEPUTY CHAIRMAN: Thatis after this. Lethimfinish. ...(Interruptions)...
...(Interruptions)... Instead of associating, they are disturbing. That is what | do
not like. ...(Interruptions)... ... (Interruptions)...

it TR IPETA (STR USTM): AT SYFHYRT Sft, 7SR ST Bl Sl (YA
fpar T 7, #9 ft 99 w Aifed A B .. (@aEm). ..

it fomrar sfear: feam sromfaa fa? ... caraem)...

sft TR SpraTe: 3 R fohan, ... (aaagm)... e, .. (au™). .. 3 fahar
AT L. .. (IALT)... 3% U BIC &l aTell ... (FaE ). .3Md U Bic fad arai
q...(TGHT). ..
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i fOg HICIR: fha=1? ... (Faegm ). .

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... ... (Interruptions)...
No, no. Only what Mr. Naresh says will go on record. ...(Interruptions)...
...(Interruptions)... 34 o Don’t create problem? ...(Interruptions)...
...(Interruptions)...

it famr pfear: *
it Frarm I +
Sft AR SATA: ST, U AN S &, AIRTRIGT HeAT dTe, ... (aegr). .

st Suwwmf: wfear <, IfSUL.(@aum)...  Katiyarji, sit down.
...(Interruptions)... ...(Interruptions)... BIPR  WTed, dfSTl ..(F@YUM)... 3T,
JfSyL...(casm)...

3ft TR SRTATA: SR JAUHI fHal. .. (@aa ). .. 973 Siear) ... caym)...

MR. DEPUTY CHAIRMAN: Mr. Katiyar. ...(Interruptions)... ... (Interrup-
tions)... Mr. Nagvi. ...(Interruptions).... Please sit down. ...(Interruptions)...
...(Interruptions)... | would request all of you to resume your seats.
...(Interruptions)... ... (Interruptions)... All the Members except Mr. Naresh
Agrawal resume their seats. ...(Interruptions)... ... (Interruptions)...

oAt foTa pfear: *

it Sgwrmafer: Bfcar S, 9fSul...(@agr)... 3y 9fSTl...(@agr)... You have
not given notice. ...(Interruptions)... ... (Interruptions)... (ST 3TaT Aifew Tal
fear &, 9fSw smwarer S, @ifery, you will only associate. ...(Interruptions)...
...(Interruptions)...

it TR IRMATA: AIAR, I8 FHE[ad. .. (FagM). ..

it forra wfeam: *

it Frarm I *

sft Iuqumafa: sETe Sfl, MY qifelyl...(@ag™)...  Don’t look there.

...(Interruptions)... ... (Interruptions)...

*Not recorded.

+ Expunged as ordered by the Chair.
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it foa Bfear: *

sft SgqHh: HiEIR S, fSTl... (@agm)...

i} foea wfear:*

37} 37eft SR SR *

MR. DEPUTY CHAIRMAN:  Please sit down. ...(Interruptions)...
...(Interruptions)... Sit down. ...(Interruptions)... ... (Interruptions)... All of you
sit down. ...(Interruptions)... ... (Interruptions)...

SHRISITARAM YECHURY: Sir,howareyouallowingthis? ... (Interruptions)....
How are you allowing this sort of disruption? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am not allowing. ...(nterruptions)...
...(Interruptions)... Everybody is...(Interruptions)...

SHRI SITARAM YECHURY: Sir, | take strong objection to this. You
appealed to the hon. Minister for Parliamentary Affairs and that hon. Member
says, “d TITHR 1?2 T8 BIs Add 82 Sir, how are you allowing it?

MR. DEPUTY CHAIRMAN: Thatis ...(Interruptions)... ... (Interruptions)... to
the Minister. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, how are you allowing it to go on record?
MR. DEPUTY CHAIRMAN: If that is there | will see it. ...(Interruptions)....

SHRI SITARAM YECHURY:: Is it wrong if | come to a conclusion that since the
Minister of Parliamentary Affairst ...(Interruptions)....

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... ... (Interruptions)...
All right, | will go through the record. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, then why are you allowing this sort of
disruption? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am not allowing anybody except Mr. Naresh
Agrawal. ...(Interruptions)...

s} g fear: *

MR. DEPUTY CHAIRMAN: | am only allowing Mr. Naresh Agrawal.

*Not recorded.
T Expunged as ordered by the Chair.
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...(Interruptions)... ... (Interruptions)... | request all of you to resume your
seats. ...(Interruptions)... ... (Interruptions)... | am allowing Mr. Naresh
Agrawal. ...(Interruptions)... ... (Interruptions)... Why do you disturb him?
...(Interruptions)...

i} foea sfearm: *

SHRI SITARAM YECHURY': Sir, he is again doing it. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, what is happening here? ...(Interruptions)....

MR. DEPUTY CHAIRMAN: Mr. Katiyar, please don’t do this.
...(Interruptions)...

i} fomg wfeamm: *

it Sgxramafa: Biear S, 9fSTl | will go through the record. There is no
problem. ...(Interruptions) ... HICIR ST, ITSYI...(QLT). .

SHRI P. RAJEEVE: Sir, the Prime Minister should condemn it.
...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Why do you trouble him? ...(Interruptions)...
...(Interruptions)... You sit down. | will deal with Mr. Katiyar. ...(Interruptions)...
...(Interruptions)... You sit down. ...(Interruptions)... ... (Interruptions)...

it TR STaATA: A SUAHTRT SfY, .. (aeT). ..

MR. DEPUTY CHAIRMAN: Mr. Vinay Katiyar, you tell me...(Interruptions)...
...(Interruptions)... Who willyoulistento? Willyoulistentome? ... (Interruptions)....
Tell me. ...(nterruptions)... ...(Interruptions)...  Please take your seat.
...(Interruptions)....

sft TR SrATer: U e 7@l e, Tolahed! Mard gL, (@au)... T
|G el Tl 3R 39 fE¥ed I d e el def uTg|

MR. DEPUTY CHAIRMAN: Mr. Vinay Katiyar, you take your seat. You
listen to what he is saying. If you want to reply to any point | can understand
that. But why do you trouble him or disturb him? Sit down. ...(Interruptions)...
...(Interruptions)... Your Leader is here. 319 QT WI...(@HW).... Why do
you trouble me? Then you people come and see it. ...(Interruptions)...
...(Interruptions)... ~ Why do you want to do this? ...(Interruptions)...
...(Interruptions)... What is this? ...(Interruptions)... ... (Interruptions)... Mr.

*Not recorded.



Matters raised with permission 13

[26 February, 2015]

Vinay Katiyar, we want to run the House. Why do you create problem?

...(Interruptions)...  ...(Interruptions)... Sit  down. ...(Interruptions)...
...(Interruptions)... 3MA AN UM SFE W ST ...(Interruptions)...
...(Interruptions)... | will call you. ...(Interruptions)... ... (Interruptions)... 34
TRT IO S8 WX SVl ... (Interruptions)...You go back. | would solve it.
...(Interruptions)... ...(Interruptions)... The House is adjourned for fifteen

minutes. ...(Interruptions)... ... (Interruptions)...

The House then adjourned at twenty minutes past eleven of the clock.

The House re-assembled at thirty five minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

WELCOME TO MEMBERS OF PARLIAMENTARY
DELEGATION FROM RUSSIAN FEDERATION

MR. DEPUTY CHAIRMAN : Hon. Members | have an announcement to
make. We have with us seated in the special box Members of a parliamentary
delegation from Russian Federation. Currently on a visit to our country under the
distinguished leadership of His Excellency, Mr. Sergei Naryshkin, Chairman of the
State Duma of Federal Assembly of the Russian Federation.

On behalf of the Members of the House and on my own behalf, | take pleasure
in extending a hearty welcome to the leader and other members of the delegation
and wish our distinguished guests an enjoyable and fruitful stay in our country.
We hope that during their stay they would be able to see and learn more about
our parliamentary system of our country and our people, and that their visit to this
country will further strengthen the friendly bonds that exist between India and
Russian Federation. Through them we convey our greetings and best wishes to
the Parliament and friendly people of the Russian Federation. Thank you.

MR. DEPUTY CHAIRMAN: Now, Shri Naresh Agrawal.

MATTERS RAISED WITH PERIESSION
Remarks against Mother Teresa by RSS Chief — (Contd.)

it TN INATA (SR YY) : AFII SYFHMRT SiT, Fax 1 FeT ISHAT T AR
3TTST ST 751 89 ST 3B &, I8 A1 0S¥ Tl 7Y, (FGHTH)....

MR. DEPUTY CHAIRMAN: Please address the Chair.

it AR AT : AT Ul & R AT I & & B I Il TP AR,
§ax 3IfE el X8 8, H 8l edl, dfdb d |l Hed 8 8, Ol ISR I 4 &1
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S, 991 A1 T 2 U8 WRPR UH ARG sedd  F dgd AU
BRI Bl U & oIy ASTHT - 9 St g1 51 99 dRUN 4§ o
IR W 3 T8 Gl 3R e g9D! I Fe R fquer ur s1et <, «ifeh a8 el

[ aN

HATID & 1 BT TR S T AT ¢ Tt T e R AT A e R 1T, SH D

Y BB 8, S NN Bl dheil® 1 AT Bl

S, STRYAYH & I BT Sl G M, AR AT, FoTe! 9Rd I el 2, 98
T R TP A WRA T BT 81 JTHM 5| FSTHT e F 918 3R fawa § 3 g
fRT ST ST &, A7 HER ST ST ST &1 31T SdT 3TTHT HR Bl 9T B 82 H
37 U Y BT ST W gl * $B SR 98 3 < §, SO Fel T, 4 $9 3R 991
T A T, 30! 43 BIg IR 9 ¢ Sl Bl .. (aHT). ..

it STGUTITY : 99 379 31T TAIRIUE BT

#f 9T 3ETe : A, ¥E 99 H SWOW FE BT g, UUE HA SN Bl g
T HAT F1MEYI 3R B9 @l 39 a¥g 9 g &, a1 I8 Is TR 91d T2l 2l
ITRIR I 57 1 BT T BRI b J T I Teld 87 ARG T ey IR =i ), 319
AT R ST BT GBI Ub B N ool o1 MDA RIERT &, o Al AT qadb
ARITI 3R 3T P o] W, Tl 31T TR “oId Sigle” of 31U, I8 ‘O 94l of 31,
S 99 9141 | DIs BIIGT 8 ATl 18] €l ....(THT &Y =6eh). ..

Ig I 1T © fb fIhT 8), I8 <97 M 921 dof a7 Ufcruel 5 39 91d Bl qTh-
T hal ATl

S, BRI A1 & o SRR A Sa7q feedran Sy iR S aoi o, ugdl d A1
AT 3R Jer w1 Sff T $9ehT Samd <, o § FHs o @1fdres 3fera g

SHRI ANANDA BHASKAR RAPOLU : Mr. Deputy Chairman, | associate
myself with the issue raised by the hon. Member.

7t TR IR (TR U< : ABId, H W Bl 76 Il 3 THg Bl g

S IO UIfed (MERTY) < Heled, H W@l &l g1 Soold 3 FHg HRl g

ST fsraasst Al (Fed uQe) A led, H W Bl 3P Soolkd A ARG Bl gl
el faeera a1 (2=t ween) - JRiey, § W ®l g% Soolkd A THg Bl

gl

MR. DEPUTY CHAIRMAN: The names of the Members who are associating
will be added.

7 STt A (ABRT): R, 89 41 &1 TS qler=l ared &l

37t STRTAf : 57 TR SreaTd Tl

* Expunged as asdeseed the Chair.
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AHES B AT H 759 F3AY; AT B A F o W3 (o =R
T THAY) : ISRV SUFHIRT TG, AT ST - A AT P Uiel 3R Ib!
{1 F RIS 91 el 2, I (Bl Bl Wl Bl Dls H-Hgoid 7ol o1 39 a1d A fhdl a8
BT PIg DISTIT o1 &1 YRT I HER TN BT FHIE BT 2 iR a1 919 4 {6y 77
I B DI TR AT g1 ST81 b AFHIY AaR P FaTd ©, 9gd I 9, 98 4
fraR We % 918 31Tl Y& &, S W g4 91 989 81 [l g1 2 T oIl {6 §ed &
3rex el WY Gy &b 9 H, =18 98 SuR J31 8 T IR 901 81, I8 ¥l sl fb Hax
T BT AT WG ¥ (AT T B BT WY IRE A W b GRIN A 8IS T AR
AW HE T &, SARI A1 41 981 51

3t ¥RE Aed (NER): ST|wMRT Sf, g8 Frjor adie & faar T a9 i 71 Bl
H HET A1edl g fd g Fe 3R R < H AN Bl 39 I 954 Ursl g3 2l ..(FGH™)..
o fawer & $1S Aderg 721 2 3R V7 7121 for 18 918 9ie X81 ¥ d1 98 918% &7 3neHt
T, S9H $E IS € Sl I8t 99 g §, S9F aR § W $Is ufafear T8 2, afed 3|
A IR Gl 1 Sl 91 W] B, 98 914 g8 9 W] 8 3R 9 U= HAl S 1 Sard for
2198 e 718 ¢ 3R SN S1a1d el & R 39 a8 & 997 1 d< &l

it SUUTI : 3. F. IRS S

ol IRE YIS : IR, 3MUHT IS Bl YIcde HRAT ARV TIRDBR O d¥idh I STd1e

T TEN 8, MY I I 872

MR. DEPUTY CHAIRMAN: You have made your point. The Minister has said
what he has to say. ...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, Parliament is the custodian of the
Constitution. This statement is totally against Article 25. The Government should
condemn it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have demanded it, and the Minister has said
what he can say according to him. | cannot ask him to say in a particular way.
...(Interruptions)...

SHRI P. RAJEEVE: Sir, what is the stand of the Government? Is the
Government ready to condemn it?

MR. DEPUTY CHAIRMAN: Anyway we are having the discussion on the
President’s Address. You can raise it then. ...(Interruptions)...

3l IRT ATET : HEISY, HERX SN Bl R A& DI WA I WRA ¥ el 81 I8
it Uep afaRy o1 o1t TET 81 92 b v g1 € GHIIH far 7 81

o STFUTFY : IR Sf, 31ft ST 3ifaR a1 ST B
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37l TS AET : AR, § TE A H &1 11l .(FAHT)... 379 377 HIcae Ta] Heil
Tl B dIcae 2 .. (TIALTH)..

7t IUFHTIRT : § 9T BR Fha1 §2 | cannot ask him to say in a particular way.
It is up to the Government. ...(Interruptions)... ... (Interruptions)... TRE S, &7
T 8, B 9T 7, Ig HA off Bt 919 &1 H T $9? | cannot direct him.

...(Interruptions)...

7l ¥R I1Eq : R 89 U 15 BT IR & © b $9 AT Bl oH B JY
RESEEIEERENCICC AT Y

SHRI RAJEEV SHUKLA: Sir, there is a very easy solution. The Government
can condemn the statement made by somebody, whose name | am not mentioning
here, outside Parliament. They can easily condemn it.

MR. DEPUTY CHAIRMAN : But that is up to the Government...
(Interruptions)...

SHRI RAJEEV SHUKLA: When his Government was there at that time, Shri
Atal Bihari Vajpayee sent a delegation for mourning when Mother Teresa died.
Certainly, all paid their respects. So, what | am requesting the Government is that
they should condemn the statement which has been made by the RSS Chief.

MR. DEPUTY CHAIRMAN: Itis up to the Government. ...(Interruptions)...

SHRI P. RAJEEVE: With the Bharat Ratna being awarded on her and being
a Nobel Peace Laureate, Mother Teresa became a Member of this House as per
the Constitution. So, this is an insult on the Bharat Ratna and on a Member of this
House.

MR. DEPUTY CHAIRMAN: Now you have made your point. Now,
Shri Pramod Tiwari.

Leaking of secret documents from important
Ministries of Government of India

it gHtE foramdt (SR uaw) « WgeR, H 984 & Hdaeid fIug &1 |ed # 9o <@
gl Helqy, STEl yiferimic 8199 fRd 2, fo waifere R St @11 i 2, 59 &3 3§
I AT A1 81 HaaTeiel 3R YRIET &3 3 A 81 Y8 WRBR JATHT Bl drgal
PR TS 2T, YRE BT qRIGT PR 375 A1, i1 374 $o Q1 ugel I8 qI Tebrl H 37rg
2 b Yeifera™ aaTerd #, UTaRor H3Terd H, HU= SR HATerd § 3R ATUaR § rdd &1

59 3R ST &b 1Y bl Aedl g &b o7 HATed IR <20 Bl Jef &l REeEr! 8, 39
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RET HATAT H W) TG ol BIcll B! &l AIIAR, §9 W SIT&T e (IR 3R BIg 781
B el 5| H§ Bl aredl § 3R 984 f[ATadgdd S aredl § b I8 o1 BT STl 8T
T 3iR 319 I8 W B T P 39 WHR Bl Yoiafrd 7 a9 7, Yoy el 3 2
3R I8 TR Yofufcrdi & forg =rer ¥E1 2

HIAR, A R 97 STl A1 TS §, 3999 I8 W 81 1.7 © b 3 Famerai § =feri
q1E H gH ©, ggel fpdl ST & I8l I $Ioe 1T 81 99 ¥ 9 o ©, ) S99
USTOf @l < € 3R 59 Qyad 8Ril &, a9 d Aierdi a9l &1 Fad Sl f&am w43y en
HATCRT Bl AR T, Fifh Tl & o gAY Ren 8 gRfra 721 21 e g8 <o grfda
@ &, 9 I YRIE 21 81 ... (Fae ). ..

5 R H 9o <97 A7AT1 g ART BT I8 & 6 37 Al H BH Sl 9 SHUR ST 81
Tl BT WE TE BT ARV AeaTE 9T B2 R WK H WIed ¥, af H g T g
9 S DI U HAC! I &1 ST, qifeh 1 HATAT H Sfl STRIR §s &, BITST 31 AT
P e I oy v 8§ 8k #x7 Hifgad R ® f6 3 srer a3t Gdfdg |zt &
SH®HRI H 3T Y E, ST S RIRER) 81 919aR, § B a1ed] g (5 59 8189 & Uh
HHC! 1 & ST, I8 ST7d DR o AR U HEI b 3fa” 19! 379+ Rl Wiy 1 34 o=
# St ot St g1, S0 Rac BRArs @t Sl H g ISl SR T AT el g
(T B ESD....

AR, 3141 U e T1eli Hdbs q1a! &1 H 599 980 W WU J $HE1 9184l §
o5 S #30 S=T faWTT 18T Tl I, d 39 < B FT FATGRI? g7 JEAT B ARTD
TR o Y, S AWl # I e gaT 8, S s9] 9a d JIM-UF SR SAd
9IS ST &1 "9 SR A1e | U B 3l e #§ 961 BT JATHR 781 8 IR 73l ug
TR g I8 B ABR T2 81 39 9Tl DI Hed gU H b R R 954 &1 faTgads
3TUE HOIT e ST Fawy <=1 B GRE | ST 81, I < B Al I JI &, Sl <% b
HEaquf fIHTT A T &1, I UR 3{U 3MUe] Sell H 7 FifcT| 3R 39 gqDI AT &
w9 H oIl &, A1 9 A& DI b BHST 971 IR, Foa# wrerar & de<g Y 8, S+d1 &,
THTSTATET UTet & WERT 81, TR HI UIe & Aew 81 iR Uh 99y fAfgad o) R
o u=sE a7 A1 U 72 & 3feR oo Rl ugd #R <1 39 o1dl & R v 7em
& 3SR 3MMID FHA U Bl ST A2, T <27 S 9 b f5777 ARl & 812l 3 31
S BT AR T, I I P IAT I H e el 7,  Yoiferai § firel gg €, e 98
H I8 WHR I 78! & 3R & 51 FdaTeid fIw ofR el gav <2l # 99 91 38 21 I8
T BT AT d€ BUAl & foIg SR aTell TREBR 21 SHH! a1 a1 &t 9I1Y, 98 64
2l

i} 3MTFIE WRHR I (TeTT): W1, ¥ 39 59 § vaIiige orar g
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Y geras Mads ¥ (T W7, § 39 vy A THIRige HRAT g ... (FauT). .

7} ST e (TSR : STFHTILT ST, I8 98 STo8] AT b I8 Heaqul JHel
A & 3SR 31 ... (GHT)....

MR. DEPUTY CHAIRMAN: Please don’t disturb.

it oo Maer: Syl Sfl, I8 Ugiferad #A1ed & 3fa” MUY SRSl ®
R TAT STRIRT B BT HHSAT TBIT H 37T &1 G $6 I Bl o301 §8 (b HIUA &
FE yAIE Rra St 39 A1l $1 39T % &1 I8 A1el 9gd 19K &1 3 98T S1 am8dl §
o TIEIN & TRBR & 37 & 918 $HD HUR HRIATE! Bl T8 21 AN SISl DI GRT I8
91, BICIBTAl B IB ¥, SH! BIel Wig 8 o, WhatsApp HR X8 I 3R YdT 8] I8 ART
HTHAT Hd A <Iel Y81 AT QA1 T8I & [ I8 AR 3741 75 ARPR & 371 & a1 Y gall 2
o I8 T4 B Bad UG AATAT H a1, dicth T AR HATAA! H 9T 39 IRE Bl
AP, SRS Bl IR, STRI 9 81 Fbell 8| b, I8 | Ha 3 81 8127

o} STGUTIT: 937, 319 3T THIRIUS B

i} T Muet: I8 RN gUY &) TRER & <9 A1 3 81 81 © iR 79 3 I I&f
TR 3regavel thel I8 B

MR. DEPUTY CHAIRMAN: Okay.

it faora er: &R, SUFHMRT S, S19 gARI TSI &1 ARGR 37Ts, dl Sl
THMER IHER I AR S Tor=iIoT off, S8+ AT St BT Ig g1 fh 39-39 a¥ih 9 I8
AT I T 5 S S i+ Pel f$ $o Jafed URe IR Ud ARGRI AHIER 7 39
SIYI ST 39 HEd U b UTgde Ashed! &l T8l T ST ? SHHT G ST HROT J&T o
3R I TEeadl AT IfHRER 3 61, 3HD] AlG] ARBR SlTs A Il I8! 8l

3 H | U I He M [ I8 WXPR $9 US| W 9 <8l © [ &9 |rall 4 Sl
YTIR Tl YT AT, MUIT 77 81 81 oY, 3T B | W BIg 781 8, e 98
el B- 8, 18 93 3THYR &l, dT8 UIgdc H i, I8 IR 39 99d HUR Ve
ST iR 3179 (U T&T ...(HT Bt "), Bl B of fF HHS I, A s A b
3P ...(THA Bt &Y. TP B 3|

Establishment of A Bench of Allahabad High Court in Western Uttar Pradesh

it IR e (SR U<9D) . AR, SARERE ST IR & WSS &I W]
gfegHl IR U< # fHU SM & Ay H AR AT g1 AEIGd, UfegH! SR USY &
Usdide, (A, AMRI Td F9IgR U@ B! a9yl J SATsEe $od <RI B WsUls
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P AT YFTE IR TS H B & G H IR 3feTer HRd 3f e 81 o dilg
IR HE F gl IR ger & |t ifdrge QUi sedre iR 81 =1Rie el 1 ke
T o7 B IRl SR U B a1 PBuld 8 BRIS 2 3R I8 Y Sy g I BT IXHN
DI IS BT I F1 9T 37T HRP ol 8, NG I g DR BRI B F forg
TIEEH] ITR UG b AN Pl SATSEIE ST ISl 7, Sl [ Uleedl IR U2l & 98 AR

RoTeit & g 700 foratifiey X B

qr=IaR, S1. YR s dhx Ared & I Wi off fob IR |fae™ & d8d 59 9T
H I8 9ol 8 ANRS Bl W1 9 FoAH I e, 3T BIC-BIC 197, BIC-BIC 37l 9
BICI-BIC! dedlal bl WUl 8 Nad f =marerdi &1 g3 &9 81l 1 ST, HRE
Qo AN ROIR A0 2 6 it SR uewr 9 e, @maial, Wiel 9 o
AT & o H W& G A =TT U & 815 DIC Bl W9 29 81l 9 a9 § He
AR UTCT DI T TGV G871 PHART HIATE Sil, STd d ASTHIZH TG Ull & SFHHTT07
IR g=dTE U9 § &1 Xa! Tdt H 91t I8! i, 99 S84 4l ufTaH) SR e § sAsee
B GeUIS W B, $Hd! YRR RIIRer af ol 31a: § 777 $R1 angm b afeer
IR USIH BTS BIC B 59 g9+ AIBY, g=IdIS|

#t &. 9. *rR ([ER) : 7815y, § 59 fawy & a3 &1 Fag Hea gl
3. 3 HAR ATE ([FER) : 7818y, H 1 39 vy & wre TaIfIge &_am g

Increasing incidents of smuggling of narcotic drugs and
their use by youths in Punjab

3 TS PAR AT (SR UY) : HeIed, H g < H T P ded §Y UHTG BT 14
HHET I BTl H IS AT & FIfeh JATST [7F WIRA o GBI B Bod= 89 AT B
2, A FEI T FEI S S R B Aora FHT o 21 WM AR I 4T 9291 3 98 §Y
TR0 & YA b Hae H H T BT AI8A1 g ARIGY, USI &b ARl ASIdT AToT UgTs 4,
BRIIR A G BCHR 2 DI UG # B S X8 & AR $ T2 BT YHTd Phacl Yo &
3fER A1 & SIRY &1 e, Jleth 9gd AR TR &b bR Sl YT, BRI AR
AR QT A 7R B TB Db S YOI MR I $ G- Hidll 3 Fied 8, ITd! gois 4
TAIAR USTd & 3fER TE AR il & A 9¢ I8T 8 AEIed, Ui H 15,000 AN I
T VT R & SH | AT BIST-ACT T @ & SH | STl Hl 741, Afdh STH
grace 41 T & 39 98 BRIAR H I 6] M5! HHI gAY 8] 3715, JoI I8 e §
H1E Ml e B 5 one #§ o Rt g & R ot o 9o F efer 39 T 6
PRIGR § B8l 7 Bl e & THER-T= # 3R Sl § 98 R =1 379 9379 I
fau 5 dirq |me) urcl & ART 61 $9H el 7 del gdieadc ol 89 dR-IR 39 98
R 3(TATST ISTs, AT USid H 79 B b+l b el H BIs HRIATE! 8] Bl T A8y,
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T TR S Y g7l 6 ¥t af 2014 # doTd oF A a1t & @, R &g @t
o0 B IRBR N e B,

SR Yol 3R YTfhR™ & diex UR g_AT Shx Udh HAS o B IR &f fh &q
§AD! P BT YA B I8 & STFHTIRT AEIS, H Tqdh A1eqq F He1 a1edl g (5
ST <21 H o, A TASIT @l WK & 3R U H 3fdhlell §of 3MR ot @t fiyefi-
el TRBR 2| 59 WBR DI MY [P I8 &R & B DI BISH DIy A& HSH IV,
BIg A% Haer of R fA<w & S 72 U 7 77T € AT <7 H A &, S Ffrafird
PN, AP GO BT ST, GoTTd BT fhaT=, GSTE BT ITH ST 339 731 &l ofd I 99
Hep AR TSI A 2 & 3R AT g6 Feh| AU A AT & 6 TRPR 39 W IR 4
BT of | Tg T2 < 3R USIg & TATH AT BT SR1E DR 8T 21 39 R A% b
IS I STe)] B IIaTa |

st faera SR (feomaret e : #Eiey, H A 9e & Jaied 9 W9 Bl
Hag B gl

S1. A AR et ([98R) : 7eiey, § A1 99 & Jaied | W@ Pl Gdg
PRAT G|

sft frerR wTE e (SR USE)  wEIEy, § A 9w & aaad 9 WY Bl
NECERGIE

MR. DEPUTY CHAIRMAN: Okay; thank you. Dr. Bhalchandra Mungekar.
Exorbitant hike in examination fee for N.E.T. exam by U.G.C.

DR. BHALCHANDRA MUNGEKAR (Nominated): Sir, thank you very much
for allowing me. Yesterday, | read the news that University Grants Commission
has raised the fee for application of National Eligibility Test by 150 per cent. For the
candidate belonging to General category, the fee was around Rs. 400, now they
made it Rs. 1,000. Proportionately, they have raised the application fee for the
Scheduled Castes and Scheduled Tribes students also. Sir, the question is, during
the Eleventh Five Year Plan, when Dr. Manmohan Singh was the Prime Minister
and Chairman of the Planning Commission, we had given Rs.96,000 crores to
entire education — higher and technical education. Fifty per cent funds we were
supposed to be utilised through University Grants Commission. To the best of my
knowledge, whatever funds we have given to the University Grants Commission,
not even 60 per cent was spent. Now, there is no reason for the University Grants
Commission to consider selling application for the National Eligibility Test as a
commercial proposition. We are talking of technology; we are sending Mangalyaan
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immediately for the first time and in the first attempt, and rather than making
available the form for the National Eligibility Test online, we are charging the fee
150 per cent more. The University Grants Commission is, unfortunately, making
this a business proposition. Through you, | request the HRD Minister to talk to the
University Grants Commission and to immediately withdraw this decision. | fully
understand that the University Grants Commission is an autonomous body and
the Government or the Minister cannot directly interfere. But, the Minister can
take liberty to call the University Grants Commission’s Chairman and immediately
take the action. Throughout the country, students are agitating against this fee
rise. Already, Sir, the entire education is becoming privatised. For medical
examination, for one MD seat, as | understand, unofficially, a minimum of Rs.1.5
crores are charged as capitation fee below the table. Even the Prime Minster, the
Members of Parliament, the IAS officers, including the President of India cannot
give from officially known income Rs.1.5 crores for getting admission to his or her
own daughter for MD. These are very small matters but, | seek your indulgence and
communicate my message to the concerned Minister so that the forms are made
available online and the minimum fees, as it is there, about Rs.400 or whatever,
that fee, should be retained and the students’ discontent and unrest should be
brought to a close. Thank you very much.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself
with the matter raised by the hon. Member.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI P. RAJEEVE (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI M.P. ACHUTHAN (Kerala): Sir, | also associate myself with the matter
raised by the hon. Member.

st faera SR (feemaer e : wEied, § A 9e & Jaad 9 W Bl
SEEEAGIE

S1. 3 AR et ([FER) : 7EIey, § 410 99 & gaied | @Y Dl dag
PRAT G|
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12.00 Noon

sfocht B o1 Rig (SR U : HEIey, H A e & o A W Bl
Hag B gl
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MR. DEPUTY CHAIRMAN: All the names of the hon. Members, who have
associated themselves with it, may be included. Shrimati Vijila Sathyananth.

Sudden closure of E.S.I. run Medical Colleges in Chennai

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, | want to bring to
the notice of the Government of India, specially, to the Ministry of Labour and
Employment, the fate of ESI Corporation medical colleges all over the country.
The ESI Corporation medical colleges started the PG courses in the year 2011 and
the UG courses in 2013. As the colleges were started by ESIC for the benefit of
public insured persons, the ESI Act of 1948 was amended by the Parliament in
2010 to include... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have only one minute, please be brief....
(Interruptions)... ... (Interruptions)... You have only minute, please be brief.

SHRIMATIVIJILA SATHYANANTH: | want to state that in Chennai alone, there
are 195 UG students, both first year and second year, and 38 PG students. But all
of a sudden, now, the Government of India, under the Labour and Employment
Department, has decided to close down all the ESI-run medical colleges. Why
should the admission of new students be interrupted? We want the following
things to be done.

ORAL ANSWERS TO QUESTIONS
MR. DEPUTY CHAIRMAN: Zero Hour time is over. Now it is Question Hour.
Outcome of the BRICS Summit - 2014

*31. DR. V. MAITREYAN: Wil the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the outcome of the BRICS Summit — 2014 held at Brazil has
brought any positive gains to India in the fields of trade and commerce, if so, the
details thereof;
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(b) whether there are any bottlenecks and disagreements within BRICS
member countries in creating a BRICS Bank jointly developed by BRICS
countries;

(c) if so, the details thereof and in what manner India’s concerns and
negotiations are addressed by BRICS countries while forming BRICS Bank; and

(d) the salient features of BRICS Summit — 2014 with respect to the BRICS
Bank and advantages and disadvantages for India in creation of BRICS Bank?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(@) An MoU on technical cooperation amongst Export Credit Guarantee
Agencies of BRICS countries aimed at improving environment for increasing trade
opportunities and an Inter-Bank Cooperation Agreement on Innovation to support
financing of innovation projects of mutual interest signed at the Summit were
among the salient outcomes of the 6th BRICS Summit in Fortaleza, Brazil in July,
2014 in relation to trade and commerce. These are enabling agreements which
would facilitate growth of trade opportunities and funding support for innovation
projects in the BRICS countries, including India.

(b) and (c) The Agreement to set up the BRICS New Development Bank
was also signed at the 6th BRICS Summit in July, 2014 following a consensus.
There are no bottlenecks and disagreements in creating the Bank jointly. National
procedures are underway in the BRICS countries as agreed so that the Agreement
may come into force.

(d) Signing of an Agreement setting up a New Development Bank was
among the key outcomes of the 6th BRICS Summit. MoS (IC) for Commerce and
Industry signed the Agreement on behalf of India. The New Development Bank is
envisaged to mobilize resources for infrastructure and sustainable development
projects in BRICS and other emerging economies and developing countries to
supplement the existing efforts of multilateral and regional financial institutions for
global growth and development. As India will have the first Presidency of the
Bank for a period of five years, it will give India the opportunity to play a leading
role in giving shape to the Bank. Other BRICS members have accepted India’s
democratic vision of equal shareholding for all BRICS members. India as a member
of BRICS will be entitled to receive funding from the New Development Bank for
infrastructure projects, on application.
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DR. V. MAITREYAN: Sir, yesterday, the Union Cabinet, led by Shri Narendra
Modi, has approved the establishment of the new Developmental Bank under
the BRICS. | would like to know from the hon. Minister as to which will be the
base currency for the BRICS Bank operations, and whether the currencies of the
BRICS countries could be swapped. And, if so, what are the positive and negative
implications of cross-currency swapping on our continuous dependence on the
US-dominated World Bank and IMF, particularly on the existing loans which we
have got both from the IMF and the World Bank?

STl AT @RI : GHIIRT Sfl, 89X Aiie Al 737 off | e w8l e e
HA B BlAC T " STAWEC dh" [Fd BT AR S IFBT contingency reserve
arrangement &, SU®! ¢ICT GF1 Bl 8H A 4 &l bid-e A rectify fhar g1 58 @
IR BT & IR H BT &, Al 99 Bl S[eR &1 817, Wfehd I8 Usp Q41 9 & Sil
Aldhel B! Bl I diearfed &Rl 81 S callable amount 39 7, I8 fsdl T Q9T H &1
YT & STet fob B 3Tl 2 3R S vl H 9 U Aned €, ar Sw ot far S e
ISRV & T O YR ST Fe © 3R BIs olde URdT H oI & 9T IR 39
giorde & forg I=1 9iv7eT 8, A1 59 # +ft a8 U1 fen <11 a2

DR. V. MAITREYAN: In the light of China’s dominant position and the present
structural disparity between China and the rest of the BRICS countries, is it
possible for other member countries to control and balance China in operations
and funding priorities, and deciding on the on-going trade disputes like the Bali
Trade Agreement? Will these, along with the host of intra-BRICS disputes, could
limit the effectiveness of NDB or CRA and also threaten the unity among the
developing countries?

SR AT TIRTST: U ST, §9 9 3 BT I8 BT domination = BT $AITY
T8l ® T WRT &1 I W A7 f& equal shareholding BIF! A1fRTI Tgel o9 S
JMEMRT shareholding TTEAT T, 3R SireIUl 3METRT share holding AT < ST @r
e TR 4R SHST domination BIKT, ST ga¥d BIATI Ffdh IR = I8 IR<Ig a1 fob
gy <30 Bl equal shareholding Eﬁ"ﬂ, SIS equal shareholding 0 g 3R equal voting
rights MY E1 39T fH¥ BT domination T&T 81 €1 T8 IS YT d & I8l equal
shareholding TR equal voting rights gl

i} RTSTa gpaer: U Sff, S {6 3179 ST € b fey &Y o § 9Rd a1
Ig MEH I Bl fIeRT I oI WA F IR B TRE F TS B TG 3R I§ WRA Bl
IRITd 21 3 310 HTe 3 A1 H2AT ST A SI1 A1edn § (& foasy o 4 wRd &1 318 d
Rl GHfEad B & fIY 3T w1 H5q ST 2] & AR HIT [dRT d& BT Ugell g€ HIRA
BT BN, HRCI B2
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ST GEAT WRIST: TR ST, A1 9 o [dopel Ael dal b 394 wRd &l
3FEH R & s T8 I 81 IR 7 [T AT 579 feed ARIA I8 IR AT ATI S 37
W%,Wﬁﬁﬁﬁ%ﬂwm%%qﬁpresidency URd Bl &1 e B 21 e
president HIXJ BT 3R $HF 91¢ rotational presidency B YR & 918 CINICASIIE P
95 B, B & 915 TS 3TBIHT AR AT MbIhT & d1g I SR, dl SidT, SToild,
™%, ATSY 3MbIHT MR R i, T8 rotation © 3R U8l Uid d9 & foIT R president
BT

SHRI T.K. RANGARAJAN: Sir, is it not true that BRICS has created a very
strong bipolar world which enhance the bargaining capacity of the third world?
Our Government has taken the right decision. | would like to know whether we will
continue to make the BRICS as one of the strong pillars of the world.

SN AT ERTST: AT HETGY, § o1 STx Aide Welad Bl He-l argi e
o fpit & Raems =&t 81 fora Wwﬁwa@s’[rong grouping ?-'E{%?JT, qroile,
B, ATSY 3BT 3R A BI| 3R &F T8 FHS & bipolar B faa iR fr=ft & Raerrs
mw&wwmgrouping %,Wﬁ%lﬁ%mmﬁwggﬁstrong
grouping &1 WIS 1 I 3789 YHT SADI I H T8I 8 1R HRd 9P A1 I

SHRIT.K. RANGARAJAN: No, no; my pointis, BRICS created a bipolar world,
not against anybody. | don’t feel that it is against anybody, but it has created a
strong bipolar world.

SHRIMATI SUSHMA SWARAJ: When we say ‘bipolar’, that means o fopn
3R & RaetT g1 AITTY H9 MU BT T bipolar &l €, T& 31U M7 § TH
strong grouping &1 WIRd RTA®T Uh 38H T & 3R YR S A1 BT

3 TAARTS qifee : R, H 37 HIEgH | I8 ST ared g (4 T & g9 7Y
& F HRU IR U AT Th A BRI, §HH Pl fdha <97 317 &, RIa! third
world country STl &7 31T UIRT R dTel Sl G &, ITd! AP FaAT IR &
T R 39 70 §b & ERT BIs SI9 heH ISIU ST, dIfh 39 BIS S0 BT Bl 1Y 812

Sl GEAT @RS QT SfY, § 3T ATewH A A AiE 9eied bl I8
AT AT o5 31t 3 Ui <21 B, ST e & 3ue digilt 1 S QRN W HIRd, FToiid],
IRT, TS IBIRT IR ATSHT &1 F Tl <9 founder member HEATT &, Afh ST®]
membership T YATSCS T & TR DHelel & oy @iell ST A gier 27 560h
founder member &, Wfdh I TH I ST FAECE I &GS T, Sd forg o
membership Wlell ST 3R TGfih 2 & ATF STHT TS BT <81 dd SHT JdT
B BT QAT T AT TAT S BT AT €, I8 9P Al &b SIRY, TR & SIRY, sfaac!
IITERTUR & SR, 3 BIC <20 @I A A9 ggamg|
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Signing of fresh nuclear deal with USA

*32. SHRI ARVIND KUMAR SINGH: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government has signed a fresh nuclear deal with United States
of America during the recent visit of USA President to India;

(b) if so, the details of the salient features of the deal;

(¢) whether Government has waived the compensation clause in the
Nuclear Liability Act, 2010 for USA companies/suppliers; and

(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (d) A Statement is laid on the Table of the House.

Statement

India and the U.S. have reached an understanding on the issues related to
civil nuclear liability and finalised the text of the Administrative Arrangement to
implement the bilateral 123 Agreement.

This understanding was reached in three rounds of discussions in a
Contact Group set up for advancing the implementation of civil nuclear cooperation
during PM’s visit to the U.S. in September, 2014 and was welcomed by the leaders
in their Joint Statement of January 25, 2015. During the course of the discussions,
using case law and legislative history, India presented its position concerning the
compatibility of the Civil Liability for Nuclear Damage Act, 2010 (CLND Act) with
the Convention on Supplementary Compensation for Nuclear Damage (CSC). The
proposed India Nuclear Insurance Pool as a part of the overall risk-management
scheme for liability was also presented to the U.S. side. An understanding was
then reached, based on India’s presentations and the discussion thereon, that our
CLND Act is consistent with the international norms on civil nuclear liability.

A set of Frequently Asked Questions (FAQs) and Answers on Civil Liability for
Nuclear Damage Act, 2010 and related issues has been published on the websites
of Ministry of External Affairs and Department of Atomic Energy.

Government has not waived any provisions related to compensation under
the Civil Liability for Nuclear Damage Act of 2010.

3t sRfI= R R : QU He8ley, IRT ARPR 3R FRIB] WBR & d4
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STTERT 2015 & AHSI & IFAR AATS B dTell f[aaeft Hrafai ol AT geer 3§
THTIIT ST BT IS &1 a1 81 ARBR IR dHT ST A 1500 BRI ST BT
TSl <3N HElGd, | 37Tqdh HAIeH ¥ A1 431 Sff 9 I8 Y1 aredl g b 4R U9
fceft AeemaR &Y Terclt | B aTel URHTY] gHeT H gHIfId 81 U= & & Hradl & wU
¥ IRPBR gRT U ST BT UTgeT= Hhaf ddb SHId 82 ARBR faeeh AR &1 g1 $
gfead Hf, dIfd 98 WRE Fels 7 B 5|

ST AT RIS« AT ST, a9 U8l A1 3§ I8 TeaqbeH! gR HR ol drsdl
2 1o I5 gasiiar faeeh swafral & fog 781 g 21 59 s H $ad geb Weedl & T
2 3R 98 WAl IS HIRATT SR & a7eT A1fey oY 89R A1 # St I8 HId 317 77
2 fp I8 anorie fageh vwuf~ & foru forar B, I TR fea anoiic § 3k &
ST A FEd ¥ g fageh off 71 smia wfal & forg fosan T 21 g g eRom
AU A ¥ vt §1 S waqelt §9F gR I8 @ 2 €, o 9wk 4R 8, d
faafRrat < SareT /i ) ¥7 O {3 ey W AR b 89N liability T 82 S R
HBTETE & U TRGYR I17d 7 2800 AMEIE & tolied o &1 314 T, 791 it {78
TB1 IR 700 HATATE BT IGETCT HRh AT &l 98 Yuiey 3§ Waell T 8, Iqb Tl
faeeht €, Jfes 9 +ft us arsa O {5 g9R) liability T 8, BARY STl T S 8, ST al
T B Q11 3R B 3 AT A 94 U8l I a1d (dra & & g2 faceh swafrai &
forg fora a1 & a1 oYt Swwaf~ral & forg fopam 1 &, 1 EAI 1Y U a1 O B T
B TG ST 1500 BRI BT 91 &, A1 GATTST hddl 1500 BIS Tl gl T8 1500 IS
ATcpIfeTe JATISIT SIARY Yol & HIEIH | 8, I=1 Yae H Sl a8 2, 98 Jadr 300
Ao SDR @1 7, 3FR 8H 37U dx¥il drdc v, I 3MTST I8 2600 BRI 91 2| 3HD
3JTATdT Sl BHRT I8 CLND Act %, JE CSC ¥ compatibility %\*, gg Supplementary
Compensation & foTg U Convention &1 I8 Sl CSC &, 39! 89 AT &Y ﬂ’zﬁ g1 Ed
gD ITHIZ HIAT 2 3R T8 F Al T I U BOIR BRIS 91 &1 0D IreArar
3ITIDT AT T Scil g, b Act 3 81 Teb UTaeIT 2, IRT 6 Bl SULRT 1, FTGH 75 ARPR 7
S 81 8, H 3] 98 TedHR AT acll §, HIfdh I 9gd 901 gR & f6 &9 Haet 1500
mﬁ&ﬁvictims Eﬁﬂﬁ—é?’ggl

“The maximum amount of liability in respect of each nuclear incident shall be
the rupee equivalent of 300 million Special Drawing Rights or such higher
amount as the Central Government may specify by Notification.”

T & 31U victims T 1500 BRI H T8 BlS I8 &l Sl & &+ 300 fferas spr
BT ATAT 2600 FRIS SUT | U 1 TR BRIS SUI AT BT 3R SHP SreArdr
YR sRISTE 9 — WA 9 & &6 BIs YR S1&4T 81, ol 3R B1ewT 8Idl
2, d IS9P AT Bl <@ §Y, IUY B dTel JHA Dl <@ gU g d Td-HT W@ Th

ST ST &b FTTT 212, I 8RR THSC ANCHTS B Fabel! B
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#t sRfaT FAR RiE : TWBR §RT 1500 FRIS FIY BT fIBTH afaot IRy
URHATY] GESHT § JHITIT AN o foTY &) 1S 81 YRATY] GeesT 8 dl SHH Ardl, BRI
ST T B, Ui R 3 =graw A o weet 7 ol B, 1R S1fdrdmas W 1 R
NI §7 TRBR §RT AT geeT H Nifedl & Ul & Raad Bic § S 3 b
SR ARG A A B ST o (&l & Fosiian i fovar 82

SR AT @RI : GUIIf Sff, gl A1 H aar faan © o ag siftread dar 781
T 3T HET o AT A1 af IR 8, Srferae W 1 Sl Fe1 2, SA ddg A Hqar g
b I8 rfremay Arar 21 &1 39 3nft ey wraem ot ygdy IarT fF 1500 BRIS TUAT
Al drchIfeld 8, S SRR A MY 2600 RIS Tae # ford@r 7, 1000 RIS & Hg
g o1 & 3R RYa1 918, ST 8RR THNC UGN Achls B bl gl gafely
Ul 91 I8 HEl {6 I8 S1fraan W4T B, I8 RO 8 37U 37T H Iofd 21 3Mu+ Sl
AR U BT 8 b 89 BIC H ST &I 181 BR &1 &, 1 QAT 81 8| I Ul Folvq
HHTTR T, S SHBT USfSdhe HXNl AT Folvq HieR § Jfcwnprse 781 8, a1 85
BIC IR GUH DIE B 37T BT SRATSH Gl 2, I IR D Ficdy 78] 2

SHRI ANAND SHARMA: Sir, at the outset, | would, most respectfully, like to
submit something to Sushmaji. If you see part 3 of your reply, | would request that
it should not come to the House that we should be looking at the websites for the
answers. This is not a part of the reply. This is my submission.

Now, | come to the subject. We are very happy that this Government is
taking forward the Indo-US Civil Nuclear Agreement, which was signed in 2008
in supreme national interest. We are, in particularly, happy that this is also an
acknowledgement by the present ruling Government and the party that what the
UPA did was a correct thing, for which the Government’s survival was put to risk.

My question is this. When the Governments have reached an understanding,
and correct me, it is understood that it paves a way for the commercial
operationalisation. It was meant only for the Indian companies, as you have
said, then, there was no need to reach an understanding. We welcome the
understanding that has been reached. Surely, there must be some assurances
from both the sides. Could you shed some light on what the assurances that
India sought were and what assurances you have given. We have noted that the
ratification of the Convention on Supplementary Compensation will take place.
Does this Agreement paves a way for the end of India’s nuclear apartheid? And,
India having a special agreement with the International Atomic Energy Agency
as well as to become a member of the Nuclear Supplies Group, there are other
countries, which supported us, which are our strategic partner countries, | would
like to know whether the understanding reached now, during the visit of the US
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President, has also been shared with our strategic partner countries, in particular,
Russia and France. What is the response of the commercial nuclear entities to this
understanding reached?

SR AT W@RIST : TR S, 918 37— 21 &l 9aTed b sl A ©, 3oy 4
FIPT AT-AAT STad <<l gl SBI b U 3 9 IR AT Ui a1l 0 &1 e
Ugdl Al I2H YBT & Jqarged IR i STal, Ol J31 o1 © b o11oT & §aR & 99
IS Ja9Tge ISl dl ANl I UG BT Ueh Fad ISl A1edH 2| Aqa dl 3119 ol &,
3ITST AT U= IS+ BT AT (Hell 2 3R H 3MYD! STaTd & V&l g, clfdh 3 U8l BI-
Qﬂwmmﬁﬂmdl oT? 99¥Tge WX 4l frequently asked questions and answers
g, AT T st amyd 79 # S8 @ off, R qe oMU AT A Ie e I, wEe H A
T Uh U Bt § Q¥ el BR bl 21l 3R frequently asked questions and
answers JE¥TEC TR STet, 1 I MM 3eBTs & forg €1 A1 3@ o AR e 2 8, W

qS) qdTe STR Yo o

MR. CHAIRMAN: Hon. Minister, you are right and yet there is an etiquette of
the House. Members will, of course, go to the website.

Sl et wavTot - sfory M aB wET e

MR. CHAIRMAN: Perhaps, it could have been. Attention could have been
drawn differently.

SN AT WIRTS : (MY H I8 BT [P AT S HAR & I H U dgAISE b
AT 3 STATd T 31T ST &, TP YT Al T FHIET Tgol 81 7|

T a1 M HEl 6 H I8 Pel F I8 oo duftal b o g, @ 86 I
SRS B o T SToxd &l H Bal b e dufai & forg off sioxd ot #9
fore =81 fopar wn, afcs g9+ sra dufal & fory Y fopan &, wiife gy dufrar i
Wi 2

AP 91 M9 BT fh A TIARE T <11 SHH YTIRN BT FdTel el AT, Tl
BT AT T, FARMBHIT BT FaTd ATl Pai-d-dhal STHI T8 oTal AT fh EART S
ATATHLS! Uae B, 98 WAl A Hufede 981 81 I8 S9H! FHH df 91d o 519 UIgH
fifeex Ridar d a1RRTes 1Y, &1 981 S U dicde JU WA1UT &R B a1 B,
q1e &H G191 Y-SR b A1 I8 PR FHSI Aol Al Yo dicde YU a1, fo dicae gu
T BRI OB I THSU & AT At I8, furcie 3ifp veiffie il & SIfar! i) ¥g,
o fQwrT & frer) oft <R, o de 9IRed & MfaRY W ¥8 3R TadRiemEya, i
TR ITIRCX T, ISP ATHRT WY @1 3 IRE BT 38T P AU AABRY I8, S
MY Tz, e wafiaa Sifert w1 ot [Tl Sft, IS¢ 911 39 dicae ga &
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A 98 g - 75 el #, fa=m # 3R das #1 I AH1 4 89 S I8 A9 H BHae
81 71T foh BART Tae o™iy 9 dhifedd gl
gfoly I8 UTaNY a1 <+t TSIl 91d hadt Jei icd! gs o fh &7 9= I8 9am

T BTG Bl U b SHRT Ude =9l ol 9 hifedd & 3R wWereh drowdt 31 89
I8 g™ § HIHATE 81 7Y, T ATHAT 31T I U1l

ot B3N, @R : TR, FTIT AR BT d9 B AT T AR AR AT BT ST
JIuTse IR STet faaT SIe| bR dIea=T 3iTaR &l dRIT SMaedhel 872

MR. CHAIRMAN: No, no. Tyagiji, that matter is over now. Please.

SHRI H.K. DUA: Will the Minister of External Affairs clarify whether the US
has agreed to work for India’s membership of not only NSG but also of Wassenaar
Group, Australia Group and MTCR? These are four groups in all. When does the
Minister think India can be a member of these four groups?

ST GOHT WIS : FHTIRT S, IR AT & 1 ST 91 §s, S9H aRI B
I §% ©, IR GU DI A1, ARSTordn Gu Bl A, TSl B Al 3R THERTIRIR BT 47|
ft 9IS 3w T it ¥ WY I8 ST 98T o1 fh S B4R 91! R fid ue s 8, /T
T S99 I 91 BI? IS AT 949 AT b AT e ufer SNEH1 B! AT 8 b 978 AL
I A H gg1 gEl A § Tl ARIATSRA BT ;IS At off, A1 w9 b BRA MR
ARG WA 91§51 A HY I8 91d 2RR B {6 S8 GAUESH & oy sHRT
TRAM A & 3R g ! g ot gara gU GRit © f smRenERet 9 ff 5 i
BRG(Th (hell, SH W1 I QI 1 TIUFSH b (oTQ SHRT FHei fhar| g wreq = gur
% &9 9% B9 B TACIISIR 3R GAUHSH & fog o SR 7 fdegel 9 &8 &1
o 8, IRT TaRTaIe INTH dgled & fof B8l 8, <ifdh T anft Urss adb IR 81 X881 849
TN I Arad & fb AR 91! W lie iy ff 39 91 & forw S 81 9| oy &)
YNSS I JIR BT, B AT 5D {77 TS Bl

SHRI ANIL DESAI:  Mr. Chairman, Sir, with your permission, | would like to
ask the External Affairs Minister to shed some light on the treatment of nuclear
waste which will be created from power generation out of nuclear plants. Could
she explain about that because nuclear waste is the real problem faced even
by the countries which are having nuclear plants, the Western countries? My
question is that the radiation which comes out of it may have serious consequences
on the population of India, considering the density of population, particularly of our
country.

SN AT RIS : A1 GHUTANT, I8 a9 g1 99931 21 b spent fuel
BT FT BN, A 3 T H spent fuel BT reprocessing & 1SS &9 AT =1
?f%ﬂ’%l 39 spent fuel BT reprocess HYP TH AN plutonium Fl—c}?qgil T Bl
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MR. CHAIRMAN: Thank you. Question No.33. ...(Interruptions)...

SHRI RAM JETHMALANI: Sir, | have been raising my hand earlier than
anybody else.

MR. CHAIRMAN: But | have to choose from ten or twelve notices three only.
...(Interruptions)... | appreciate your sentiments. But please understand my
position. Thank you. Question No. 33.

Discontinuation of the Rajiv Awas Yojana

*33. DR. K.P. RAMALINGAM: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(&) whether it is a fact that Government has discontinued the Rajiv Awas
Yojana and the liabilities, created by way of approval of projects, are proposed to
be subsumed in the new scheme, if so, the details thereof; and

(b) whether it is also a fact that in place of the Rajiv Awas Yojana,
Government has come out with a new scheme titled “The Sardar Patel National
Mission for Urban Housing,’ if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) A Statement is laid on the Table of the
House.

Statement

(a) and (b) In pursuance of the Government’s goal of providing houses to
all by 2022, this Ministry is in the process of launching a comprehensive Mission
for "Housing for All" in place of Rajiv Awas Yojana (RAY). Decision regarding the
liabilities for approved projects under RAY is under consideration of the Ministry.

DR. K.P. RAMALINGAM: Sir, our country is a Welfare State extending
benefits to poor. This is our main concern. The Rajiv Awas Yojana was launched in
2011 with a motive of making a slum-free India. Then this Scheme was converted
in 2013 as a fully Centrally-sponsored scheme for a period of nine years, i.e.,
2013-2022. During this short span, which is time-specific, so far 21 cities from
seven States have submitted 55 pilot projects for construction of 42,488 dwelling
units.

My first supplementary question is, whether the Government will carry on
with the already approved projects for the construction of 42,488 dwelling units or
you have cancelled everything.
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SHRI M. VENKAIAH NAIDU: Sir, after the advent of this new Government
taking over, the Government has reviewed the housing programme across the
country and came to the conclusion that we must go in a big way to provide
housing for all by 2022 which is the 75th Year of our Independence. Keeping that
in mind, a new housing programme has been unveiled. We are working out the
details. We have talked to the States also. We have taken the inputs from the
States. But the question the hon. Member has asked is about those pilot projects
which were sanctioned and which are in progress. | am examining that matter
also. There is no intention to cancel any programme as such; but suppose if
some of these projects have not been even taken off, naturally we have to have
a re-look at them and decide how to go about it. One thing that | can assure the
hon. Members is that wherever enough ground work has been done, the spade
work has been done, wherever the proposals are ready, those proposals will be
considered on priority in the New Housing Mission.

DR. K.P. RAMALINGAM: Sir, after the assurance given by the hon. Minister,
| too believe that this present Government is really concerned about providing
housing facility. If so, whether the Government will come forward to bring a
legislation to prevent the printing of photos of the living political leaders in the
identity cards provided to beneficiaries selected under the welfare schemes. Some
States are still continuing with the nick name and photos of ex-Chief Ministers also
on these things. Can you come forward with a new legislation to stop all those
things?

SHRI M. VENKAIAH NAIDU: Sir, this is not done by the Central Government.
This is done by the State Government. At the end of the day, the implementation
has to be done by the State Government. ...(Interruptions)...

DR. K.P. RAMALINGAM: But this is a Centrally-sponsored Scheme.
...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)...

DR. K.P. RAMALINGAM: The fund is given by the Centre.
...(Interruptions)...

MR. CHAIRMAN: Please let the hon. Minister complete.

SHRI M. VENKAIAH NAIDU: Sir, there is a merit in the suggestion or
observation made by the hon. Member because the political regimes also change
— sometimes in some States frequently also. That being the case, this suggestion
has to be kept in mind. | will convey this suggestion to the State Governments.
But at the end of the day, they have to take a final view.
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31, Horg g « AT [Tl eI, H oad A A A S F gu
=Ted g, fUoell gUiy ERHR B ggd AR SIS & A1 8l B ITh! gaR Tl
a7e], foham 1T B 31d QAT G H 311 ReT 2 b B o fsel nam |#ER1 ok 39 w9 &
RIS & A/ W =TS s AIS18) & A4 W 98 B GaN A1 IR Gl ST
fEaRTEN &, 9T U8 91 Wel 872

3l T4, JHAT ARG ¢ AR, ST WhIH DI BlgTel WU IR BH, I 89 I8 Y
BT 6 T BT AW B 9a1 & T IR @1 A1, B IRAR & T IR @1 A1Y
1A 75 years of Independence & ATH TR IGT SIU| ATSTAT BT AT AT IGT ST, I8
I FHI T BT ST I ) I8 BIAT X8l 51 Ugel S e [erl arofud) St &
T H aTeHIdh FIEdR MMaT Aol M H Udb Housing Scheme il 91¢ § 19 7S
IRER 3N, Al IHF I JIo1 BT 1 IRafTd &R e, sfery I8 IWRER &1 MfIHR
2, oifehT 371 39 919 W BIs Foi 721 foran man 21

SHRI ANAND SHARMA: He had said that in...

MR. CHAIRMAN: Shri Motilal Vora.

i} A ATl GRT: AR [T HE IS, YUY DY ARBR | IS AT AT
DI B3 T 2011 H D1 2t 1R 2013 7 56D ATS fRAR & fo 9gd A Hiolaed IR
U A1 A H3Y St 9 39 91 B WeR R 8 {6 S uioiees Ioiid 1aT A1ot]
& AT IR Y T ¥, I g1 21 AT S 3R P ARN DI Y B
STRIFTT TR FE1ed, H A H31 Sl 3 I8 a1 9184l § 1 [Toi1d AT A1 BT
T QR <2 ¥ R Al Bl Ga U= 81 S U Y81 AT 7, I9H I8 YOl 1§ b e
IRBTR TS 3MTAT ATSTHT b AT TR RER Yol IS I8 3aTs e 919 &) Udh
T IS Y H ATl 77 AR T S 7 WeR {51 7 5 9 H1g e a7 o
W& &1 § AT HAT SN A g8 ST TRl § (b ST SYD! 30 Blg IS 781 8 3R
RToflg el fAEgiiehRoT AIST1 BT AT 379 gael R2 8, YUY ARPR Bl ARI SIS B
Tl BT G B AT AU ARBR & M IR I ATed &, Al i ey Jro1 &
3T S RN & Hiolaed Yo (Y T &, T d BRI I&31? AT 7 AISTH1 BT A4
Frer % ol T, SR Toitg et At e ) Aavd 2, oifd S e guT T g,
ITH AT S I1d BT Del ST Tl fGAT 21 ARG dood¥ 9IS IS hiod & a1 3, 4
<P B HAI ¥, I W HIg YaRTS 8] Bl &, clfebT 31T PUK &I 82 AT A1H |
1 PEd b 9 YIS BT 14 &4 Gaei S X8 82 AIF-1Y 1 O $9 &1 BT Sfard o

il . IHAT AR AR, A AR ATl dIRT Sf 9gd aRw I &, 984 JrgHdl W Bl
BT AT B b TROR T T | DIs W oY, Al IAHT A1 FI7 G &, I
HIDHR A B T B gl S 319 T 9 fSUT B T STR6xd 8, AN gHD] qaTd 8
T ST Bl IR, 3 UM B BIs STexd T8l 8 3R 399 AhId B bl At SRexd T8l
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gl AR 1Y A1 pIg QT 1077 2T gaTl g1 I 3 Yo YTd 3MTT AT fdh PR WRER geed
I T 9 39 e &b fy %, o a1 292 U1 U gETd STl I G uR 3T
TP I (1077 T foram 1 81 <9 d19 H e 31 Sff 7 1 g4RT AN e 6T 3k Har
fop T& ST AISIT 3R ATHIVT ST TSI, SIF1 STeTT-3TelT ¥hIRT &, A1 9R <97
housing for all & &Y H SHT faUTT 98 B My H af &xe iR fafve defera fqwm
A 910 P b comprehensive housing scheme &9, Fifh 2022 TF A9 & oy
HHTHI BT AT BRAT A TE1 &1 TS §H Al ©l RMold AT AIST Bl Al
SEIHCRA AT T HEI TP gTl, SHD! 89 AN Y& JHd PR I8 & 89 I AgHd Bl
ST H I, 37T &g B W} &I H T SR 59 W19 BIsdl 811, 99 I8 99 X &
S e 19 XEHT 81 A9 Hel 4 a8 YUY &1 &, 1 98 YUY 8 3R I8 TSl 2
TR AT HITH &1 SHIAY FRBR U BIRIBTA H 1 Wb 1H ATYH SHDT FIT BRAT 8, TH
HXDHR T BT AT TERT WRIT ST dIelT {3 IT51a AT A1 & M IR 5 Al
DI ORI &1 T 2, A1 99 T H Sl Al BRI €, 36 wari o1 FHiv $o ge
T B3N 3R 3R I8 T T, Tl IHDB! T S a7l 2, FT MY Bl dTel &, T T
AT U1 O YD1 2l ...(AEH)....

et fareera 1w T & RN ggoT ATEd 27 ... (TAYTH). ..
31 T, JHAT AR HeH, T W ST HEd YUl B Bl B....(TaE). ..

MR. CHAIRMAN: Please. ...(Interruptions)... No, no. Please.

it yrdYor IMEUTEA: MY U=l AT BT SIATd & Al (ST ... (aEH). ..
31 O, JHa1 AR e, TEl| ... (FAYH).... R LN [T, 37T SRIY| ... (aeT). ..
MR. CHAIRMAN: Please continue.

SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, the Government does not
hesitate in sharing the name, if at all we name it. We have not yet named the
scheme. The scheme is in the final stage of discussion. We have held discussions
with the Rural Development Ministry recently, on the advice of the Prime Minister,
on how to bridge this gap, because this gap is very huge, in both urban and rural
areas. Combined together, there is a huge gap of housing shortage.

How do you meet it? What is the budgetary scope and what are the other
ways and means to mobilize resources, to what extent we can involve the other
sectors also? These things are at an advanced stage of final consultation. That
is what has submitted. With regard to the houses which are in progress, what
will happen to liability? That is also part two question. That liability issue is being
considered. But with regard to beneficiaries, they will be given priority when the
new scheme comes into operation because they have been already verified, found
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suitable and the State Governments have recommended those schemes and
those places. That is why | told hon. Ramalingamji also that they will be given
priority. That is my submission.

Transfer of students from ACSIR To CSIR-NISTADS

*34. SHRI C.P. NARAYANAN: Wil the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Competent Authority of Academy of Scientific and Innovative
Research (ACSIR) had transferred all students working for Ph.D. programme in
the course of Database Management and Climate Change Informatics to CSIR-
NISTADS during 2015;

(b) if so, whether Database Management and Climate Change Informatics
is an approved course at CSIR-NISTADS;

(c) ifso, whether above authority had also transferred fellowship of students
to the above Institute;

(d) ifso, the details of steps taken, including consent taken from supervisor,
funding agency and Director, NISTADS and NISCAIR to transfer the fellowship
and transfer of students; and

(e) if not, the present status of above students?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a) to (e) A Statement is laid on the Table of the House.

Statement
(&) No, Sir.
(b) No, Sir.
(c) No, Sir.

(d) and (e) The Senate of ACSIR has directed Dean, Mathematical and
Information Sciences, ACSIR to explore the possibility of placement of the students
undertaking these courses at CSIR-NISCAIR to the relevant CSIR laboratories. The
Director, CSIR-NISTADS has shown interest to accept the transfer of students,
as the laboratory has courses under the Mathematical and Information Sciences
domain.
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SHRI C.P. NARAYANAN: My first supplementary is that the answer given
goes against the decision of the Senate of the Academy of Scientific and Innovative
Research on 8th August, 2014 as item No.24. | will just read one sentence of
that: "The Senate determined that the basis of the decision to close the Ph.D.
programme probed also applies to the other Ph.D. programme in Database
Systems and Climate Change Informatics and should be discontinued.” My
question was regarding this programme. The Answer is that "it is only exploring
the possibility of placement of students™. But already students have been shifted.
From January onwards, their fellowship has been forfeited. In that case, | don’t
know why the hon. Minister is saying this. So, | want some clarification.

DR. HARSH VARDHAN: Sir, first of all, for the purpose of record, these
students have not been shifted as on date. But there is definitely an Enquiry
Committee which was set up and the Enquiry Committee reported back to
the Senate and the Senate decided that basic complaint was received for the
Computational Biology and Bioinformatics Course. But when the Enquiry
Committee assessed the overall situation in that particular lab, the conclusion
they actually came to was that — there was a detailed report that they gave —
the overall running of the Ph.D. programme in the CSIR-NISCAIR was in a very
poor state. The factors involved were, availability of infrastructure, expertise of
the faculty and the mandate of the laboratory. It was found that the programmes
were not run as per the desirable standards of ACSIR. Further, out of about 60
scientists at CSIR-NISCAIR, 4 are faculty of ACSIR, that is, about 6.6 per cent,
compared to the average, across the CSIR laboratories, which is something like
62 per cent. The Chairman of the Committee in its deliberations to the Senate
mentioned about this matter and expressed the Committee’s concern, particularly
regarding conducting the course work based on which the students’ registration
to the Ph.D. programme was supposed to be given. The Senate deliberated it in
great detail on this particular issue and finally decided that CSIR-NISCAIR to be
unfit for running the Ph.D. programme under its banner. Moreover, | have to state
that in CSIR labs we have never compromised on quality. This is a case of four
plus two students, that is, six students out of something like 2,900 students which
are under the CSIR labs taking up the Ph.D. course. Here also, these students
have proposed to be shifted to another lab of NISTADS which is also located in the
same campus just there on other floors. So, we are neither compromising with the
interest of the students nor are we compromising with the quality, and everything
has been done following the highest academic standards for which the CSIR labs
are known.

SHRIC.P.NARAYANAN: Sir, my doubt has been confirmed by the Minister’s
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answer. If the CSIR labs and Academy have got so high standards, why did they,
in the first place, sanction this course? When the NISTADS did not have physical
and the academic facilities to do this programme, why did they give it? The first
batch has not come out yet. They have been there only for six months. As far as
| understand, the probe was only regarding the Computational Bio-informatics.
Even the records show that the probe was only about that because even they
clearly said that the probed programme is regarding the Computational Bio-
informatics. They are also about the other thing, that is, database system. There
is no probe. It was a decision taken while considering the Iltem No.24. See,
there are 40 CSIR institutions which are affiliated to this Academy. At present,
there are 630 students. Now, according to the Deemed University Act passed by
the Parliament and other statutes, if a course is to be shifted from one institution
to another, the consent of the guides in the existing institution, the consent of
the students and the consent of the institution, to which it is to be transferred,
has to be obtained. Here, what they have said is that it may be transferred to
other relevant laboratories. They have not thought of this provision. When the
programme was going on, they decided to discontinue it in one institution. They
did not think about the institution to which it was to be shifted. They have said
that it has to be shifted to other relevant laboratories. | think, this is a cavalier way
in which it is being handled.

DR. HARSH VARDHAN: Sir, even at the cost of repetition, | want to say that
it has all been done to maintain the highest standards. That is number one. There
is no prejudice or bias against anybody in this particular case. This institution
was created by an Act of Parliament basically to start the research process in
various CSIR labs and to strengthen innovation as well as translational research.
And, when it was proposed that these two courses must be started, about which
| mentioned earlier, in this particular lab of NISCAIR, basically, the details of the
faculty members were taken. Initially, it was proposed that 15 people could qualify.
The course was started, but later on, a particular complaint was received and
we went into a detailed process of inquiry by senior people. There is a detailed
report. | can give that detailed report also to the hon. Member. On the basis
of that report, it was found that there were only four faculty members who were
actually qualified to handle these Ph.D. students, which is almost six per cent of
the total number. Otherwise, in all the CSIR labs, the average number is 62 per
cent of the scientists who are actually eligible to be having that acumen to handle
Ph.D. students. So, in the larger interest of students, and to maintain the highest
standards of quality in the CSIR, this decision was taken. The Senate had nothing
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to do against any particular lab. Moreover, it is the mandate of the labs to maintain
that high standards. This Institution has been created by the Parliament only to
maintain the highest standards.

DR. ASHOK S. GANGULY: | would like to speak on a related but slightly
broader perspective. There is a deep concern due to the continuous erosion of
the quality of scientific research. Is this one of the examples of a deep concern of
continuous erosion in the quality of research in an institution with CSIR which | was
associated for many years? Given the fact that Climate Research and Analytics
is such a critical issue and given the recent upheaval on a premier institute in the
Capital of this country, will the hon. Minister take pre-emptive steps so that Climate
Research does not fall between the cracks and some special dispensation is
allowed to take over the overall Climate Research and related Analytics in India?

DR. HARSH VARDHAN: Sir, the hon. Member has used an expression
‘upheaval’. There is nothing like an ‘upheaval’ in this. Earlier also, | have said
that there were these two types of researches which were happening. One was
on the database systems and the climate-change information, and, another was
on the computational biology and bio-informatics. It is not that we have stopped
doing that research and it is one of the 38 labs. Otherwise, if you look at the status
of the overall students, currently, ACSIR has 2,827 students registered for Ph.D.
and has 142 M.Tech. students. It has conducted four convocations and it has
already awarded 312 M.Tech. and 100 Ph.D. degrees. The AcSIR has already
obtained membership from the Association of Indian Universities. It has also
obtained membership from the Association of Commonwealth Universities. The
AcSIR also had collaboration with national and international organizations such as
the Public Health Foundation of India, the Hyderabad Eye Research Foundation at
L.V. Prasad Eye Institute, the Royal Melbourne Institute of Technology, Australia,
and, the University of California Advanced Solar Technologies Institute. Moreover,
Sir...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Do not widen the scope of the
original question.

DR. HARSH VARDHAN: Sir, we are not compromising in any way with the
Climate Change Research. ...(Interruptions)...

MR. CHAIRMAN: Fair enough. Now, Mr. Rajeeve.

SHRI P. RAJEEVE: Sir, this answer is totally confusing. As per the
information, this course started only in January, 2014 and the Senate decided to
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stop this course in June, that is, within six months. We are well aware of that.
A CSIR-like institution has taken a decision after proper study and consultation.
Within six months, how can an institution like CSIR and this other institution have
taken a decision to stop a Ph.D course? It is a very serious issue, Sir. Something
fishy is here.

Sir, my specific question is whether any institution has conducted any
specific inquiry into this database management and climate change course, the
Ph.D course, and, whether the Senate has taken any specific decision to inquire
into the quality of this course. If so, what are the reasons to conduct the inquiry
within six months?

DR. HARSH VARDHAN: Sir, as | said earlier, and, | repeat, there was a
specific complaint sent by somebody through e-mail. If you want, | can read the
details of the complaint also. ...(Interruptions)...

MR. CHAIRMAN: One minute.

DR. HARSH VARDHAN: Then, there was a very high-powered Inquiry
Committee, which was constituted... ... (Interruptions)...

SHRI P. RAJEEVE: Sir, the Minister has said, ‘complaint sent by somebody’.
Sir, CSIR has taken a decision within six months on a complaint sent by ‘somebody’.
Who is that ‘somebody’? ...(Interruptions)...

DR. HARSH VARDHAN: Those details can be made available to you.

SHRI P. RAJEEVE: If he is a Nobel Laureate or a well-known Scientist, then,
itis okay. ...(Interruptions)...

MR. CHAIRMAN: Just a minute. ...(Interruptions)... Just a minute. Please.
...(Interruptions)...

DR. HARSH VARDHAN: Sir, on the basis of that complaint, an Inquiry
Committee had been... (Interruptions)...

SHRI P. RAJEEVE: On whose complaint? ... (Interruptions)...

DR. HARSH VARDHAN:: If you want to know the details, | can give you the
details of that person. ... (Interruptions)...

SHRI K. N. BALAGOPAL: A lot of victimization is happening, Sir.
...(Interruptions)...
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MR. CHAIRMAN: Please. It is not your turn. ...(Interruptions)... This is not
your turn, please. ... (Interruptions)...

DR. HARSH VARDHAN: Sir, | can give him all the details of the complaint.
On the basis of that complaint, a very high-powered Inquiry Committee, which has
very distinguished Members... ... (Interruptions)...

MR. CHAIRMAN: No, no. ... (Interruptions)...You must listen to the answer.
Please.

SHRI P. RAJEEVE: Sir, | want your protection. ...(Interruptions)...
MR. CHAIRMAN: He is giving an answer. Please. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, | want to know the name of that complainant.
...(Interruptions)...

MR. CHAIRMAN: Just one minute, please. ... (Interruptions)... He is giving
an answer. Please listen to him. ...(Interruptions)...

DR. HARSH VARDHAN: Sir, the complaint was made from a single source
through e-mail, manohar.parikh@gmail.com. That individual never appeared
upon calling during investigation made at the CSIR on the basis of his complaint.
Initially, the complaint was received on November 1, 2013, and, again, the complaint
was received on May 20, 2014. The initial complaint received on November 1, 2013
asked for justification of starting a doctoral programme at CSIR in the area of
computational biology and unavailability of approvals from competent authorities
for starting the programme. Then, further a complaint was received on May 20,
2014 on additional issues including conduct of PhD programme at NISCAIR in the
area of computational biology and non-compliance to AcSIR rules and regulations.
This is about complaint. Further, if he wants, the details ... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... One minute.
DR. HARSH VARDHAN: Sir, on the basis of this, ...(Interruptions)...

MR. CHAIRMAN: You have finished. Please just let the Minister complete the
answer. ...(Interruptions)... You cannot keep on interrupting. ...(Interruptions)...
Let him complete the answer, please.

DR. HARSH VARDHAN: Then, Sir, | would like to mention the name of the
members, who were part of the Inquiry Committee. Then, there was an Inquiry
Committee, which was constituted. It had Shri Raj Singh, the Chief Scientist
and AcSIR Coordinator at CSIR-CEERI, Pilani, as the Chairman. There was Dr.
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Lakshmy Parameswaran, Chief Scientist and Head, Bridges & Structures and
AcSIR Coordinator at CSIR-CRRI, New Delhi. She was one of the members.
Another member was Dr. Vidya Gupta, Chief Scientist and Head, Bio-Chemical
and Sciences Division, CSIR, NCL, Pune. Another member was Dr. Kunal Ray,
Associate Director, Administration & Finance ...(Interruptions)... Then, there was
a Member Convener, Shri P.L. Dahra, Executive Consultant, AcSIR Coordination
Office. Then, Sir, after detailed deliberations and going into all the pros and cons,
the technicalities, the standards and everything, they have given a very detailed
report. They have elaborated each and every point. They have gone into the
status. What is happening there? What is the level of the faculty? What is the
infrastructure and everything? If you want, | can read this whole Inquiry Report.

MR. CHAIRMAN: No, no. Please don’t. ...(Interruptions)...
DR. HARSH VARDHAN: Or if you want, | can place it. ...(Interruptions)...
SHRI P. RAJEEVE: The complaint is on another issue. ...(Interruptions)...

MR. CHAIRMAN: You make the information available to the hon. Member.
...(Interruptions)...

DR. HARSH VARDHAN: Thank you, Sir. ...(Interruptions)...

MR. CHAIRMAN: No, | have not allowed vyou to intervene.
...(Interruptions)...

SHRI P. RAJEEVE: Please make an inquiry. ...(Interruptions)...
MR. CHAIRMAN: Just one minute. ...(Interruptions)...

SHRI P. RAJEEVE: Please make an inquiry. ...(Interruptions)... The
complaint is on another issue.

MR. CHAIRMAN: Just one minute. Listen to me, please. The hon. Minister
has cited that an inquiry was conducted. ...(Interruptions)...

SHRI P. RAJEEVE: Not on this issue, Sir.

MR. CHAIRMAN: One minute. On the basis of a complaint, an inquiry was
conducted. Now, if there are questions about that inquiry, please raise that matter
separately. This is not part of this question.

SHRI P. RAJEEVE: The complainant wrote not on this course. Ask the
Minister. The Minister said that the complaint was on another course. This course
is on Database Management and Climate Change Informatics.

MR. CHAIRMAN: No, no. | think, ...(Interruptions)...
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DR. HARSH VARDHAN: Sir, | agree with him as to what he is saying. You
see, there was a complaint about a particular thing. The Inquiry Committee went
to the lab.

SHRI P. RAJEEVE: Complaint on which course?

DR. HARSH VARDHAN: They found that the overall atmosphere and
overall standards were actually not proper to be able to conduct that course.
...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please sit down.

DR. HARSH VARDHAN: They have given everything in detail.
...(Interruptions)... Whatever the report says, they have given everything. They
have elaborated everything in great detail. ...(Interruptions)...

MR. CHAIRMAN: If you have any dissatisfaction with the answer, please
raise it separately. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, this is Question Hour. ...(Interruptions)...
MR. CHAIRMAN: No, no. Please. This is not a discussion.

SHRI P. RAJEEVE: Sir, the complaint is on another issue. He is totally
misleading the House, Sir. ...(Interruptions)...

MR. CHAIRMAN: This is not a discussion. ...(Interruptions)... |f you are not
satisfied with the answer, please raise it separately. | will go to the next question.
...(Interruptions)...

DR. HARSH VARDHAN?: Sir, nobody has misled. ...(Interruptions)... |have
placed all the records and all the facts on record. There is no question of even
remotely misleading the House. So, | would request that the Member should take
back his words. There is no question of misleading.

MR. CHAIRMAN: Thank you. Question No.35. ...(Interruptions)... Please
sit down. Mr. Balagopal, please sit down.

Foreign assistance for smart city project

*35.SHRIBHUPENDER YADAV: Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government has received expression of interest from foreign
governments to help India in development of Smart Cities; and
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(b) ifso,names of the countries that have expressed interest in development
of smart cities?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) The following countries have expressed interest to participate in
the development of Smart Cities, so far:-

(i) United States of America,
(i) Spain,

(i) Canada,

(iv) France,

(v) Germany,

(vi) China;and

(vii) Singapore.

S} YU ATET : GUIILT HE IS, T P STaTd H ST AT & b ATb <=1 RIS H
TS RIS g H Bfer SR &1 ) 81§ g A1egd | A WA AEed | gl
=TET g b a1 39 oy [y wu 9§ wrex fafRd fby U €2 1 IR 3 3R 3 59
FRE H $B PR T T £ IR T TR & Ge 7 Hl ARBR 7 DIs IR fhar 82

SHRI M. VENKAIAH NAIDU: Sir, this is a new concept. It was mentioned by
the Prime Minister and, subsequently, in principle, the Government have agreed
with this ‘Smart City’ concept. A concept note was prepared initially. It was
also put on website for the convenience of the people in 2014 itself and, now,
the first consultation was held with the Ministry, Government organisations and
various institutions. Thereafter, a national conclave was called of all the States and
Union Territories to take their views and inputs. Different commmercial business
organisations, which have shown some interest in this new concept, have also
been given an opportunity. As | told you, Sir, a number of countries are showing
interest in the ‘smart city’ concept. That being the case, we are examining the
proposals. And we are also learning from the experience of earlier mission. Then
we will see how we can improve upon it to make a smart city. Smart cities cannot
be built overnight. It will take years. Rome was not built in a day or one year. You
are all aware of it.
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Ajmer also is identified for the development of a smart city. Once the concept
is totally agreed and approved by the Cabinet then only will the remaining work
takes place. In the meanwhile, certain organisations like the United States Trade
and Development Agency have come forward. We have asked them to conduct
a preliminary study in those cities and then come out with some plan so that we
know in what way they want to participate and then what sort of technical support
they want to give. We asked them to give a presentation before us and then we
will take a final call. In that, Ajmer is one of the cities.

#ft YU FEd: AR FUIRT Sfl, WE ST & v H ISR A Sl G1d
T fhY &, T AR P gRT OH9-9FIERT B ff T Rt &) e aormei
foreft e Yo F a7 Arorett § it fohar T g2

SHRI M. VENKAIAH NAIDU: Sir, | stand a little corrected because Ajmer
is selected under ‘Heritage Development and Augmentation Yojana® (HRIDAY).
We have already sanctioned some money. | had consultation on it. With regard
to other cities, which were identified by certain other international agencies and
countries, they are at a preliminary stage of identifying the technical requirements
that are required for those cities.

Secondly, with regard to people’s participation, once the technical plan or a
preliminary Detailed Project Report is prepared, that will be put up for consultation.
Without people’s participation this programme will not succeed. There are different
stakeholders — the Central Government, the State Government and the urban
local body of the particular city that needs to be developed. We are also thinking
of a system wherein they will be made eligible to participate in that depending
upon their ability, past performance, resources, preparedness of the urban local
body itself to accept the reforms, etc. So, people’s participation is vital to this.
We are insisting on that. In the final stage, the approval of the urban local body
through its representatives will be taken and then only will we move forward.

SHRI JAIRAM RAMESH: Sir, | would like to ask the hon. Minister whether
there is a set of core quantitative indicators to define what a smart city is. We all
know and we all want cities to be smart. Butis there a set of quantitative indicators
so that if they fulfil those indicators a city would be considered smart?

SHRI M. VENKAIAH NAIDU: Sir, it is a popular concept which is being talked
about across the globe and also in India. | am frank to say that smart city is a new
concept. Whatis smart? For a smart city, you need a smart leader. | am not saying
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smart in terms of height, weight, wearing suit or boots. | am talking about taking
smart decisions and having a smart vision. Secondly, you need smart people who
are willing to be reformed. Thirdly, Shri Jairam asked about basic requirements.
Basic requirements are: assured water supply, assured power supply, sanitation
facility in that particular city, affordable transport facilities, solid waste management
system, physical infrastructure, institutional infrastructure, social infrastructure
and economic infrastructure. All these things will be taken into consideration.
When all these things are worked out, and if you are able to fulfil them, then you
will be called a smart city. But a beginning has to be made. We are in the process
of finally quantifying and qualifying as to what the requirements are for a smart city
and how we should go about it. We are learning from the experience of different
countries across the globe. They have their own standards but | cannot compare
my cities with international cities knowingly.

But, at the same time, we want to have the architecture, we want to have the
local culture and we also want to have the local people’s participation in this. This
is ‘learning by experience’.

SHRI RAJEEV CHANDRASEKHAR: Sir, will the hon. Minister clarify if the
smart city programme would apply to existing cities like my city Bengaluru? As a
more effective successor to JNNURM, when will the definition of ‘smart city’ be
complete? Is there any implication of the Fourteenth Finance Commission on the
smart city definition?

SHRIM. VENKAIAH NAIDU: Sir, we have retrofitting; we have redevelopment.
Then, we also have plan for having a satellite city near the existing city. Changing
the present city to a smart city is not an easy task. But, recently, | have been
to Bengaluru. Public representatives of Bengaluru along with their Minister told
me that they were willing. So, we have to take up the exercise and study about
Bengaluru. When | was there in Hyderabad, the Chief Minister of Telangana,
Shri Chandrashekar, also made a presentation before me saying that they want
to convert. But, at the end of the day, Sir, the parameters will be fixed by the
Centre and the city challenge system will be there. Mayor Bloomberg from the
USA came and said that he was willing to provide the needed technical support
initially through his organisation ‘Bloomberg Philanthropies’. If the local bodies
and the States come forward, those cities will definitely be considered. But, at the
same time, we have to see how much resources are available to us because huge
expenditure is involved in this. You need lakhs of crores of rupees and you know
the situation of our cities.
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The second point which he asked is about the Fourteenth Finance
Commission. Sir, the recommendation of the Fourteenth Finance Commission is
good news for the States and for the urban local bodies. It may be a little thing for
the Central Government at the national level. Manmohaniji is here. The 73rd and
the 74th Amendments for local bodies which were initiated by Shri Rajiv Gandhi
earlier envisage devolution of funds, functions and functionaries. It has not taken
place fully in different States. | am not holding anybody responsible for that. | am
happy that now the Finance Commission is straightaway giving a good amount of
money to the urban local bodies which will make them improve their revenues and
also help them function in a better manner. This is my feeling about the Fourteenth
Finance Commission. That also will be taken into consideration. How much a
particular city is getting, what is the capacity as of now, how much is being added,
etc., will also be taken into consideration.

SHRI SHANTARAM NAIK: Sir, the concept of ‘expression of interest’ comes
very late. When the tender process is conceived, a project is conceived, and before
tender, expression of interest is called for. They are documents in writing. If some
countries’” are just saying that they are interested, it does not mean expression
of interest. So, | would like to know whether any concrete projects have been
prepared and concrete expression of interest has been conveyed by any country
or you are just saying it as expression of interest.

SHRI M. VENKAIAH NAIDU: Sir, certain countries have come forward. They
had preliminary discussions with the national Government. Some countries had
preliminary discussions and full discussions with the State Governments also. For
example, Singapore is holding discussions with the Andhra Pradesh Government.
America has shown interest with regard to Visakhapatnam and Allahabad.
...(Interruptions)... | agree with the distinction the hon. Member has made.
Expression of interest is different. It is after finalisation of plans, coming forward
with a proposal and then get ready to take part in that. | do agree that both are
different. But, we are at the beginning. These countries have shown interest.
| asked them to come clear as to what is it that they want to do, in what way they
want to participate in it, what is their proposal, etc. | asked them to come forward
with that. | have made that suggestion to them. Sir, | can assure the House that
everything will be done transparently. It will be done through public tender system
only. Nobody will be given a city just like that. We can’t do it like that. But, if
some countries come forward to provide us technical support, we must be happy
to receive it.
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Central funds for Jharkhand

*36. SHRI SANJIV KUMAR: Will the Minister of PLANNING be pleased to
state:

(a) whether the Raghuram Rajan Committee was formed to suggest ways
to identify indicators of the relative backwardness of States for equitable allocation
of central funds;

(b) if so, in what manner States with sizeable share of tribal population
having hilly terrain, economic and infrastructural backwardness and non-viable
nature of State finance like Jharkhand warrant maximum central funding with a
view to overcome their backwardness; and

(c) the manner in which Government plans to fund the State of Jharkhand
in the next 5- 10 years?

THEMINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (¢) A Statement is laid on the Table of the House.

Statement

(@ and () Yes, Sir. A Committee under the Chairmanship of
Dr. Raghuram Rajan was set up by the Ministry of Finance for evolving a composite
development index of States. The aforesaid Committee has submitted its report
to the Finance Ministry in September, 2013 and it is available in public domain at
http:/www.finmin.nic.in/reports.

(¢) As informed by Ministry of Finance the report of the Committee is
under examination. One of the recommendations of the Committee is to use the
framework outlined in the report to allocate some of the development funds that
are allocated by the Centre to the States. The approach recommended in the
report of the Committee is not intended to replace existing methodologies, but
should be thought of as one that will channel some fund allocations based on need
and performance.

SHRISANJIVKUMAR: Sir, the Raghuram Rajan Committee hasrecommended
a fresh approach that gets rid of the special category status plus classification of
States with high funding needs. Funding from the Centre to the States will be
based on State’s development needs as well as its development purpose.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Trafficking of children from West Bengal and Jharkhand

*37. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether Government is aware that recently Railway Authorities and
District Administration of Palakkad have rounded up six hundred children from
three railway compartments who were being trafficked from West Bengal and
Jharkhand, if so, the details thereof;

(b) whether such children end up in overcrowded orphanage in Kerala;
and

(c) the details of action taken by child welfare organizations of the Ministry
about such children being smuggled from poor States to other areas?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) Yes Sir.The Government is aware of
suspected trafficking of children brought to Kerala from the States of Jharkhand and
West Bengal. The Ministry of Women and Child Development had sought detailed
report on the matter from the Government of Kerala. As per the information received
from the Government of Kerala, a batch of 455 children were rescued by Railway
Police and Kerala Police on 24.05.2014. The Palakkad District Administration took
action to shift the above mentioned children to the Government Children’s Homes
and Government approved Children’s Homes for facilitating further proceedings by
the Child Welfare Committee (CWC) of Palakkad. The CWC Palakkad transferred
242 of these children to CWC Kozhikode as these children were brought to
Kerala reportedly for better education and free boarding and lodging at Muslim
Orphanage, Mukkom in Kozhikode District. Another batch of 123 children were
rescued on 25.05.2014 at Palakkad Railway Station. Preliminary inquiry conducted
by Palakkad CWC revealed that these children were heading to Anwar Huda
Orphanage in Malappuram District for studies.

Out of 578 children who were brought to Kerala on 24th and 25th May, 2014,
the CWCs handed over 304 children to the Mukkom Orphanage in Kozhikode and
Anwar Huda Orphanage in Malappuram. The remaining children were repatriated
as they did not have valid documents.

(c) Trafficked children are defined as children in need of care and protection
under the Juvenile Justice (Care and Protection of Children) Act (JJ Act), 2000 and
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are produced before the Child Welfare Committee (CWC) for their rehabilitation
and reintegration. CWC is a statutory body under the JJ Act for care, protection
and treatment of children who are in need of care and protection. The CWC has
the final authority to dispose off cases of such children including transfer of the
child to another CWC if the child hails from the place outside the jurisdiction of the
Committee.

Youth Employability Skill

*38. SHRIMATI GUNDU SUDHARANI : Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that the Ministry, in coordination with the Ministry of
Youth Affairs and Sports has undertaken Youth Employability Skill on pilot basis in
some States, if so, the details of the scheme; and

(b) whether there are any plans to extend this to other States, including
Andhra Pradesh and Telangana, if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) This
Ministry has not undertaken any scheme on pilot basis for youth employability skill.
However, the Ministry of Youth Affairs and Sports through Nehru Yuva Kendra
Sangathan (NYKS), an autonomous body under its control, had taken up a pilot
project namely Youth Employability Skill (YES) in the State of J&K and North-
Eastern States during the year 2011-12. NYKS in collaboration with National Skill
Development Corporation (NSDC) provided Skill Development and Vocational
Training to Youth in various fields like Retail Sales, Electrician, Accounting,
hospitality, Information Technology Enable Services (ITes), Business Process
Outsourcing (BPO) etc. Under the project, 1269 youth from North Eastern States
and J&K were trained. The scheme has since been discontinued.

Rehabilitation of families living in urban areas near
railway stations and tracks

*39 SHRI PARVEZ HASHMI : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the action that has been taken by Central Government to rehabilitate
poor families living in urban areas near railway stations and tracks in Delhi as on
date;
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(b) whether Ministry has communicated to Railways and the NCT of Delhi
in this regard during the last five years; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) to (¢) ‘Land’ and ‘Colonization” being State
subjects, it is upto the State Governments to frame policies to provide Low
Cost Housing including rehabilitation of poor families living in urban areas near
railway stations and tracks in their respective States. Government of India provide
assistances to State/UTs under its scheme.

Ministry has requested all State Governments and Central Government land
owning Ministries/Departments including the Ministry of Railways to explore the
possibilities of rehabilitation of slums on their land and seek Central assistance
under its existing scheme. Ministry has not received any proposal from Government
of Delhi. Railways has not agreed to rehabilitate slum dwellers on its land.

Training of manpower in biotechnology sector

1*40. SHRI RAMDAS ATHAWALE: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) thedetails of facilities available for training of manpower in biotechnology
sector; and

(b) the measures being taken by Government to increase the availability of
high quality manpower in biotechnology sector?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a) and (b) Department of Biotechnology is implementing an integrated human
resource development programme to create trained manpower in the field of
biotechnology by providing hands on experience to UG science students under star
college scheme, supporting M.Sc./M. Tech.teaching programmesin 71universities
in the country, industrial training for B.Tech./M.Sc./M.Tech. biotech students and
finishing schools for bridging skill gaps and enhancing employment prospects,
re-training of existing faculty and scientists in advanced areas for upgrading their
skills by conducting short term training courses, providing fellowships for doctoral
and post-doctoral research. Emphasis is laid on selection of students on All India
entrance test basis, framing of model course curriculum, provision for regular
faculty positions in gap areas and inviting guest faculty, studentship for all selected

T Original notice of the question was received in Hindi.
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students, liberal grants for laboratory equipment, maintenance and recurring
grants for consumables, thesis grants to provide quality all round training as well
as industrial training to ensure employability of students. Department has also
instituted Ramalingaswami fellowships for encouraging Indian scientists working
in overseas laboratories to return to the country as well as DBT Wellcome Trust
fellowships for outstanding scientists to pursue research in Indian laboratories.
Opportunity for conducting advanced research or undergoing specialized training
CREST (Cutting Edge Research Enhancement and Scientific Training Awards) for
Indian scientists in leading overseas laboratories is also provided. Department has
launched DBT-BUILDER (DBT-Boost to University Inter-disciplinary Departments
of Life Sciences for Education and Research) for advanced education and research
by upgradation/re-engineering/remodelling/ creation of Life science departments
inuniversities. These programmes have resulted in attracting, retaining and training
to meet the needs of quality trained manpower in the country. Department has
implemented biodesign programmes focused on innovation and entrepreneurship
in area of medical devices and implants and an indigenous international biodesign
fellowship i.e., fellowship at AIIMS, New Delhi and IIT, Delhi in collaboration with
Stanford University, USA and Queensland University, Australia.

Clean Delhi Week

*41. SHRI GULAM RASOOL BALYAWI: Wil the Minister of URBAN
DEVELOPMENT be pleased to state:

(&) whether it is a fact that the Clean Delhi Week was observed in Delhi in
the last week of September, 2014 if so, the details thereof and the results achieved
therefrom;

(b) whether it is a fact that some areas of Delhi were not covered at all by
the said programme, if so, the details thereof and the reasons therefor; and

(c) the action being taken to rectify the situation?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(@) to (¢) Clean and Green Drive was carried out in Delhi from 25.09.2014 to
02.10.2014. This campaign was a precursor to launch of Swachh Bharat Mission.
During this week an intensive campaign for Clean and Green Delhi was carried out
in all parts of Delhi by Government of National Capital Territory of Delhi, New Delhi
Municipal Council, Municipal Corporations of Delhi, Delhi Development Authority,
Delhi Metro Rail Corporation, Delhi Cantonment Board, Ministry of Railways and
other organisations in Delhi. Initiatives were taken by different government bodies/
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organisations to repair toilets in public places, dhalaos and street lights; clean
up drains, bus/railway stations, schools, hospitals, parks and community halls;
prune/plant trees; remove garbage/malba from vacant plots, remove unauthorized
banners/bill boards/hoardings etc., and build public awareness for Clean and
Green Delhi.

Swachh Bharat Mission was launched on 2nd October, 2014.

Installation of Doppler radars in Himachal Pradesh

*42. SHRIMATI VIPLOVE THAKUR : Will the Minister of EARTH SCIENCES
be pleased to state:

(a) whether the Meteorological Department has identified locations in the
country under its modernization phase-Il for installation of Doppler radars;

(b) if so, the details thereof along with the criteria for selecting the location
for installation of Doppler radar; and

(c) the number of locations identified in Himachal Pradesh, and by when
work of installation of Doppler radars in Himachal Pradesh would be completed?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN)

(a) and (b) Earth System Science Organization-India Meteorological Department
(ESSO- IMD) has so far not formulated the Modernization Phase-Il Programme.
Nonetheless, augmentation of Doppler Weather Radar (DWR) network has always
been on the priority of the Government so as to continuously enhance the 24X7
severe weather surveillance capability to issue not only nowcast (very short range
— up to 6h severe weather warnings) and to assimilate such data in regional and
local scale forecast models to predict such adverse weather in short range (up to
48h in advance). Accordingly, based on the emerging priorities, an "Integrated
Himalayan Meteorology Programme for Western & Central Himalayas"is
formulated for improving weather forecasting services in a targeted manner with
augmentation of various observing systems over the hill states of NW India.

Selection of suitable locations for placing DWRs or any other observing
systems is always based on scientific assessment of the needs of such observing
system networks, comprising Doppler Weather Radars, rain radars, Automatic
Weather Stations (AWSs), Automatic Rain Gauges (ARGs), Snow Gauges etc.
and accordingly implementation plan is formulated.

(¢) Three DWRs at Shimla, Bhunter and Dalhousie are proposed to be
installed in Himachal Pradesh under the Integrated Himalayan Meteorology covering
Jammu & Kashmir, Himachal Pradesh and Uttarakhand with an allocation of
Rs 117crores during the current Five Year Plan.
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Implementation of Border Defence Cooperation Agreement (BDCA)

T*43. SHRIMATI KANAK LATA SINGH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India stand to lose if agreement of issues reached by India and
China under the Border Defence Cooperation Agreement (BDCA) is implemented
in today’s changed scenario; and

(b) whether Government would conduct a study on this so that authentic
information could be obtained and the interests of India are safeguarded and if so,
the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) During the visit of the then Prime Minister Dr. Manmohan Singh to
China in October 2013, India and China signed a Border Defence Cooperation
Agreement. The whole text of the Agreement is in public domain. The Agreement
seeks to facilitate ways and means to implement border defence cooperation
and provides for measures to enhance contacts, understanding and cooperation
between the border defence forces. The Agreement strengthens maintenance
of stability on the border and adds to existing instruments to ensure peace and
stability on our borders.

Government keeps a constant watch on all developments having a bearing
on India’s security and takes all necessary measures to safeguard it.

Matters relating to Aadhaar Card

*44. SHRIMATI WANSUK SYIEM : Will the Minister of PLANNING be pleased
to state :

(a) whether the validity and the manner of collecting information/data for
Aadhaar Card under the aegis of Unique Identification Authority of India (UIDAI)
have been challenged in the apex court through a PIL;

(b) whether with the abolition of the Planning Commission, the UIDAI
operates under NIIT Aayog; and

(c) the representative Ministry / Department that has been assigned the
responsibility of representing the Government in the apex court on matters relating
to Aadhaar Card ?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) Five Public Interest Litigation (PIL) cases have been filed before
the Supreme Court, and another two filed before the High Court of Bombay and
Madras have also been transferred to the Supreme Court. All of them writ petitions
have since been tagged and are being heard together. A number of issues have
been raised in the petitions, including various aspects of data collection.

() In January 2009, Unique Identification Authority of India (UIDAI) was
established as an ‘Attached Office” under the aegis of Planning Commission. In
January 2015, Planning Commission was replaced by NITI Aayog.

(¢) A number of Ministries / Departments of Central Government
[such as Ministry of Finance, NITI Aayog (successor organisation of Planning
Commission), Ministry of Home Affairs, Ministry of Petroleum and Natural Gas,
UIDAI, Department of Electronics and IT etc.] and all State Governments and
Union Territory Administrations are the respondents in various PIL cases (tagged
together) pending before the Supreme Court of India. Ministry of Finance is the
coordinating Ministry.

Barrier-free access for differently-abled persons

*45. DR. T. N. SEEMA: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has received large number of complaints regarding
non-availability of barrier-free access for differently-abled persons in several public
buildings/places including railways in the country, if so, the details thereof and the
response of Government thereto;

(b) the steps taken by Government in coordination with the State
Governments/UT Administrations for providing barrier-free access for differently-
abled persons to public places by constructing ramps, lifts and railings; and

(c) the monitoring mechanism existing with Government to ensure easy
accessibility for persons with disabilities in a non-discriminatory manner?

THEMINISTEROF SOCIAL JJUSTICEAND EMPOWERMENT (SHRITHAAWAR
CHAND GEHLOQOT) : (a) During the period from 01/01/2014 to 31/12/2014 , office
of the Chief Commissioner for Persons with Disabilities received 56 complaints
related to accessibility of public buildings/places/facilities.Besides taking up the
complaints with concerned authorities, the Office of Chief Commissioner for Persons
with Disabilities also takes up with the State Governments/UT Administrations
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for providing barrier free access for persons with disabilities to public places,
amending their building bye-laws, making it mandatory to incorporate accessible
features before passing any building plan and giving completion certificate.

(b) As per Section 44 of the Persons with Disabilities ( Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995, establishments in the
transport sector within the limits of their economic capacity and development for
the benefit of persons with disabilities, are required to take special measures to
adapt rail compartments, buses, vessels and aircrafts in such a way as to permit
easy access to such persons and adapt toilets in rail compartments, vessels,
aircrafts and waiting rooms in such a way as to permit the wheel chair users to
use them conveniently. Further, as per Section 46 of the said Act, the appropriate
Government and local authorities, within the limits of their economic capacity and
development , are required to provide for -

(i.) ramps in public buildings;
(ii.) adaptation of toilets for wheel chair users;
(iii.) braille symbols and auditory signals in elevators or lifts;

(iv.) ramps in hospitals, primary health centres and other medical care and
rehabilitation institution.

The Ministry has been taking up the matter with the State Governments, UT
Administration and concerned Ministries/Departments to comply with the above
provisions of the Act from time to time. The matter has also been taken up at
the level of Secretary, Department of Empowerment of Persons with Disabilities
with the Chief Secretaries of the State/UTs. Further, the Ministry also provides
financial assistance to the State Governments/UT Administrations and institutions
run by Central/State Governments for making their important buildings accessible
to persons with disabilities.The office of the Chief Commissioner for Persons with
Disabilities also organizes workshops/ seminars on barrier free environment for
persons with disabilities.

(¢) The Chief Commissioner for Persons with Disabilities and the State
Commissioners in their respective States are mandated to monitor implementation
of the provisions of Persons with Disabilities (Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995.



56 Written Answers to [R AJYA SABH A] Unstarred Questions

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Fresh initiatives for setting up of nuclear plants

321. SHRIMANSUKH L. MANDAVIYA: Will the PRIME MINISTER be pleased
to state:

(a) whether Government has taken fresh initiatives, in consultation
with the State Governments and other stakeholders to expedite setting up of
pending nuclear power plants at various places in the country in a time-bound
manner;

(b) if so, the details of such initiatives or action plan chalked out in this
regard; and

(c) whether Government is also contemplating to offer better rehabilitation/
compensation package for the affected people; and if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) Yes Sir. The Department of Atomic Energy
and the Nuclear Power Corporation of India Ltd. (NPCIL) are continuously
pursuing with various State Governments for the expeditious acquisition of land
and implementation of Resettlement & Rehabilitation (R&R) packages at sites
identified for location of nuclear power plants. Periodic review meetings are also
being conducted with authorities of respective State Governments to expedite
these processes.

(¢) The Rehabilitation and Resettlement (R&R) packages for Project
Affected Persons are formulated by the respective State Governments in
accordance with the applicable laws and regulations in this regard and the cost of
implementation of such Rehabilitation and Resettlement (R&R) schemes is met
by the Nuclear Power Corporation of India Ltd.

Civil nuclear agreement
322. SHRI ANAND SHARMA:
SHRI SANJAY RAUT:
SHRI D.RAJA:
SHRIM.P. ACHUTHAN:
SHRI P. RAJEEVE:
SHRI MAHENDRA SINGH MAHRA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:
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(&) whether Government has agreed for civil nuclear agreement with United
States of America during the recent bilateral meeting with USA;

(b) if so, the details of the discussions held in this regard, particularly
suppliers liability insurance clause;

(c) whether Government has accepted that it would share data on nuclear
material and equipment in order to secure the US agreement; and

(d) if so, Government’s views and stand thereon?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) India and the US have reached an
understanding on the issues related to civil nuclear liability and finalised the text of
the Administrative Arrangement to implement the bilateral 123 Agreement.

(b) This understanding was reached in three rounds of discussions in a
Contact Group set up for advancing the implementation of civil nuclear cooperation
during PM’s visit to the U.S. in September 2014 and was welcomed by the leaders
in their Joint Statement of 25 January 2015. During the course of the discussions,
using case law and legislative history, India presented its position concerning the
compatibility of the Civil Liability for Nuclear Damage Act, 2010 (CLND Act) with
the Convention on Supplementary Compensation for Nuclear Damage (CSC). The
proposed India Nuclear Insurance Pool as a part of the overall risk-management
scheme for liability was also presented to the U.S. side. An understanding was
then reached, based on India’s presentations and the discussion thereon, that our
CLND Act is consistent with the international norms on civil nuclear liability.

(c) and (d) The information sharing proposed under the Administrative
Arrangement with the U.S. is in accordance with the bilateral 123 Agreement and
the bilateral Arrangements & Procedures on reprocessing. It is also in conformity
with India’s practice of International Atomic Energy Act (IAEA) safeguards.

Change in rules of Nuclear Liability Act

323. SHRI K.N. BALAGOPAL: Will the PRIME MINISTER be pleased to
state:

(a) whether Government has decided to change any provisions in the rules
related to the Nuclear Liability Act, if so, the details thereof; and

(b) whether these changes are made after the discussion with foreign
suppliers and foreign Governments, if so, the details thereof?
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THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH) : (a) No, Sir. There is no proposal to amend the Civil
Liability for Nuclear Damage Rules, 2011.

(b) Does not arise.
Private sector in mining of rare earth

324. SHRI K.N. BALAGOPAL: Will the PRIME MINISTER be pleased to
state:

(a) whether Government has accepted or discussed about the policy to
allow private sector in mining of rare earth; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR.JITENDRA SINGH) : (a) No, Sir. Government has not accepted or discussed
policy to allow private sector in the mining of rare earth mineral monazite, available
in the country.

(b) Does not arise.
Safety of nuclear plants
325. SHRI' A.U. SINGH DEO: Will the PRIME MINISTER be pleased to state:

(a) whether Government has made any efforts to ascertain the safety of
nuclear plants in the country, if so, the details thereof, along with a comparison of
India’s nuclear safety system with those of developed countries;

(b) the details of current preparedness to deal with situations involving
radiological effects from nuclear plants;

(c) whether Government has a set of regulations in place that addresses
nuclear safety concerns, if so, the details thereof; and

(d) the progress made in the setting up of an independent nuclear safety
regulatory body as recommended by the CAG?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH) : (a) Yes, Sir. The safety reviews of the Indian Nuclear
Power Plants (NPPs) are carried out by the regulatory authority, the Atomic
Energy Regulatory Board (AERB). AERB has evolved a robust process for safety
review and issue of consents at various stages of setting up of Nuclear Power
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Plants. Apart from the applicable Acts & Rules, AERB has prescribed safety
requirement in the form of Safety Codes and Guides, covering all aspects of NPP
Siting, Design, Construction, Commissioning and Operation. These requirements
are on par with those issued by International Atomic Energy Agency (IAEA) and
other international regulatory bodies. Adherence to requirements given in safety
documents is ensured, at each stage of approval by systematic safety review of
the reports submitted by utility and periodic regulatory inspections of the plant
carried out by AERB.

(b) Nuclear Power Plants (NPPs) in the country are designed, constructed,
commissioned and operatedin conformity withrelevant nuclear safety requirements.
These requirements ensure an adequate margin of safety so that NPPs can be
operated without undue radiological risks to the plant personnel and members of
the public. Notwithstanding these, it is mandatory to develop emergency response
plans, as a measure of abundant caution. Emergency preparedness and response
plan are available at Nuclear Power Plants (NPPs) to meet the safety requirements
during an emergency situation so that the impact of an accident in nuclear power
plant to the public domain is minimal. These plans are periodically tested during
emergency exercises conducted at NPPs with involved agencies to ensure the
readiness.

(c) Yes, Sir. The Atomic Energy Act, 1962 is the primary legislation dealing
with control and production of nuclear energy in India. In accordance with the
powers conferred by the Act, the Central Government has promulgated the Atomic
Energy (Radiation Protection) Rules, 2004, the Atomic Energy (Safe Disposal of
Radioactive Wastes) Rules, 1987, the Atomic Energy (Factories) Rules, 1996 that
formulate the policy and regulatory framework for ensuring safety in the activities
relating to NPPs. These requirements of AERB are in line with the Safety Standards
of International Atomic Energy Agency (IAEA) and other international bodies such
as International Commission on Radiological Protection (ICRP).

(d) The Nuclear Safety Regulatory Authority Bill, 2014 which is essentially
the NCRA Bill, 2011 along with its official amendments could not be taken up for
consideration by Parliament due to dissolution of 15th Lok Sabha. Accordingly,
Department of Atomic Energy is carrying out inter-ministerial consultations on the
NSRA Bill, 2014 afresh.

Cost of production of nuclear energy
326. SHRI SANJAY RAUT: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that cost of nuclear energy per unit is much higher
than coal based power unit and other source of energy, while calculating huge
investments therein, if so, the details thereof;
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(b) the amount of nuclear energy produced in the country during the last
three years and its average cost of per unit; and

(c) the amount of nuclear energy produced for the next five years and at
what estimated cost of per unit in the country?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR.JITENDRA SINGH): (a) No Sir. The tariffs of electricity generated through
nuclear power are comparable to those of the contemporary conventional base
load power generating units (like coal based thermal power) located in the area/
region. The details in this regard for 2013-14 are given below:

Source Tariff Range (Paise per Unit)
Nuclear 97 to 394
Thermal

Coal (Non Pithead) 375 to 529
Coal (Pithead) 147 to 385
Lignite 279 to 401
Natural Gas (APM) 336 to 399
Natural Gas (Non APM) 423 to 439
Liquified Natural Gas (LNG) 920 to 1288
Liquid Fuel (Naphtha/ Diesel) 846 to 1367
Hydro 79 to 591

Source: * "Tariff for Long-term sources of power" from Report on Short Term Power market in India

2013-14, CERC & DAE/ NPCIL

(b) The generation of nuclear energy in the country during the last three
years along with the average tariff is as tabulated below:

Year Generation Average Tariff

(in Million Units) (in paise/unit)
2011-2012 32455 258
2012 -2013 32863 269
2013 -2014 35333* 271

*includes 1106 MUs of infirm generation from Kudankulam Unit-1
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(c) The targets for generation are fixed annually in the Memorandum of
Understanding (MoU) signed between Department of Atomic Energy (DAE)
and Nuclear Power Corporation of India Limited (NPCIL) in accordance to the
guidelines issued by Department of Public Enterprises (OPE). The targets of
generation are fixed based on fuel availability, maintenance shutdown schedules,
likely start of generation of new units etc. The target fixed for electricity generation
for 2015-16 is 37307 million units (tentative, subject to confirmation by OPE during
MoU meeting).

As different stations have different tariffs, the average tariff would depend on
the generation from each station. However, the tariffs would be competitive and
comparable to those of other contemporary electricity generating technologies in
the region.

Health and educational facilities at Atomic Plants
327.DR. V. MAITREYAN : Will the PRIME MINISTER be pleased to state:

(&) whether Government has plans to provide adequate health and
educational facilities at Madras Atomic Power Plant, Kalpakkam and at Kudankulam
Nuclear Power Plant in Tamil Nadu;

(b) if so, the details thereof and the support to be extended for the
construction of these multi-storied buildings, multi-speciality hospitals and schools
nearby; and

(c) the details of the technological and financial support extended by the
Union Government to these infrastructure developments?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH) : (a) Yes, Sir; The health and education facilities for
the local people living in the vicinity of the nuclear power plants are already being
extended both at Kalpakkam and at Kudankulam in Tamil Nadu and such welfare
activities are ongoing.

(b) and (c) As a part of its Corporate Social Responsibility (CSR) and
Neighbourhood Development Programme (NDP), Nuclear Power Corporation of
India Limited (NPCIL) has” been taking up projects in areas of Health & Education
around Kalpakkam and Kudankulam. The details of the projects around Kalpakkam
and Kudankulam sites, including the financial support extended by NPCIL are
enclosed as statement-1 and statement-2 respectively.
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Completion and implementation of nuclear power projects
328. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

@ whether Government is finding it difficult to complete and
implement the nuclear power projects initiated during the last five years due to
various reasons including the financial deficiency;

(b) if so, the details thereof and the amount earmarked for each of the
nuclear power projects, disbursed and to be spent; and

(c) whether Government is very keen to implement the third stage of Indian
Nuclear Power Programme, if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH) : (a) and (b) No, Sir. The projects initiated during the last five
years and presently under construction, KAPP 3&4 (2X700 MW) at Kakrapar,
Gujarat and RAPP 7&8 (2X700 MW) at Rawatbhata, Rajasthan have mainly been
affected only due to delays in receipt of major equipment. There have been no
financial constraints for these projects.

Bharatiya NabhikiyaVidyut Nigam Limited (BHAVINI), apublic sector company
under Department of Atomic Energy (DAE) is presently constructing a Prototype
Fast Breeder Reactor (PFBR) of 500 MWe capacity at Kalpakkam, Tamil Nadu.
Due to first of its kind reactor in the country, various technological complexities
had to be encountered during equipment manufacture. Slippage in delivery of
various components resulted in shifting of the erection & commissioning activities.
Also, the safety design called for some important revisions to comprehensively
address safety aspects post Fukushima incident. No financial deficiency is being
encountered by BHAVINI for execution of the project.

The details of approved completion cost and the expenditure upto January
2015 in ¥ crore in respect of ongoing constructions projects are as under:

Project Approved Approved date for Cumulative
Completion project completion Expenditure upto
Cost January 2015
1 2 3 4
Kakrapar 11459 2017-18 6121

Atomic Power
Project-3&4
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1 2 3 4

Rajasthan 12320 2017-18 3936
Atomic Power
Project-7&38

Prototype Fast 5677 2015-16 4541.6
Breeder Reactor
(PFBR)

(¢) Yes, Sir. The Government is committed to implement the third stage of
Indian Nuclear Power Programme. Implementation of third stage is conditional to
setting up an adequate generation capacity using fast breeder reactors under the
second stage. In respect of the second stage, its forerunner, the Prototype Fast
Breeder Reactor is nearing completion. An Advanced Heavy Water Reactor based
on thorium fuel is also being developed for development and demonstration of
thorium-based nuclear fuel cycle and reactor technologies.

Posts earmarked for SC/ST in Atomic Plants
329. SHRI AMBETH RAJAN : Will the PRIME MINISTER be pleased to state:

(a) the details of the Atomic Power Reactors located in India with their
installed capacity;

(b) the details of the posts earmarked for SC/ST category in all these Atomic
Power Reactors;

(c) the details of the posts earmarked for SC/ST category which are lying
vacant; and

(d) the reasons for non filling up of the post and period for which they are
lying vacant?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The details of the operating atomic power reactors
in the country alongwith their location as well as the installed capacity are as
tabulated below:

Location & States Units Capacity (MW)
Tarapur, Maharashtra TAPS-1 160
TAPS-2 160

TAPS-3 540
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Location & States Units Capacity (MW)
TAPS-4 540
Rawatbhata, Rajasthan RAPS-1* 100
RAPS-2 200
RAPS-3 220
RAPS-4 220
RAPS-5 220
RAPS-6 220
Kalpakkam, Tamil Nadu MAPS-1 220
MAPS-2 220
Narora, Uttar Pradesh NAPS-1 220
NAPS-2 220
Kakrapar, Gujarat KAPS-1 220
KAPS-2 220
Kaiga, Karnataka KGS-1 220
KGS-2 220
KGS-3 220
KGS-4 220
Kudankulam, Tamil Nadu KKNPP-1 1000

*RAPS-I is presently under extended shutdown.

(b) and (c) Reservation for the SC/ST category is provided at the entry
level as per the Central Government Guidelines, both in the technical as well as
the non-technical cadre in each of the Groups - A and B. In case of Group-C
recruitment, the provisions of reservations in the SC/ST category are followed
as per the respective State(s) guidelines. In case of Nuclear Power Corporation
of India Limited (NPCIL), in all the categories of posts i.e. Group - A,B and C,
as well as the Stipendary Trainees, reservations at recruitment level are being
enforced for the SC/ST categories as per applicable Government of India and
State Government Rules. Advertisement for recruitment for any of these posts
clearly states the total number of vacancies and the vacancies reserved for SCs/
STs. The details of posts earmarked for SC/ST category in NPCIL and the posts
earmarked for SC/ST cateqory lying vacant are as follows:
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* Number of post earmarked for SCs - 1700
. Number of post earmarked for STs - 752
. Number of post earmarked for SCs lying vacant - 51
. Number of post earmarked for STs lying vacant - 72

(d) Thereason for posts reserved for SCs/STslying vacant is non-availability
of suitable qualified applicants for certain posts in the SC and ST categories. The
posts have been vacant for varying periods of time.

India’s entry into the Nuclear Suppliers Group (NSG)

330. SHRIVIVEK GUPTA: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether Government is considering to become a part of the Nuclear
Suppliers Group(NSG);

(b) if so, the status of the diplomatic offensive launched by India in this
regard;

(¢) whether Government has taken measures to tackle the challenge by
Pakistan for India’s entry into the NSG if so, the details thereof; and

(d) whether Government considered initiating a bi-lateral agreement with
Pakistan on the side lines of the recently held SAARC Summit regarding the
aforementioned?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH ] : (a) and (b) Yes. India is engaged with the
Nuclear Suppliers Group (NSG) and with individual members thereof with a view
to our membership. U.S., Russia, France, U.K., Australia and Japan are among
the countries that support India’s membership of NSG. India will formally apply for
membership once the ground has been adequately prepared for its membership.

(c) and (d) Pakistan is not a member of the NSG. There is no initiative for a
bilateral agreement with Pakistan on India’s membership of the NSG.

Helicopter service in NER

331. SHRI RITABRATA BANERJEE : Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state whether Government plans to
increase the intercity chopper services within the North Eastern Region, if so, the
details thereof, and if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH) : Chopper services are to be
provided by the State Governments’ concerned. However, Pawan Hans Limited,
Public Sector Enterprise under the Ministry of Civil Aviation, provides helicopters
on long-term lease basis to State Governments / Government Agencies / Private
Agencies etc. as per their requirements. In the North Eastern Region, Pawan
Hans presently provides helicopters to Government of Sikkim, Tripura, Arunachal
Pradesh, Meghalaya and Mizoram on long-term lease basis. Pawan Hans has also
offered one medium helicopter for deployment of Government of Nagaland w.e.f.
01.05.2015. If any States have further requirement of deployment of additional
helicopter, Pawan Hans would endeavour to meet their requirement.

Development of infrastructure in NER

332. PROF. M.V. RAJEEV GOWDA: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether any new development initiatives have been taken to develop
the infrastructure to improve connectivity in the North Eastern Regions of India, if
S0, the details thereof;

(b) the details of the amount of power that can be produced in the region
and statistics for the amount that is currently being produced;

(c) the details of investment in power in the region and their latest
developments; and

(d) allinitiatives taken to boost tourism in the region?

THEMINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH) : (a) As per information furnished by
concerned Ministries/Departments.

(a) Yes, Sir. To improve connectivity in the North Eastern Region, the
Ministry of DONER has sanctioned 13 road projects worth Rs.235.38 crore under
Non-Lapsable Central Pool of Resources (NLCPR) scheme.The North Eastern
Council (NEC) has approved 2 road projects costing Rs. 359.55 crore and also
sanctioned viability gap funding for air connectivity in North Eastern Region at a
cost of Rs.124.12 crore.With assistance of the Asian Development Bank (ADB)
the Ministry of Development of North Eastern Region is implementing the North
Eastern State Roads Investment Programme (NESRIP) for upgradation of 433 km
long roads in 6 North Eastern States at estimated cost of Rs.1353.83 crore. For
development of roads in the North Eastern Region, the Union Budget 2014-15 has,
further, allocated Rs.200 crore for the N.E. Roads Corporation.
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In order to expedite road construction, Ministry of Road Transport and
Highways has set up a company named as "National Highways and Infrastructure
Development Corporation Limited" (NHIDCL)on 18th July 2014 for construction/
upgradation/widening of National Highways in the regions that share international
boundaries with neighbouring countries. The main emphasis of NHIDCL is for
implementation of balance projects under SARDP-NE in NER. Further, review
meetings and monitoring of projects are being done at highest level in the
Government. However, to avoid cost and time overrun, Ministry has adopted
Engineering Procurement and Construction (EPC) mode for award of new works
so that works can be completed within stipulated time and cost.

The Railways Budget 2014-15 announced an allocation of Rs.5116 crore, a
54 per cent increase over previous year, for the 23 ongoing railway projects of
which 11 are National Projects. It was also announced to take up Eco-Tourism
and Education Tourism in North Eastern States. In this year, Meghalaya has been
brought on the railway map for the first time and direct train service from Arunachal
Pradesh to New Delhi has been introduced.

The Government has fast-tracked the development of greenfield airports at
Pakyong in Sikkim and Holongi in Arunachal Pradesh. Upgradation of Guwahati
Airport as Inter-Regional Hub with connectivity to all major airports of the country
and upgradation of Agartala, Dibrugarh and Imphal as Intra-Regional Hubs with
connectivity to all the State capitals in the region have been taken up. Further, to
connect remote areas in the region, non-operational airports viz. Along, Daparizo,
Passighat,Tezu and Ziro in Arunachal Pradesh, Rupsi in Assam and Kailashahar in
Tripura have been taken up for development and operationalisation.

The Inland Waterways Authority of India (IWAL) is developing and maintaining
for shipping and navigation purpose, the Brahmaputra from Dhubri to Sadiya which
has been declared as National Waterway no. 2. This waterway of North Eastern
region is connected with Kolkata Port via Indo-Bangladesh Transit & Trade
Protocol Route. IWAI is providing requisite infrastructure like navigable fairway,
aids to navigation and pilotage etc. for smooth navigation.

To improve telecommunication system in the region, the Government
approved on 10th September, 2014, the Comprehensive Telecom Plan for North
Eastern Region at a cost of Rs. 5,336.18 crore.

(b) Based onthe studies for re-assessment of hydro-electric potential of the
country, completed by Central Electricity Authority in 1987, identified hydropower
potential in the country is 1,48,701 MW. This includes 62,604 MW of potential
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in North Eastern (NE) Region including Sikkim. Presently, 10 projects with an
installed capacity of 1242 MW are in operation in North Eastern region. In addition,
3 H.E. Projects with an installed capacity of 669 MW are in operation in Sikkim. In
addition, thermal power plants with total installed capacity of 1000 MW are under
development in the region. Gas based Palatana Power Plant (Unit II) of 726 MW in
Tripura has been commissioned on 1st December, 2014.

(c) The details are given in the Statement (See below).

(d) The North Eastern Council (NEC), Ministry of Development of North
Eastern Region has developed in December, 2011 an "Integrated Tourism Master
Plan for NER". The main recommendation of the Master Plan for promoting
identified tourist circuits is currently being implemented by the Ministry of Tourism,
the NEC along with the eight North Eastern States. The Government sponsors
several tourism promotion campaigns in print and television media and is also
supporting popular festivals like the Hornbill Festival in Nagaland and Sangai
Festival in Manipur.

Statement
Details of investment in power in the region and their latest developments
A. Investment in Transmission & Distribution System in NER

In order to strengthen the transmission and distribution infrastructure in NER
& Sikkim, Government of India has given investment approval to two schemes as
given below:

0 Theinvestment approval for comprehensive scheme for strengthening
of transmission and distribution system in Arunachal Pradesh and
Sikkim was given on 10th October, 2014. The estimated cost of
scheme is Rs. 4754.42 crores. (April, 2013 price level).The scheme
will be implemented as a Central Sector scheme through PGCIL.

(i) The investment approval for North Eastern Region Power System
Improvement Project (NERPSIP) Tranche-l in six states of NER
(Assam, Manipur, Mizoram, Meghalaya, Nagaland and Tripura)
was given on 1st December, 2014. The estimated cost of scheme
is Rs.5111.33 crores (February 2014 price level).The scheme will be
funded by Government of India through the budget of Ministry of
power and World Bank on 50:50 basis.
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The State-wise break up of allocation of fund under above-mentioned
schemes is given below:

(Rs. in crore)

State Amount
Arunachal Pradesh 3199.45
Sikkim 1554.97
Assam 1473.80
Manipur 442.22
Meghalaya 776.93
Mizoram 316.76
Nagaland 729.42
Tripura 1372.20

Development of Distribution System in NER : Central Government supplements
the efforts of States through various schemes. Recently Government of India
has approved Integrated Power Development Scheme (IPDS) and Deendayal
Upadhyaya Gram Jyoti Yojna (DDUGJY) to provide funds for improvement of
distribution infrastructures.

Integrated Power Development Scheme (IPDS) : Integrated Power Development
Scheme (IPDS) is for improving the distribution infrastructure in urban areas with
following components:

(i) Strengthening of sub-transmission and distribution network in the urban
areas.

(i) Metering of distribution transformers/feeders/consumers in the urban
areas.

(i) IT enablement of distribution sector and strengthening of distribution
network as per CCEA approval dated 21.06.2013 for completion of
targets laid down under Restructured Accelerated Power Development
and Reforms Programme (R-APDRP) for Twelfth and Thirteenth Plans
by carrying forward the approved outlay of R-APDRP to IPDS.

The outlay for first two items is Rs.32, 612 crores [with budgetary support of
Rs.25, 354 crore].
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For component (iii) indicated above the scheme of R-APDRP as approved
by CCEA for continuation in Twelfth and Thirteenth Plans will get subsumed in this
scheme as a separate component relating to IT enablement of distribution sector
and strengthening of distribution network for which CCEA has already approved
the scheme cost of ¥ 44,011 crore including a budgetary support of ¥ 22,727 crore.
This outlay will be carried forward to the new scheme of IPDS in addition to the
outlay indicated above.

Budget provision for IPDS scheme for FY 2014-15 is ¥ 100 crore.

Deendayal Upadhyaya Gram Jyoti Yojna (DDUGJY)

Deendayal Upadhyaya Gram Jyoti Yojna (DDUGJY) has been approved
in November] 2014 with an estimated outlays of ¥ 44,033 crores including
budgetry support of ¥ 33,453 crores from Government of India during the entire
implementation period. The scheme covers all State/UTs of India including NER.
The scheme has the following components:

(i) Separationofagricultureandnon-agriculture feeders facilitatingjudicious
restoring of supply to agricultural & non-agriculture consumers in the
rural areas;

(i) Strengthening and augmentation of sub-transmission & distribution
transformers/feeders/consumers; and

(i) Rural electrification, as per CCEA approval dated 01.08.2013 for
completion of the targets laid down under RGGVY for Twelfth and
Thirteenth Plans by carrying forward the approved outlay for RGGVY to
DDUGJY.

Budget provision for DDUGJY scheme for FY 2014-15 is ¥ 500 crore.

As per Government of India approval the projects under these schemes are
be completed with a period of 24 months from the date of issue of Letter of Award
(LoA) by the utility.
24x7 Power for All

Gol has also taken a joint initiative with States to provide 24x7 Power for all.
State specific documents for 24X7 Power for All (PFA) have been prepared in

respect of Rajasthan and Andhra Pradesh. For other States the matter is being
pursued and meetings have been held at MoP/CEA level with the States.

Salient features of 24X7 Power supply initiatives are as under:

1. Reliable 24X7 supply to the consumers (except agriculture) in a phased
manner within a period of three years from the date of commencement
of the programme.
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10.

1.

Increase duration of supply of electricity to agriculture consumers from
present level to eight/nine hours per day in a phased manner (as per the
policy of the respective State Government)

All unconnected households to be provided access to electricity in a
time bound manner by 2016-17 or later by 2018-19.

Assessment of energy requirement for providing 24x7 power supply to
all households in the State has been assessed.

Assessment of the adequacy of availability of power to the State from
various sources /.e. from generating sources owned by the State both
existing and under construction, from central sector stations both
existing and under construction, Common projects, generating sources
owned by private sector and PPAs.

Review of Inter State Transmission System (ISTS), Intra State
Transmission System and distribution infrastructure to ensure their
adequacy for providing 24x7 power in the Sates. Identification of Works
required for strengthening and augmentation of distribution infrastructure
for supplying uninterrupted power to the consumers.

Monitoring the timely commissioning of various generating plants,
transmission and distribution infrastructure to meet the expected growth
in demand.

To ensure reduction of aggregate technical and commercial (AT&C)
losses as per the agreed loss reduction trajectory.

Overall Power Supply Improvement — To be achieved by undertaking
measures such as energy mix optimization, reduction in power
operational efficiency of State generation plant(s) and optimal fuel
procurement costs including sources of supply.

Financial measures including optimizing investments and undertaking
necessary balance sheet restructuring measures to ensure liquidity in
the utility finances.

Introduce modern technologies to monitor reliable supply like sub-
station automation, providing adequate communication infrastructure,
GIS, Reliability, Centralized Network Analysis and Planning tools, SAP
driven ERP systems, DMS (Distribution Management Systems), OMS
(Outage Management System), etc.
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12.  This joint initiative of Government of India and Government of States
aims to enhance the satisfaction levels of the consumers, improve the
quality of life of people and increase the economic activities resulting
into inclusive development of the State.

State-wise projects approved and fundsreleased in Power sector under NLCPR
Scheme of Ministry of Development of North Eastern Region

(Rs. in crore)

SI.No. State No. of Approved Total
Projects Cost Release
1. Arunachal Pradesh 18 196.85 168.41
2. Assam 49 249.04 208.20
3. Manipur 38 539.61 364.86
4.  Meghalaya 14 343.27 267.08
5. Mizoram 10 210.72 177.77
6. Nagaland 44 240.53 201.97
7. Sikkim 27 352.90 267.09
8.  Tripura 28 385.94 315.49
ToTaL 228 2518.86 1970.87
BTC Package 1 5.20 2.60
GRAND TOTAL 229 2524.06 1973.47

State-wise projects approved and funds released in Power
sector by the North Eastern Council (NEC)

(Rs. in crore)

SI. No. State No. of Approved Financial
Project Cost Release

1 2 3 4 5

1. Arunachal Pradesh 8 83.16 66.19

2. Assam 2 18.44 12.37

3. Manipur 9 44.10 22.67

4.  Meghalaya 1 57.39 40.03
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2 3 4 5

S

Mizoram 6 50.01 31.65
Nagaland 7 107.64 57.34
Sikkim 8 56.74 35.14
Tripura 4 25.78 13.55

TotAL 55 443.26 278.95

®

Investment in power generation
Thermal power projects in the North Eastern States
Bongaigaon TPP (3 x 250 MW) in Assam by M/s NTPC

The project is being executed by M/s. NTPC. The main plant order was
placed on M/s. BHEL in February, 2008 with original commissioning schedule
of Jan, 2011 for Unit-1, May, 2011 for Unit-2 and Sept., 2011 for Unit-3. But
the project has been delayed due to frequent bandhs, violence and mass
exodus of labours from the site, heavy monsoon and poor performance of
the main plant civil agencies of M/s. SPML. Due to poor performance of M/s.
SPML, civil works for unit 2 & 3 were offloaded to M/s. Punj Lloyd Limited in
July, 2011. There after due to the poor performance of both the civil agencies,
their contracts were terminated. For the balance civil and structural works
NTPC has placed orders on M/s NBCC on 29/09/2014 and NBCC further
placed orders for civil work, structural work etc. These agencies have started
work at site. Unit-1 Boiler lighted up on 29/11/14 & SBO expected to start
by 02/15. TG boxed up in 01/15. Qil flushing started on 16.01.15 and is in
progress. M/s. NTPC & BHEL are trying hard to commission the unit-1 by
March, 2015. Commissioning of unit-2 & 3 are expected in the year 2016-17.
The original cost of the project is ¥ 4375.35 crores and ¥ 4891 crores have
been spent on this project till Nov., 2014.

Critical Issues: - Law and order, Frequent bandhs, Shifting of BTPS School
outside NTPC Township and Acquisition of balance land for railway siding.

Monarchak Gas Based Power Project (101 MW) in Tripura by NEEPCO

The project is being executed by NEEPCO in Tripura. LOI for the main plant
was placed on BHEL in July, 2010 with original commissioning schedule of May,
2013 and order for BOP packages was placed on to M/s. NBPPL. Erection
of all major equipments completed. Gas turbine is ready for synchronisation
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in open cycle. Erection of STG, HRSG etc. are in progress. Main chimney
has been completed. Contractor for laying of gas pipe line stopped work
because of some contractual issues with ONGC and ONGC cancelled the
contract. ONGC engaged a new contractor for pipe line work for supplying
gas from Palatana gas source to this project, because of non readiness of
the original gas supply (Khedbari GGS) station. Gas supply pipe line work
has been completed and gas supply made available at site on 05.02.15. The
commissioning activities of GT are in progress. The gas booster compressor
commissioned on 16.02.15. The commissioning of GT is expected in 03/15
and ST by 06/15. The revised cost of the project is ¥ 994.8 crores and
T 869.41 crs have been spent on this project till 01/15.

Critical Issues: -Readiness and completion of balance work of BoP’s.
Replacement of smaller size gas pipe erected at gas station at project site by
ONGC.

3. AGTP CC Extension Project (51IMW) at Agartala

The project is being executed by NEEPCO in Tripura. LOA for the main
plant was placed on M/s. Thermax Ltd. on 12.09.2012. The project has two
modules. Each module consists of two HRSGs and one STG. Civil work in
most of the area has been completed. All 4 chimneys erected. Switch yard
work also completed. Generator transformer erection completed. Work of
other systems like Water Treatment Plant, auxiliary cooling system etc. is in
progress. STG-2 synchronized on 10.02.2015 and full load is also expected
in 02/15. ST-1synchronization is expected by 03/15. The revised cost of the
project is ¥ 382.41 crores and ¥ 298.09 crs. has been spent on this project till
01/15.

4. Namrup CCGT (70 MW GT + 30 MW ST) — Assam

Namrup CCGT 100 MW is a replacement power project being executed by
Assam Power Generation Corporation Ltd. (APGCL) in District Dibrugarh,
Assam. EPC contract was awarded to BHEL in February, 2009 with target
date of commissioning as January, 2012. Main plant civil works were started
in April 2010 but, civil work was stopped since 01.08.2013. BHEL/NBPPL
terminated civil contract on 05.09.2013. BHEL awarded fresh civil contract on
13.03.14 & work was started in 05/14. BHEL also terminated NBPPL order
for 12 EPC packages on 22.11.14. Now, on the request of BHEL, NBPPL has
been again engaged to complete the balance work of these EPC packages.
There are 126 non turnkey packages on M/s NBPPL. Out of 126 non turnkey
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packages, 108 packages are already awarded by NBPPL and balance 18
packages are to be awarded by 03/15. GT& GTG placed on foundation.
HRSG insulation work almost completed. Commissioning of GT is expected
in 09/15 and ST by 12/15. The revised cost of the project is ¥ 694 crores and
% 329.10 crs. has been spent on this project till Dec., 2014.

Critical issues:

(1) Outstanding payment of BHEL with project developer. - Project
Authority

(2) Placement of order for BoPs to complete balance works. - BHEL

(8) Slow progress of mechanical, electrical and Instrumentation contractor.
- BHEL

Hydro Power Projects in NER

Presently 16 nos. Hydro Projects (above 25 MW) aggregating to 5576 MW

are under various stages of construction for the growth and development of NE
Region including Sikkim. The details of such hydro projects are placed below:

Under Construction Hydro Electric Projects in NER Including Sikkim

(Above 25 MW)
Sl. Name of Scheme Sector State I.C. Cap. Under Comm.
No. (No. x MW) Execution Schedule
MW)

1 2 3 4 5 6 7

1. Subansiri Lower (NHPC) Central Ar. Pr 8x250 2000.00 2018-19
2. Kameng (NEEPCO) Central Ar.Pr.  4x150 600.00 2016-17
3. Pare (NEEPCO) Central Ar. Pr. 2x55 110.00 2016-17
4.  Tuirial (NEEPCO) Central  Mizoram  2x30 60.00 2016-17
5. New Umtru State  Meghalaya 2x20 40.00 2016-17
6. Gongri Private Ar. Pr. 2x72 144.00 2017-18
7. Teesta St. I Private Sikkim 6x200 1200.00 2014-16
8. Teesta St. VI Private Sikkim  4x125 500.00 2017-18
9. Rangit-IV Private Sikkim 3x40 120.00 2016-17
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1 2 3 4 5 6 7

10. Jorethang Loop Private Sikkim 2x48 96.00 2015-16
1. Bhasmey Private Sikkim 3x17 51.00 2017-18
12.  Tashiding Private Sikkim ~ 2x48.5 97.00 2017-18
13.  Dikchu Private Sikkim 3x32 96.00 2017-18
14. Rangit-Il Private Sikkim 2x33 66.00 2017-18
15.  Rongnichu Private Sikkim 2x48 96.00 2017-18
16. Panan Private Sikkim 4x75 300.00 2018-19

ToTAL 5576.00

Funding under NEC

333. SHRI SANTIUSE KUJUR : Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(&) whether it is a fact that funding under North Eastern Council (NEC) is
allocated for North Eastern States, if so, the details thereof and the total budget
for the 2014-15, State-wise;

(b) the number of projects that have been retained for funding and the

percentage amount utilized so far; and

(c) the total number of schemes selected under NEC in the Financial Year
2014-15, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (DR. JITENDRA SINGH) : (a) Funding under the North
Eastern Council (NEC) is allocated to schemes and projects pertaining to various
sectors sanctioned in the NEC for the development of North Eastern States. The
schemes and projects are implemented by the North Eastern States and in some
cases by Central agencies such as Airports Authority of India (AAl), Border Roads
Organization (BRO) and North Eastern Region Community Resource Management
Project (NERCORMP) etc. The NEC releases funds to the implementing State
Governments and other agencies depending upon the progressin implementation
of schemes/projects.The sectoral allocation of the NEC Budget for 2014-15 (RE)
of I 579 core is given in the table below:
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Sectoral allocation of fund by the North Eastern Council (NEC)

(Rs. in crore)

Sl. No. Sector 2014-15
(Revised Estimate)

1. Agriculture & Allied Activities 98.18
2. Power 41.00
3. lrrigation, Flood Control & Watershed Management 30.00
4. Industries 9.23
5. Tourism 5.23
6. Transport & Communication 291.97
7. Medical & Health 29.83

8. Human Resource Development & Employment

(Education, Social & Skill Development) 31.31
9. Human Resource Development & Employment (Sports) 11.81
10. Science & Technology 23.29
11.  Information & Public Relation 5.29
12.  Evaluation & Monitoring 1.88
TotaL 579.00

(b) and (¢) During 2014-15 a total of 51 projects proposed by North Eastern
States have been retained. Funds have not been utilized for projects retained
during 2014-15 as detailed project reports are under preparation by the State
Governments. State-wise number and cost of retained projects are given below:

State-wise number and cost of projects retained by NEC during 2014-15

®in crore)
Sl. No. Name of State No. of projects Estimated Cost
retained of retained projects
1 2 3 4
1. Arunachal Pradesh 14 116.31

2. Assam 1 14.58
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1 2 3 4
3. Manipur M 141.79
4. Meghalaya 3 36.87
5. Mizoram 6 64.54
6. Nagaland 7 45.50
7. Sikkim 7 45.68
8. Tripura 2 11.98
TotaL 51 477.25

Special financial package to BTAD

334. SHRI SANTIUSE KUJUR : Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that the implementation of special financial package
given to the Bodoland Territorial Autonomous District (BTAD) to the tune of
100 crore per annum started in 2003 (for five years) and enhanced to ¥ 250 crore
in 2008, if so, the details thereof; and

(b) whether the scheme is enhanced again, if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH) : (a) and (b) Yes, Sir. Government of
India agreed under a Memorandum of Settlement executed between Government
of India, Government of Assam and the Bodo Liberation Tigers in 2003, to provide
financial assistance of ¥100 crore per annum for five years for projects to develop
the socio-economic infrastructure of Bodoland Territorial Council (BTC) areas
over and above the normal plan assistance given to Assam State. An Additional
package of ¥ 250 crore was announced by then Hon’ble Prime Minister during
his visit to Assam in August, 2008. To date, 63 projects for an approved cost of
% 741.93 crores have been sanctioned under these Packages. The special Financial
Package has not been enhanced thereafter.

NLCPR for NE States

335. SHRI SANTIUSE KUJUR: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that Non-Lapsable Central Pool of Resources
(NLCPR) funds is allocated to North Eastern States, if so, the details thereof and
the total budget for 2014-15, State-wise;
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(b) the number of projects that have been retained for funding and the
percentage of amount utilized so far; and

(c) the total number of schemes selected under NLCPR in the Financial
Year 2014-15, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH) : (a) Yes, Sir. Funds are allocated to
the Ministry of Development of North Eastern Region from Non-Lapsable Central
Pool of Resources (NLCPR) maintained by the Ministry of Finance for sanction
of projects to North Eastern (NE) States under the Non-Lapsable Central Pool
of Resources Scheme. The details of funds allocated under the scheme since
its inception and State-wise releases during 2014-15 are given in the Statement-|
(See below).

(b) Atotal number of 1554 projects have been sanctioned to North Eastern
States for funding after their retention under the NLCPR scheme and 81.54% of
the amount released against these projects has been utilized so far.

(c) The number of projects that have been cleared for funding under Non-
Lapsable Central Pool of Resources Scheme to date for the Financial Year 2014-15
is given in the Statement-Il (See below)

Statement-/

Budget Estimates (BE), Revised Estimates (RE) and Expenditure of
funds under NLCPR Scheme

R crore)
Year BE RE Expenditure
1998-1999 106.34 106.34 106.34
1999-2000 409.96 409.96 409.96
2000-2001 309.25 309.25 309.25
2001-2002 491.57 491.57 491.57
2002-2003 550.00 550.00 550.00
2003-2004 550.00 550.00 550.00
2004-2005 650.00 650.00 650.00
2005-2006 679.18 679.18 679.18

2006-2007 700.00 700.00 689.83
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Year BE RE Expenditure
2007-2008 600.00 600.00 636.00
2008-2009 650.00 650.00 660.38
2009-2010 700.00 700.00 668.62
2010-20M 799.99 799.99 805.77
2011-2012 798.99 798.99 798.99
2012-2013 850.00 775.00 775.00
2013-2014 948.00 850.00 850.00
2014-2015 948.00 704.50 568.49
(To date)

State-wise Releases under NLCPR during Financial Year 2014-15

R crore)

Sl.No.  State Releases
1. Arunachal Pradesh 150.97
2. Assam 136.38
3. Manipur 77.41
4. Meghalaya 40.06
5. Mizoram 34.56
6. Nagaland 54.43
7. Sikkim 64.20
8. Tripura 10.48

TotaL 568.49

Statement-1/

The number of projects that have been cleared for funding under Non-Lapsable
Central Pool of Resources Scheme to date for the Financial Year 2014-15

Sl. No. State No. of Projects
cleared

1 2 3

1. Arunachal Pradesh 19

2. Assam 20
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1 2 3
3. Manipur 03
4. Meghalaya 06
5. Mizoram M
6. Nagaland 07
7. Sikkim 06
8. Tripura 08

TotaL 80

Protection of coastal areas from rising sea level

336. SHRI PARIMAL NATHWANI : Will the Minister of EARTH SCIENCES be
pleased to state:

(a) the difference that has been noticed in sea level due to global warming
in last five decades;

(b) in what manner unauthorized developments in coastal areas,
diminution of green belt, unrestrained tourism and lackadaisical approach towards
coastal conservation laws have adversely affected the coastal areas in the country;
and

(¢) in what manner Government plans to protect coastal areas from rising
sea level?

THE MINISTER OF EARTH SCIENCES (DR. HARSH VARDHAN) : (a) Sea
level rise is a very slow phenomenon and is manifested globally with pockets of
sea Level rise/fall trends. Recently released Fifth Assessment Report (ARS) of
Intergovernmental Panel on Climate Change (IPCC) suggests that global mean
sea level has risen by 190 mm over the period 1901-2010. The satellite based
linear trend during 1993-2011 is estimated to be 3.2+0.5mm/year that is about
60% higher than the best estimate of 2.0mm/year by the Intergovernmental Panel
on Climate Change (IPCC), 2007 assessment report. However, the estimated sea
level rise by the tide gauge records (of over 200) for the period 1993-2009 is found
to be about 2.84+0.8mm/year.

(b) Various studies have been undertaken using remote sensing techniques
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in the past for assessing the shoreline changes; mapping and delineation of entire
coastal wetlands including beach vegetation, bio-shields, sea grass, opening
of lagoons in certain cases and small islands etc. including their regeneration/
preservation. Earth System Science Organization - Integrated Coastal and
Marine Area Management (ESSO-ICMAM) Directorate of the Ministry of Earth
Sciences (MoES) has carried out mapping and demarcating of multi-hazard
coastal vulnerability for the entire coast of India. Based on the recommendations
of the expert committee report of the Prof M. S. Swaminathan, the Ministry of
Environment and Forests (MoEF) is making efforts to implement an Integrated
Coastal Zone Management (ICZM) Plan for India instead of uniform Coastal
Regulatory Zone (CRZ) framework. Accordingly, the Central Government has
issued CRZ-2011 notification with a view to ensure livelihood security to the fisher
communities and other local communities, living in the coastal areas, to conserve
and protect coastal stretches, its unique environment and its marine area and to
promote development through sustainable manner based on scientific principles
taking into account the dangers of natural hazards in the coastal areas, sea level
rise due to global warming, does hereby, declare the coastal stretches of the
country and the water area upto its territorial water limit, excluding the islands of
Andaman and Nicobar and Lakshadweep and the marine areas surrounding these
islands up to its territorial limit, as CRZ and restricts the setting up and expansion
of any industry, operations or processes and manufacture or handling or storage
or disposal of hazardous substances as specified in the Hazardous Substances in
the aforesaid CRZ.

(c) The MoEF had launched an Integrated Coastal Zone Management
Project by establishing a Society of Integrated Coastal Management (SICOM).
Under the project, SICOM would be implementing the four components, namely,
(i) National Coastal Management Programme; (i) ICZM-West Bengal; (i) ICZM-
Orissa; (iv) ICZM-Gujarat. National component includes (a) Demarcation of hazard
line for mapping the entire coastline of the mainland of the country; (b) A National
Centre for Sustainable Coastal Management (NCSCM) has been established
within the campus of Anna University, Chennai with its regional centres in each of
the coastal States/Union Territories to promote research and development in the
area of coastal management including addressing issues of coastal communities.
Sea level rise can have long term impacts along the coastline. In general, it is
expected that east coast of India will be more vulnerable than the west coast



88 Written Answers to [R AJYA SABH A] Unstarred Questions

because of its low lying nature and hence the tendency of coastal flooding will
rise if the sea level rises significantly. Multi-hazard approach that fully accounts
for holistic coastal vulnerability arising from the Earthquake, Cyclones, Flood,
Storm Surge and Tsunami etc. is considered for developing hazard resistant
design criteria for construction of on-shore infrastructure viz. houses, buildings,
special economic zones (SEZs), ports, construction of bridges for evacuation
of habitants in low lying zones like Sundarbans, Bay Islands etc., Industrial and
Infrastructure Corridors. Future projections of sea level involve uncertainties which
make it difficult to predict impacts with sufficient level of confidence. Quantifying
the effects of heat and fresh water balance, as well as the large-scale circulation
changes and basin geometry changes due to tectonic activities, through the use
of observations and numerical models is crucial for understanding the subtle sea-
level changes occurring in the north Indian Ocean. India’s National Action Plan on
Climate Change (NAPCC) outlines a strategy that aims to enable the country adapt
to climate change and enhances the ecological sustainability of our development

path.
Relaxation under Forest Act for Uttarakhand schemes

1337. SHRI MAHENDRA SINGH MAHRA : Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number of cases received from Uttarakhand for giving
relaxation under the Forest (Conservation) Act, 1980, the details thereof indicating
the names of those schemes, the date of receiving and the sanction accorded;

and
(b) the details of schemes which have not been sanctioned so far?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR) : (a) and
(b) During the year 2014 Ministry of Environment, Forests and Climate Change
received 88 proposals seeking prior approval of Central Government under the
Forest (Conservation) Act, 1980 for diversion of forest land for non-forest purpose
in Uttarakhand. A statement containing details, including current status of these

proposals is given in the Statement.

T Original notice of the question was received in Hindi.
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Increase of water level due to global warming

338. SHRI K.N. BALAGOPAL : Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has noticed about the alarming increase of water
level in low lying islands like Sundar Ban (West Bengal), Mantra island (Kerala)
etc. due to global warming and if so, the details thereof; and

(b) the steps taken to address the problems of the people living there?

THE MINISTFR OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per a study of
the tidal gauge records of the northern Indian Ocean conducted by the National
Institute of Oceanography, it is observed that the sea-level rose by 1.06-1.75
millimetres per year during the past century. Further, as per the India’s Second
National Communication submitted to the United Nations Framework Convention
on Climate Change (UNFCCC) submitted in 2012, sea level is projected to further
rise in the current century, which would result in saline coastal groundwater,
endangering wetlands and inundating valuable land and coastal communities. The
most vulnerable stretches along the western Indian coast are Khambat and Kutch
in Gujarat, Mumbai, and parts of the Konkan coast and south Kerala. The deltas of
the Ganga, Krishna, Godavari, Cauvery, and Mahanadi on the East Coast may be
threatened, along with irrigated land and a number of urban and other settlements
that are situated in them.

(b) Governmentisimplementing the National Action Plan on Climate Change
(NAPCC) which includes National Missions in several areas including water, and
habitat. The National Water Mission aims at conserving water, minimizing wastage
and ensuring its more equitable distribution. The National Mission on Sustainable
Habitat includes, infer-alia, activities for managing coastal zone. NAPCC also
includes initiatives for Disaster Management Response to Extreme Climate Events
and Protection of Coastal Areas.

The Coastal Regulation Zone Notification and Island Protection Zone
Notification were issued in 2011 with an aim of protecting livelihoods of fisher
folk communities, preservation of ecology and promotion of economic activity in
coastal areas. Government of India has initiated, with the assistance of the World
Bank, a project on ‘Integrated Coastal Zone Management Plan’ for mapping of a
hazard line along the coastal areas of the country taking into account the sea level
rise due to climate change and other parameters such as, shoreline change, tides
and wave.
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Conversion of wetlands of Maharashtra into Ramsar sites

339. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether State Government of Maharashtra has send any proposal to
the Ministry for converting many important wetlands of Maharashtra into Ramsar
sites; and

(b) if so, the details thereof and Government’s response thereto?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The State
Government of Maharashtra had sent proposals to this Ministry in February,
2014 for declaring two wetlands in the State, namely Nandur Madhmeshwar Bird
Sanctuary and Jaikwadi Bird Sanctuary as Ramsar sites. The proposals, not in
conformity with the guidelines of the Ramsar Convention on Wetlands and also not
having approval of the State Level Steering Committee on wetlands, have been
returned to the State Government.

Success of Tiger Conservation Project

340. SHRI D. KUPENDRA REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the tiger conservation project is success;

(b) ifso,the present tiger population and the percentage of increase, State-
wise;

(c) the forest corridors available to enable free movement of tigers in the
forest the details thereof, State-wise;

(d) in view of increase in tiger population the State-wise details of actual
forest area under effective protection required for tiger conservation; and

(e) the action taken to increase the forest area under effective protection?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Yes Sir.
The assessment of the status of tigers, co-predators and their prey 2014 using
the refined methodology has shown a countrywide 30% increase in tiger numbers
with an estimated number of 2226 (range 1945-2491) as compared to 2010
estimation [1706 (1520-1909 tigers)]. The details of tiger estimation pertaining
to tiger landscapes in the country, for the years 2010 and 2014 are given in the
Statement-| (See below).

(c) The forest corridors have been identified based on All India Tiger
Estimation 2006, 2010 and 2014 in collaboration with the Wildlife Institute of India
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(WII), Dehradun and the tiger range States. The details pertaining to the same is
available in the public domain at WIl website (www.wii.gov.in).

(d) The notified core/critical tiger habitat and buffer zones of the tiger
reserves constitute 68676.47 sqg.km., spread over in 18 States, which is 2.06% of
country’s geographical area, where the tiger population is well within the carrying
capacity and can hold the current tiger population, using active management
technique. The details are in the Statement-Il (See below).

(e) The Government of India through the Project Tiger/National Tiger
Conservation Authority has taken a number of milestone initiatives for protection
and conservation of wildlife, including tiger, which, inter alia, includes increase of
forest area under effective protection.

Statement-/

Details of tiger estimation pertaining to tiger landscapes in the country,
for the years 2010 and 2014

Tiger Population

State 2010 2014 Increase /
Decrease /
Stable
1 2 3 4

Shivalik-Gangetic Plain Landscape Complex

Uttarakhand 227 (199-256) 340 Increase
Uttar Pradesh 118 (113-124) 17 Stable

Bihar 8(-) 28 Increase
Shivalik Gangetic 353 (320-388) 485 (427-543)  Increase

Central Indian Landscape Complex and Eastern Ghats Landscape Complex

Andhra Pradesh (including 72 (65-79) 68 Stable
Telangana)

Chhattisgarh 26 (24-27) 46 Increase
Madhya Pradesh 257 (213-301) 308 Increase
Maharashtra 169 (155-183) 190 Increase
Odisha 32 (20-44) 28 Stable

Rajasthan 36 (35-37) 45 Increase
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1 2 3 4
Jharkhand 10 (6-14) 3+ Decrease*
Central India 601 (518-685) 688 (596-780) Increase

Western Ghats Landscape Complex

Karnataka 300 (280-320) 406 Increase
Kerala 71 (67-75) 136 Increase
Tamil Nadu 163 (163-173) 229 Increase
Goa - 5 Increase
Western Ghats 534 (500-568) 776 (685-861) Increase

North Eastern Hills and Brahmaputra Flood Plains

Assam 143 (113-173) 167 Increase
Arunachal Pradesh - 28t 1 Increase
Mizoram 5 3+ Stable
North West Bengal - 3 ok
North East Hills, and 148 (118-178) 201 (174-212) Increase
Brahmaputra

Sunderbans 70 (64-90) 76 (92-96) Stable
ToTAL 1706 (1520-1909) 2226 (1945-2491) Increase

+ From scat DNA

T1 From camera trap data and scat DNA

* Much of the tiger occupied areas could not be surveyed owing to naxal problem
** Tiger estimation was not done in the year 2010

Statement-1/

Details of notified core/critical tiger habitat and buffer
zones of the tiger reserves in India

Sl. Name of Tiger State Area of the core /  Area of the Total area
No. Reserve critical tiger habitat  buffer / (In
(In Sg. Kms.) peripheral Sg.Kms.)
(In Sg. Kms.)
1 2 3 4 5 6
1 Bandipur Karnataka 872.24 584.06 1456.3

2  Corbett Uttarakhand 821.99 466.32 1288.31
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1 2 3 4 5 6
Amangarh Uttar Pradesh - 80.60 80.60
(buffer of
Corbett TR)
3 Kanha Madhya 917.43 1134.361 2051.791
Pradesh
4  Manas Assam 840.04 2310.88 3150.92
5 Melghat Maharashtra 1500.49 1268.03 2768.52
6 Palamau Jharkhand 414.08 715.85 1129.93
7 Ranthambore Rajasthan 1113.364 297.9265 1411.291
8  Similipal Odisha 1194.75 15655.25 2750.00
9  Sunderbans West Bengal 1699.62 885.27 2584.89
10 Periyar Kerala 881.00 44.00 925.00
11 Sariska Rajasthan 881.1124 332.23 1213.342
12 Buxa West Bengal 390.5813 367.3225 757.9038
13 Indravati Chhattisgarh 1258.37 1540.70 2799.07
14 Namdapha Arunachal Pradesh1807.82 245.00 2052.82
15 Dudhwa Uttar Pradesh 1093.79 1107.9848 2201.7748
16 Kalakad- Tamil Nadu 895.00 706.542 1601.542
Mundanthurai
17 Valmiki Bihar 598.45 300.93 899.38
18 Pench Madhya 411.33 768.30225 1179.63225
Pradesh
19 Tadoba- Maharashtra 625.82 1101.7711 1727.5911
Andhari
20 Bandhavgarh  Madhya 716.903 820.03509 1598.10
Pradesh
21 Panna Madhya 576.13 1021.97** 1578.55
Pradesh
22 Dampa Mizoram 500.00 488.00 988.00
23 Bhadra Karnataka 492.46 571.83 1064.29
24 Pench Maharashtra 257.26 483.96 741.22
25 Pakke Arunachal 683.45 515.00 1198.45

Pradesh
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1 2 3 4 5 6

26 Nameri Assam 200.00 144.00 344.00

27 Satpura Madhya 1339.264 794.04397 2133.30797

Pradesh

28 Anamalai Tamil Nadu 958.59 521.28 1479.87

29 Udanti-Sitanadi Chattisgarh 851.09 991.45 1842.54

30 Satkosia Odisha 523.61 440.26 963.87

31 Kaziranga Assam 625.58 548.00 1173.58

32 Achanakmar Chattisgarh 626.195 287.822 914.017

33 Dandeli-Anshi  Karnataka 814.884 282.63 1097.514

34 Sanjay-Dubri  Madhya 812.571 861.931 1674.502

Pradesh

35 Mudumalai Tamil Nadu 321.00 367.59 688.59

36 Nagarahole Karnataka 643.35 562.41 1205.76

37 Parambikulam Kerala 390.89 252.772 643.662

38 Sahyadri Maharashtra 600.12 565.45 1165.57

39 Biligiri Karnataka 359.10 215.72 574.82
Ranganatha
Temple

40 Kawal Telangana 893.23 1125.89 2019.12

41 Sathya- Tamil Nadu 793.49 614.91 1408.40
mangalam

42 Mukandra Hills Rajasthan 417.17 342.82 759.99

43 Nawegaon- Maharashtra 653.674 - 653.674
Nagzira

44 Nagarjunsagar Andhra Pradesh 2595.72* 700.59* 3296.31*
Srisailam (part)*

45 Nagarjunasagar Telangana 2166.37* 445.02* 2611.39*
Srisailam (part) *

46 Pilibhit Uttar Pradesh  602.7980 127.4518 730.2498

47 Bor Maharashtra 138.12 - 138.12
ToTaL 38770.30 29906.17 68676.47

*Revised area details are awaited from the State Governments concerned after reorganization.

** Notified vide notification No. F. 15-21/2010/10-2 dated 24.7.2014 by the State Government of
Madhya Pradesh (old area of the buffer was 1002.42 sg.km.)
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Pollution of rivers Hindon, Krishna and Kali

1341. SHRI PRABHAT JHA : Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether the Central Pollution Control Board has found that Hindon,
Krishna and Kali rivers of Western Uttar Pradesh have become polluted so much
due to industrial wastes that the water of these rivers is not fit for drinking purposes
of humans as well as cattles, also it has become poisonous for irrigation purposes
in agriculture, if so, the details thereof; and

(b) the measures being taken by Government to address it immediately ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR) : (a) and (b) As reported
by the Central Pollution Control Board (CPCB), the water quality of river Kali and
Hindon in the State of Uttar Pradesh is assessed. The assessment of the water
quality of river Kali indicates that the river Kali is not meeting the criteria with respect
to Dissolved Oxygen, Biochemical Oxygen Demand (BOD), Total Coliform and
Faecal Coliform. The Dissolved Oxygen was nil at downstream Muzzaffar Nagar.
The high level of BOD can be attributed to discharge of industrial effluents from
large number of pulp and paper mills, distilleries and sugar mills. The river does not
have a perennial source at its origin leading to nonavailability of fresh water. The
river receives the municipal sewage a well as industrial effluents from the township
of Muzzaffar Nagar and adjoining areas. The water is not fit for drinking purposes
after conventional treatment as the source water is grossly polluted.

The assessment of the water quality of river Hindon indicates that the river
is not meeting the criteria with respect to Dissolved Oxygen, Conductivity, BOD,
Total Coliform and Faecal Coliform. The Dissolved Oxygen as low as 0.4 mg/I
has been observed downstream Saharanpur. The high level of BOD can be
attributed to discharge of industrial effluents from number of electroplating and
tannery units. River Hindon receives the municipal a well as industrial effluents
from the township of Saharanpur, Muzaffarnagar, Shamli, Meerut and Baghpat
and Gautam Buddhnagar. The water is not fit even for irrigation purposes as the
source water is grossly polluted.

Krishna River is one of the tributary of river Hindon which finally merges
with river Yamuna. The Krishna River has its confluence with the Hindon River at
Barnawa village in Baghpat district. The CPCB has not assessed the water quality
and pollution load of river Krishna.

T Original notice of the question was received in Hindi.
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Steps taken to control water pollution include:

Industrial pollution control measures taken under the provision of Water
(Prevention and Control of Pollution), Act, 1974;

A mutually agreed time targeted programme is implemented under
Corporate Responsibility on Environment Protection (CREP) on various
commitments;

Special Drives: 17 categories of industries with zero liquid discharge,
wherever feasible;

Intensive monitoring of industries discharging effluent into rivers and
lakes;

Promotion of Common Effluent Treatment Plants (CETP) for cluster of
Small Scale Industrial units;

Urban centres discharging wastewater in aquatic resources and having
no treatment facilities have been identified and recommended for
appropriate action to respective authorities;

Identified urban centres are being considered under various River
Action Plans for interception, diversion and development of treatment
facilities;

The depletion of flow in the rivers is one of the major factor for water
quality degradation. Steps are being taken to augment flow in rivers
for ecological consideration and the respective ministries concerned
such as Water Resources and Power are being persuaded to provide
adequate flow in the rivers so that rivers can attain its ecological balance
including desired water quality for various beneficial uses;

With respect to industrial effluents, consent management for compliance
of standards is being enforced by SPCBs/PCCs to improve the water
quality of the rivers;

Violation of environmental approval norms

342. DR.  PRADEEP KUMAR  BALMUCHU: Wil the Minister of
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that environment clearances are not being given as

per the provisions of the environment impact assessment notification 2006 and if

S0, the details thereof;
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(b) the number of such cases reported to be violating the norms stipulated
by Government;

(c) the circumstances driven for alleged violation of norms; and

(d) the remedial measures adopted by Government to adhere to the
stipulated norms?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The Ministry of
Environment, Forest and Climate Change (MoEFCC) accords prior environmental
clearance for projects act listed in the Schedule of the EIA Notification 2006
(and its amendments) after having followed the prescribed process in the said
notification.

(b) and (c) Violation, if any, of the environmental norms issued for
developmental projects are monitored by the Regional Offices of the Ministry and
the concerned State Pollution Control Boards/Union Territories Pollution Control
Committees or any other concerned Central/State agencies. As and when violations
are reported regarding environmental norms, action is taken by the Ministry.

(d) The Ministry of Environment, Forests and Climate Change (MoEFCC)
has set up ten Regional Offices located at Bangalore, Bhopal, Bhubaneswar,
Chandigarh, Chennai, Dehradun, Lucknow, Nagpur, Ranchi and Shillong which
inter-alia monitor the implementation of conditions and safeguards stipulated by
the Ministry while granting clearances to development projects under rules notified
under the provisions Environment (Protection) Act, 1986.

Stray animals entering into the hamlets in Maharashtra

343. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that leopards and other dangerous animals have
strayed into the hamlets in Maharashtra and other parts of the country endangering
the lives of the people, if so, the details thereof; and

(b) what protective and other measures Government has taken in such
cases and for future cases?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
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Central government does not have any specific information about leopards or
other wild animals having strayed into the hamlets of Maharashtra and other parts
of the country, endangering the lives of the people. However, reports of damage
to property and injury and loss of life due to wild animals entering into human
habitats on the fringes of the forests have often been received in the Ministry. Such
information is not compiled in the Ministry.

(b) The Management of wildlife and its habitats is the mandate of the
concerned State /Union Territory Governments. The following measures have
been taken for minimisation of human wildlife conflict:

1. The Ministry of Environment and Forests has issued guidelines to the
State/Union Territory Governments for management of Human-Leopard
conflicts. The National Tiger Conservation Authority has also issued
standard operating procedure to deal with emergencies arising due to
straying of tigers in human dominated landscapes.

2. The Ministry has issued an advisory the Chief Wildlife Wardens of all
the States/Union Territories, apprising them about legal provisions in
the Wildlife (Protection Act, 1972, to deal with the situations of human
wildlife conflict, and also on listing of animals under Schedule V (Vermin)
in case one or more of the animals are assessed to be necessary for
listing therein.

3. Financialassistanceis provided to the State Governments under Centrally
Sponsored Schemes of "Integrated Development of Wildlife habitats",
"Project Tiger" and "Project Elephant" to undertake measures for
improvement of wildlife habitats and to augment availability of food and
water in forest areas to reduce migration of animals from the forests
to human habitations. Under the schemes, among others, following
activities aimed at minimisation of human wildlife conflict are eligible for
Central assistance:

(i) Construction of physical barriers such as boundary walls and solar
fences around the sensitive areas to prevent wild animal attacks.

(i) Awareness programmes to sensitize the people about the Do’s
and Dont’s in case of scares and attacks by wild animals.

(i) Training programmes for forest staff and police to address the
problems of human-wildlife conflicts.
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(iv) Development of necessary infrastructure and support facilities for
immobilization of problematic animals through tranquilization, their
translocation to the rescue centers or release back to the natural
habitats.

(v) Payment of ex-gratia relief to the people for injuries suffered and
loss of life caused due to attack by wild animals.

(vi) Taking up of eco-development activities in villages around
Protected Areas to address the grievances of people regarding
human-wildlife conflicts, and also to elicit their cooperation in
management of the Protected Areas.

Changes in forest rules for cutting of trees

1344. SHRI VIJAY GOEL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government proposes to make appropriate changes in the
forest rules keeping in view the difficulties faced in obtaining approval for cutting
of trees that are causing obstruction in the completion of essential work related to
widening of roads and the other public welfare works; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRIPRAKASH JAVADEKAR): (a) and (b) Use of forest
land for non-forest purpose, including for construction and widening of roads,
requires prior approval of Central Government under the Forest (Conservation) Act,
1980. Ministry of Environment, Forest and Climate Change took several measures
to streamline the procedure for grant of approval under the Forest (Conservation)
Act, 1980 for diversion of forest land for non-forest purpose. Notable among them
which will facilitate expeditious and objective decision on proposals seeking prior
approval of Central Government under the Forest (Conservation) Act, 1980 for
diversion of forest land for widening of existing roads and other development
projects are as below:

1. Launched a web portal for online submission and monitoring of the
Forest Clearance proposals;

2. Accorded General approval under the Forest (Conservation) Act, 1980
for diversion of forest land required for construction and widening of

T Original notice of the question was received in Hindi.
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two lane roads by the Border Roads Organization and other agencies
whom the Ministry of Defence and Ministry of Home Affairs entrusts
the job, in the area falling within 100 kilometres aerial distance from the
line of actual control (LAC) and widening of link roads, between Border
roads in the area within 100 kilometer aerial distance from the LAC and
National Highways/State Highways/Other State Roads.

3. Extended the general approval under the Forest (Conservation) Act,
1980 for diversion of upto 5 hectares of forest land for construction of
all categories of public roads by Government Departments in 117 LWE
affected districts to projects involving diversion of forest land, not
located within the protected areas, for construction of two lane public
roads by Government Departments in these 117 LWE affected districts
irrespective of the area of forest land involved in such projects.

4. Notified the Forest (Conservation) Second Amendment Rules, 2014 to
provide for inter-alia constitution of Regional Empowered Committee
(REC) at each of its Regional Offices and delegation of power to these
RECs to finally dispose of proposals, other than those related to mining,
regularization of encroachment and hydel projects, involving diversion
of upto 40 hectares of forest land, and all proposals related to linear
projects such as roads, railway lines etc. irrespective of the area of
forest land involved.

5. Amended the guidelines to provide that in case of linear projects in-
principle approval under the Forest (Conservation) Act, 1980 may be
deemed as the working permission for tree cutting and commencement
ofwork, ifthe required funds for compensatory afforestation, NPV, wildlife
conservation plan, plantation of dwarf species of medicinal plants, and
all such other compensatory levies specified in the in-principle approval
are realised from the user agency, and non-forest land for creation of
compensatory afforestation, wherever required to be provided by the
project proponent, has been transferred and mutated in favour of the
State Forest Department.

6. Advised the States and Union Territories to not to impose additional
conditions over and above the conditions stipulated in the Forest
Clearance accorded by the Ministry of Environment, Forests and Climate
Change.

7. Rationalized the guidelines for diversion of forest land for entry/ exit of
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petrol pumps/ fuel stations to make in compatible with the guidelines
issued by the Ministry of Road Transport and Highways, keeping in view
the passenger safety.

8. Advised States and Union Territories to identify in advance compact/
sizeable blocks of non-forest land or revenue forest land free from
encumbrance/ encroachments which are suitable for creation of
compensatory afforestation and also from management point of view.
It has also been stated in the said letter that land available in the land
bank may be made available to user agencies seeking prior approval
of Central Government under the Forest (Conservation) Act, 1980 on
realization of appropriate fee/ land cost.

No specific proposal to amend the Rules framed under the Forest
(Conservation) Act, 1980 to further streamline the procedure for grant of approval
under the Forest (Conservation) Act, 1980 for diversion of forest land required for
widening of roads is presently under consideration of the Ministry of Environment,
Forest and Climate Change.

Implementation of National Action Plan on Climate Change

345.DR. K.P. RAMALINGAM: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether itis a fact that the National Green Tribunal has sought response
from the Centre, States and Union Territories about the measures that have been
adopted to check climate change and how Governments have implemented the
National Action Plan on Climate Change (NAPCC) and if so, the details thereof;
and

(b) whether it is a fact that there is a conflict of interest between the Central
and various State Governments and because of this an important plan like the
NAPCC has failed to get implemented in its true letter and spirit and if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Mr. Gaurav Kumar
Bansal has submitted an application in January, 2015, before the National Green
Tribunal, Delhi. Union of India as one of the respondents has submitted an affidavit
to the National Green Tribunal.

(b) There appears to be no conflict of interest as various missions under
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the National Action Plan on Climate Change (NAPCC) are working with state
governments to implement the NAPCC within budgetary constraints. The missions
under NAPCC are under various stages of implementation by Nodal Ministries/
Departments of the Government of India. State/UT Governments have also
prepared their State Action Plans on Climate Change in line with the objectives of
the NAPCC addressing state’s specific issues.

Latest study report on tiger population

346. DR. PRABHAKAR KORE: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether the latest study on tiger population in India released by
Government recently has recorded an increase in tiger population by more than 30
per cent during the last four years;

(b) whether unchecked development of tourism and other industries even
inside designated zones has restricted space and food for these endangered
species; and

(c) if so, the steps taken by Government to create more grasslands and
water storage in forest areas so that these endangered animals can be protected
and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes Sir.

(b) The Government of India through the National Tiger Conservation
Authority has notified comprehensive guidelines, namely, ‘The National Tiger
Conservation Authority (Normative Standards for Tourism activities and Project
Tiger) Guidelines, 2012” on 15th October, 2012, under section 380-1(c) of the
Wildlife (Protection) Act, 1972, which restricts use of only 20% of core / critical
tiger habitat of the tiger reserve for the purpose of tourism. It also prohibits opening
of new areas for tourism besides providing a number of normative standards. The
same is available in public domain at www.projecttiger.nic.in. No report has been
received from any of the States regarding unchecked development of tourism and
other industries inside the areas designated for tourism.

(¢) Funding assistance is provided to the tiger reserves under the Centrally
Sponsored Scheme of Project Tiger based on their Annual Plan of Operation
for habitat management and protection, which inter-alia, includes creation of
grasslands and water availability.
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Metropolitan cities having forest areas

1347. SHRI P. L. PUNIA : Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the names of metropolitan cities where forest area exists as per the
provisions of forest laws and the area of such land, city-wise;

(b) whether Governmentis aware that forest land is decreasing at afast pace
in and around metropolitan cities, if so, the response of Government thereon;

(c¢) whether the law made in this regard is inadequate; and

(d) whether Government proposes to amend the law made to make it more
effective and if so, by when and the details of draft prepared in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Forest Survey
of India, Dehradun, a subordinate organization under Ministry of Environment,
Forests and Climate Change has been carrying out mapping and assessment of
forest resources in the country biennially since 1987. The India State of Forest
Report-2013 is the latest report published by Forest Survey of India. This report
contains the information regarding forest cover of all States/UTs including district-
wise breakup. However, as per the information provided by the Ministry of Urban
Development, the forest cover of metropolitan cities as per Master Plan of the city
concerned is given as under:-

M Mumbai - 86.57 square kilometers
(i Delhi - 180 square kilometers
(i) Chennai - 24 square kilometers
(iv) Kolkata - Not Available
V) Bengaluru - 97 square kilometers
(vi) Hyderabad - 88.4 square kilometers

(vii) Jaipur - 74.47 square kilometers
(Region)
(viii) Chandigarh - 34.4 square kilometers

(b) to (d) No such report that forest land is decreasing at fast pace
in and around metropolitan cities has been received. The management and

T Original notice of the question was received in Hindi.
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protection of forest area is primarily the responsibility of concerned State/UT
Governments. However, there are Central Acts such as Indian Forest Act, 1927,
Forest (Conservation) Act, 1980 and State Acts/Rules to deal with issues related
to protection and management of forest areas. Use of forest land for non-forest
purpose, including in Metropolitan Areas requires prior approval of Central
Government under the Forest (Conservation) Act, 1980. As of now, there is no
specific proposal to amend the Forest (Conservation) Act, 1980.

As per the Landuse Classification in Urban and Regional Development
Plans Formulation and Implementation (URDPFI) Guidelines, 2014, ‘Forests’ are
normally covered under "Recreational” use. For prescribing norms, the forests
are classified under "Open Spaces", whereas Parks/Playgrounds are classified as
"Organised Green". In order to conserve and protect the forests in and around the
cities and towns, the State Governments need to adhere to the Norms prescribed
in the URDPFI Guidelines, 2014.

Environmental clearance for railways and dam projects

1348. SHRIMAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number of proposals received in the years 2012, 2013 and 2014 for
giving sanction to the projects of expansion of railways and construction of dams
under the Forest Conservation Act, 1980 and the details thereof;

(b) the reasons for not sanctioning these projects and the details thereof;
and

(¢) by when the sanction will be given to the proposals received regarding
projects of expansion of railways and construction of dams?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (¢) The Ministry
of Environment, Forests and Climate Change, in the years 2012, 2013 and 2014,
has received total 137 proposals out of which 99 proposals have been accorded
approval of forest land for non-forestry purposes under the Forest (Conservation)
Act, 1980 while 9 proposals have been withdrawn or closed and 29 number of
proposals are at various stages of processing with State Governments, pertaining
to railway and construction of dams.

Proposals seeking prior approval of the Central Government for diversion of

T Original notice of the question was received in Hindi.
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forest land are dealt by the Ministry of Environment, Forest and Climate Change
in accordance with the provisions given under the Forest (Conservation) Act,
1980 and Guidelines issued thereunder. Proposals complete in all respects are
examined by the Forest Advisory Committee (FAC), constituted under Section-3
of the Forest (Conservation) Act, 1980. The FAC examines the proposals on their
merits and accordingly recommends to consider or rejects the proposal.

Quite often the proposals received are not complete in all respects and the
Central Government has to seek further details/ documents from the concerned
State Governments resulting into pendency of the proposals. The Ministry intimates
the shortcomings in the proposal immediately to the State Government and as
soon as the proposal complete in all respect is received, the Ministry promptly
takes decision on the proposal.

Polluted river stretches in Telangana

349. SHRIMATI GUNDU SUDHARANI : Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that CPCB has identified some of the polluted river
stretches in Telangana based on the Bio-Chemicals Oxygen Demand levels;

(b) if so, the details of river stretches that have been identified in Telangana;
and

(c) the efforts that the Ministry is making to reduce pollution in the above
stretches?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) The Central
Pollution Control Board (CPCB) is monitoring the water quality of aquatic
resources in the country under National Water Quality Monitoring Programme
(NWMP). The data obtained are analysed statistically and compared with the
water quality criteria. The river stretches not meeting with the criteria are identified
as polluted stretches and categorised in five priority classes. As the level of Bio-
chemical Oxygen Demand (BOD) varies widely in river, stretches are prioritized in
five categories based on BOD concentration consistently exceeding BOD levels >
30 mg/Il, BOD between 20 & 30 mg/I, BOD between 10 & 20 mg/I, BOD between
6 - 10 mg/l and BOD between 3 & 6 mg/Il. Based on the monitoring conducted
and 7 river stretches have been identified as polluted in the state of Telangana. The
details of these 7 stretches in Telangana are given in the Statement (See below).
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The study initiated by CPCB on river Musi and Nakkavagu for comprehensive
assessment of sources of pollution and formulation of action plan for improvement
of water quality of these rivers indicate contribution from both the industrial as well
as domestic sources. The Ministry of Environment, Forests and Climate Change
and State Government have put up facilities for treatment of sewage, while the
industrial effluents are being treated by the individual industries.

Further, the following steps are being taken to control water pollution
include:

. Industrial pollution control measures taken under the provision of Water
(Prevention and Control of Pollution), Act, 1974;

° Special Drives: 17 categories of industries with zero liquid discharge,
wherever feasible;

° Intensive monitoring of industries discharging effluent into rivers and
lakes;

. Promotion of Common Effluent Treatment Plants (CETP) for cluster of
Small Scale Industrial units;

. Identified urban centres are being considered under various River
Action Plans for interception, diversion and development of treatment
facilities;

. With respect to industrial effluents, consent management for compliance
of standards is being enforced by SPCBs/PCCs to improve the water
quality of the rivers.

Statement

Polluted River Stretches In Telangana

SlI. River Stretch Approx Bod Priority ~ Source/
No. Name |dentified Length of Range/  Class Towns
the stretch Max.
(In Km) Value

1 2 3 4 5 6 7
1  Godavari Kamalapur to 100 3.6-26 I Basar,
Burgampahad Mancherial,
Manthan,
Kamalapur,

Boorgampahad
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1 2 3 4 5 6 7
2 Krishna  Thangadigi to 80 6.0-2.4 I Thangadigi,
Wadapally Guntur,
Vijaywada
3 Manjeera Gowdicharla to 110 3.2-4.6 V  Gowdicharla
Nakkavagu
4  Musi Hydrabad to 150 8.6-165 I Hyderabad,
Suryapet Rangareddy,
Nalgonda
5 NakkavaguPatancheru to 50 64 | Medak,
Gowdicharla Bachugudam
6 Sabari Palanchu to 50 3.7 I Khammam
Burgampahad
7 Maner Warangal to 150 25-27 I Warangal,
Somnapalli Karimnagar

Discontinuation of ‘Maru-Vikas’ scheme

1350. SHRINARAYAN LAL PANCHARIYA: Wil the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the reasons for discontinuation of ‘Maru-Vikas’ scheme in Rajasthan;

(b) whether thousands of trees were planted under ‘Maru-Vikas™ scheme;
if so, the details thereof; and

(¢) the name of the department to whom responsibility of looking after
these trees has been handed over now?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
Department of Land Resources had been implementing three area development
schemes viz., Drought Prone Areas Programme (DPAP), Desert Development
Programme (DDP) and Integrated Wastelands Development Programme (IWDP)
on watershed basis since 1995-96. The Technical Committee on Drought Prone
Areas Programme (DPAP), Desert Development Programme (DDP) and Integrated
Wastelands Development Programme (IWDP), under the chairmanship of Shri S.
Parthasarathy (2006), addressed major issues in watershed programmes and

T Original notice of the question was received in Hindi.
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recommended viable strategies and mechanisms for effective implementation of
these programmes. Based on the suggestions of the Committee, National Rainfed
Area Authority (NRAA), in coordination with Planning Commission, formulated
Common Guidelines for Watershed Development Projects, 2008 to give an impetus
to watershed development programmes. The Department of Land Resources
integrated the three area development programmes into a single modified
programme called ‘Integrated Watershed Management Programme (IWMP)’
with effect from 26.02.2009 to be implemented under these guidelines. One of the
criteria which have been adopted for the allocation of target area among the states
is "ldentified DDP/DPAP areas in the State as percentage of total DPAP and DDP
area in the country". The main aims of IWMP includes the major objectives of DDP
which are harnessing, conserving and developing degraded natural resources
such as soil, vegetative cover and water; prevention of soil run-off; rain water
harvesting and recharging of the ground water table; increasing the productivity of
crops; introduction of multi-cropping and diverse agro-based activities; promoting
sustainable livelihoods and increasing the household incomes.

(b) and (c) A total number of 9,65,68,647 trees have been planted in the
State of Rajasthan under Desert Development Programme and various other "Tree
Plantation Schemes" of Rajasthan. The trees planted on community land have
been handed over to the concerned Gram Panchayats for further maintenance.

Data regarding forest area in the country

1351. SHRI P. L. PUNIA: Will the Minister of ENVIRONMENT, FORESTS AND
CLIMATE CHANGE be pleased to state:

(a) State-wise details of data regarding forest area;

(b) whether Government is considering to open database centres at Central
level for monitoring the steadily decreasing forest area and if so, the details thereof;
and

(c) if not, the steps proposed to be taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per India State
of Forest Report 2013, the total forest area of the country is 771,821 square
kilometers which works out as 23.48 percent of the total geographical area of the
country. The State wise details of recorded forest area are given in the Statement
(See below).
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(b)and (¢) Thereisno proposal to open data base centres at central level for
monitoring forest area. However, Forest Survey of India, Dehradun, a subordinate
organization under Ministry of Environment, Forests and Climate Change has been
carrying out mapping and assessment of forest resources in the country biennially
since 1987. The India State of Forest Report-2013 is the latest report published by
Forest Survey of India.

Statement
State-wise details of recorded forest area

(Area in square kilometer)

States/UTs Geographical Total Recorded Recorded
Area Forest Area Forest Area as
percentage of
geographical

area
1 2 3 4

Andhra Pradesh 275069 63,814 23.20
Arunachal Pradesh 83743 51,541 61.55
Assam 78438 26,832 34.21
Bihar 94163 6,473 6.87
Chhattisgarh 135191 59,772 44.21
Delhi 1483 85 5.73
Goa 3702 1,225 33.09
Guijarat 196022 21,647 11.04
Haryana 44212 1,559 3.53
Himachal Pradesh 55673 37,033 66.52
Jammu and Kashmir 222236 20,230 9.10
Jharkhand 79714 23,605 29.61
Karnataka 191791 38,284 19.96
Kerala 38863 11,309 29.10
Madhya Pradesh 308245 94,689 30.72
Maharashtra 307713 61,357 19.94

Manipur 22327 17,418 78.01
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1 2 3 4
Meghalaya 22429 9,496 42.34
Mizoram 21081 16,717 79.30
Nagaland 16579 9,222 55.62
Orissa 1565707 58,136 37.34
Punjab 50362 3,084 6.12
Rajasthan 342239 32,737 9.57
Sikkim 7096 5,841 82.31
Tamil Nadu 130058 22,877 17.59
Tripura 10486 6,294 60.02
Uttar Pradesh 240928 16,583 6.88
Uttarakhand 53483 34,651 64.79
West Bengal 88752 11,879 13.38
Andaman and 8249 7,171 86.93
Nicobar Island
Chandigarh 114 35 30.70
Dadra and Nagar 491 204 41.55
Haveli
Daman and Diu 112 8 7.38
Lakshadweep 32 0 0.00
Puducherry 480 13 2.71
GRAND TOTAL 3287263 771,821 23.48

Delay in setting up of Special Tiger Protection Force

352. DR. PRABHAKAR KORE : Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(&) whether it is a fact that there is a delay in setting up of Special Tiger
Protection Force (STPF), a specialized force to save tigers in critical areas;

(b) if so, the number of tiger reserves in the country and how many tiger
reserves have set up Special Tiger Protection Force so far; and

(c) the steps taken by Government to set up this special force for the rest
of the tiger reserves in the country and the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR) : (a) and (b)
Yes Sir. Based on the recommendations of the Tiger Task Force, it was decided
that initially the Special Tiger Protection Force (STPF) would be deployed in 13
sensitive tiger reserves of the country, having considerable source population of
tigers, namely Ranthambhore (Rajasthan), Dudhwa (Uttar Pradesh), Corbett
(Uttarakhand), Bandipur (Karnataka), Kanha (Madhya Pradesh), Bandhavgarh
(Madhya Pradesh), Pench (Madhya Pradesh), Tadoba-Andhari (Maharashtra),
Pench (Maharashtra), Similipal (Odisha), Kaziranga (Assam), Pakke (Arunachal
Pradesh) and Mudumalai (Tamil Nadu) tiger reserves. Against a total of 47 tiger
reserves at present and aforesaid 13 tiger reserves, STPF has been raised, armed
and deployed in 4 tiger reserves, namely, Bandipur (Karnataka), Tadoba-Andhari
and Pench (Maharashtra) and Similipal (Odisha).

(¢) The concerned States have been reminded constantly in this regard
and in-principle approval has been accorded for raising, arming and deploying the
Special Tiger Protection Force in Nawegoan-Nagzira and Melghat (Maharashtra),
Kawal and Amrabad [erstwhile Nagarjunasagar Srisailam Tiger Reserve portion)
(Telangana)] Tiger Reserves.

Assistance for increasing the forest cover on hilly terrain

353. DR. V. MAITREYAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has provided any financial and logistic assistance
for increasing the forest cover in hilly terrain districts of country;

(b) if so, the details thereof and the list of such districts in the country;

(c) whether it is a fact that the forest cover in the country are in decrease
due to acute water shortage and environmental degradation by human agencies;

(d) the remedial steps taken by Government to provide adequate
technological and financial support to increase the forest cover of these districts;
and

(e) the total funds allocated to Tamil Nadu in the last three years in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The Ministry
of Environment, Forests and Climate Change (MoEF & CC) is implementing a
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100% centrally sponsored "National Afforestation Programme (NAP)" scheme
for regeneration and restocking of degraded forests in the country. The scheme
is implemented in participatory mode under the Joint Forest Management by
State Forest Development Agency (SFDA) at the State level, Forest Development
Agency (FDA) at the forest division / district level and Joint Forest Management
Committee (JFMC) at the village level. Presently, there are about 800 FDAs
engaged with NAP implementation of which about 248 FDAs fall in hilly areas of 16
States. A State-wise list of such hilly FDAs is given in the statement (See below)..
Under NAP, the grants are released to SFDAs and implementation is monitored at
the state level. An amount of ¥ 3541.52 crores has been released to the States till
date for treatment of an area of about 20.99 lakh hectares since inception of the
NAP scheme in 2000-02 covering these hilly FDAs.

(c) As per the biennial India State of Forest Reports, the forest cover in the
country over the last decade has been stabilized despite sizable biotic pressure
on the forest land and its resources. The latest India State of Forest Report, 2013
has reported a net increase of 5871 sg.km. in the forest cover in the country as
compared to the previous assessment of 2011, which can be attributed to mainly
afforestation, soil-moisture-water conservation measures, appropriate forest
management, technology interventions, etc.

(d) The financial support for afforestation under NAP scheme, funds are
also included for Improved Technologies such as tissue culture, clonal seedlings,
root-trainers, rhizobia culture, specialized silvi-cultural operation etc.

(e) An amount of ¥ 3.08 crore, ¥ 2.78 crore and X 3.21 crore has been
released to the State of Tamil Nadu during 2011-12, 2012-13 and 2013-14
respectively.

Statement

State-wise list of such hilly FDAs

SI. Name of State No. of FDAs Name of Forest Development

No. in hilly areas Agencies (FDAS)

1 2 3 4

1 Arunachal Pradesh 19 Changlang, Nampong, Kurung Kumey,

Banderdewa, Longding (Jhum), Seppa,
Pasighat, Deomali, Lohit, Daporijo, Sagalee,
Khonsa, Shergaon, Along, Towang,
Bomdila, Hapoli, Yingkiong and Anini
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1 2

4

2 Assam

3  Himachal Pradesh

4 Jammu and Kashmir

5 Karnataka

6 Kerala

7 Maharashtra

8  Manipur

36

28

18

14

12

10

North Cachar Hills, KarbiAnglong (East),
Karbi Anglong (West), Hamren.

Bilaspur, Kunihar, Nalagarh, Bharmaour,
Churha, Dalhausi, Pangi, Dharmshala,
Nurpur, Palampur, Hamirpur, Kullu, Lahul,
Mandi, Shimla, Solan, Una, Dehra, Parvati,
Seraj, Joginder Nagar, Karsog, Nachan,
Suket, Nahan, Panota, Ramgarh, Renukaji,
Ani, Kotgarh, Rampur, Chopal, Rohru,
Theog, WL Chamba and GHNP.

Kishtwar, Bhaderwah, Batote, Ramaban,
Marwah,Doda, Ramnagar, Billawar, Reasi,
Nowshera, Mahore, Rajouri, Poonch,
Udhampur, Jammu, Kathua, JV baramulla,
Tangmarg, Budgam, Bandipora, Kulgam,
Kamraj, Lidder, Anantang, Khamil,
Lagate,Shopen and Sindh.

Chikmaglur, Koppa, Bhadra WL, Maidekeri,
Virajpet, Magalore, Shimoga, Shimoga WL,
Sagar, Bhadravathi WL, Kundapur, Karkala
(Kudermukh WL), Karwar, Sirsi, Honnavar,
Haliyal, Yellapur and Dandeli WL.

Kozikode, N Wayanad, S Wayanad,
WL  Wayanad, Palakkad, Thrissur,
Thiruvanathapuraram,Kannur, Thodupuzha,
Punalur, Mannarkad, Konni, Ranni and
Chalakudi.

Pune, Bhor, Junner, Sangli, Satara, Alibag,
Roha, Sawantwadi, Shahpur, Dahanu,
Thane and Jawahar.

Imphal ~ West(CFD), Thoubal, Bishn-
upur, Ukhrul (EFD),  Tengnoupal
(Chandel), Senapati, Kangpokpi(NFD),
Jirlbam(Imphal East), Tamenglong(WFD),
Churachandpur(SFD).
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1 2 3 4

9  Meghalaya 9 Jaintia Hills, East Khasi Hills, West Khasi
Hills, Ri-Bhoi, East Garo Hills, West Garo
Hills, South Garo Hills, Jaintia Hills(T)
andKhasi Hills WL.

10 Mizoram 21 Aizawl,  Darlawn,  Lunglei, Tlabung,
Champhai, Kolasib, Mamit, Kwarthah,
Thenzawl, N Vanlaiphai, Mara, Chakma
ADC, Lai, Wild life Division, Dampa TR,
Chhimtuipui WL, Tawi WL, Murlen National
Park, Khawlungwl WL, Thorangtlang WL
and Lengteng WL.

11 Nagaland 1 Dimapur, Kohima, Kohima Social Forestry,
Peren, Mokokchung, Mon, Phek, Tuensang,
Wokha, Doyang, Zunheboto.

12 Sikkim 9 East Sikkim, North Sikkim, South Sikkim,
West Sikkim, East (WL), North (WL), South
(WL), West (WL) and KNP.

13 Tamil Nadu 6 Nilgiris, Tirunelveli, Madurai (N,
Kanyakumari, Coimbatore and KMTR.

14 Tripura 1 Manu, Ambassa, Sepahijala, Teliamura,
Sadar, Bagafa, Gumti, Udaipur,
Trishna(WL), Kailashahar and Kanchanpur.

15 Uttarakhand 38 Addl. Soil Conservation Ram Nagar,
Alaknananda Soil Conservation, Almora,
Civial & Soyam Almora, Soil Conservation
Ranikhet, Bageshwar, Badrinath, Nanda
Devi National Park, Central Tarai, Chakrata,
Champavat, Civial & Soyam Pauri, Corbett
Tiger Reserve, Dehradun, Haldwani,
Haridwar, Kalagarh Tiger Reserve, Kalsi,
Kedarnath WL, Lansdowne, Mussoorie,
Nanital, Narendra Nagar, Pauri Garhwal,
Pithoragarh, Ramnagar, Soil Conservation
Uttarkashi, Soil Conservation Nanital, Soil
Conservation Lansdowne, Tarai West, Tarai
East, Tehri Dam 1, Tehri Dam 2, Tehri Dam
Garhwal, Tones Purola, Upper Ganga,
Upper Yamuna and Uttarkashi.

16 West Bengal 2 Darjeeling WL and Darjeeling.

TotAaL 248
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Single permit among SAARC countries

354. SHRIMATI GUNDU SUDHARANI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether SAARC countries have decided to have single permit for
movement of people and goods across all SAARC countries, if so, the details
thereof; and

(b) whether Pakistan and Bangladesh have agreed to this proposal, if so,
the details thereon, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) A "Motor Vehicle Agreement
for the Regulation of Passenger and Cargo Vehicular Traffic among SAARC
Member States" providing for free movement of cargo and passenger vehicles
and their crew across the SAARC region was finalised at the meeting of SAARC
Inter Government Group of Transport. This finalised Agreement was to be signed
during the 18th SAARC Summit held in November, 2014 at Kathmandu. The draft
Agreement covers the entire gamut of free movement of vehicular and passenger
traffic.

Bangladesh and Pakistan had also agreed to the finalization of the draft
Agreement. However, it could not be signed during the Summit as Pakistan
wanted more time to conclude the process of its internal approvals.

Gain from visit of President of USA

355. DR. BHALCHANDRA MUNGEKAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the three major gains to India from the recent visit of the President of the
USA; and

(b) inwhat manner the Ministry view continued military and financial support
of the USA to Pakistan despite the commitment of the former to fight the terrorist
activities of the later vis-a-vis India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The visit of US President to India has
succeeded in aligning the India-US partnership firmly behind India’s developmental
needs and global aspirations.
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Three documents which were jointly issued during the visit outline the
outcomes from the visit and identify the way forward on bilateral cooperation. The
three documents are as follows:

(i) AJoint Statement titled "Saanjha Prayaas, Sabka Vikaas; Shared Effort,
Prosperity for All" that outlines the substantial achievements and the
several agreements that were signed in the four months since the first
Summit between Prime Minister and President Obama in September
2014 and identifies the way forward in bilateral engagement;

(i) The India-US Delhi Declaration of Friendship to elevate the longstanding
India-US Strategic Partnership and strengthen and expand bilateral
relations;

(i) Thelndia-US Joint Strategic Vision for the Asia-Pacific and Indian Ocean
Region to promote peace, prosperity and stability in the region.

The visit saw landmark outcomes that included inter alia: (i) understanding
reached on the issues related to civil nuclear liability and the Administrative
Arrangement for civil nuclear cooperation (i) US affirmation that India meets the
Missile Technology Control Regime (MTCR) requirements and is ready for Nuclear
Suppliers Group (NSG) membership (iii) a decision to hold regular Summits with
increased periodicity and to establish of hotlines between Prime Minister and
President of the United States and National Security Advisors (iv) Finalization of
the 2015 Framework for India-US Defense Relationship to guide the defence and
strategic relationship for the next ten years (v) Announcement of four pathfinder
defence co-development and co-production projects under the Defence
Technology & Trade Initiative (DTTI) (vi) enhanced cooperation in counter-
terrorism and internal security, including cyber security, money laundering etc.
(vii) collaboration in the development of 3 Smart Cities - Vishakhapatnam, Ajmer
and Allahabad (viii) Agreement to hold discussions on a Totalisation Agreement
and a Bilateral Investment Treaty (ix) Collaboration in the Digital India Programme,
development of Indian Railways, skill development and aviation partnership
(x) Knowledge Partnership with Indian Institute of Technology(lIT) Gandhinagar
and collaboration through India’s Global Initiative of Academic Networks (GIAN),
to facilitate short-term teaching and research programs by up to 1000 visiting U.S.
academics in Indian universities (xi) Launch of a India-US dialogue on traditional
medicine (xii) decision to elevate the bilateral Strategic Dialogue to a Strategic and
Commercial Dialogue.
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(b) Government has repeatedly conveyed to the United States that Pakistan
is not ceasing support, or making significant efforts to dismantle terrorist bases of
groups like the Lashkar-e-Tayyiba, Jaish-e-Mohammad and the Haggani network
that continue to target India. It has also been conveyed that the US Government
should have proper benchmarks to prevent diversion of security assistance that it
provides to Pakistan from being used against India. Government is firmly resolved
to take all necessary steps to defeat the threat posed by these terror groups, and
to ensure the territorial integrity of our nation.

Discussion with President of USA

356. SHRI BALWINDER SINGH BHUNDER:
SHRIMATI SASIKALA PUSHPA:
SHRI RAVI PRAKASH VERMA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Prime Minister has held any discussion with the President
of USA recently;

(b) ifso, the details thereof, including agreements that are signed during his
visit;

(c) the present status of the Indo-US Civil Nuclear Agreement; and
(d) the details of the negotiated agreement?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The President of the United
States H. E. Barack Obama, accompanied by First Lady Michelle Obama, visited
India from 25-27 January 2015 as the Chief Guest at India’s é6th Republic Day
celebrations. He held discussions with Prime Minister on bilateral, regional and
global issues of mutual interest.

Prime Minister and the US President assessed the extensive bilateral
strategic and global partnership between India and the United States and pledged
to continue to enhance cooperation across a wide spectrum of human endeavour
for the betterment of lives of their citizens and that of the global community.

The areas identified for further bilateral cooperation include trade and
investment, defence and homeland security, energy (including clean energy),
climate change, education, health, Science and Technology, Space etc. India and
the US also agreed to strengthen cooperation on regional and global issues of
mutual interest.
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To carry forward the bilateral cooperation across a range of sectors and in
pursuance of the decisions taken in September 2014 during Prime Minister’s visit
to the US, 18 Agreements were signed between India and the United States in
the run up to the visit of the US President to India in January 2015. A Statement is
attached. (See below).

Three documents which were jointly issued during the visit outline the
outcomes from the visit and identify the way forward on bilateral cooperation. The
three documents are as follows:

(i) AJoint Statement titled "Saanjha Prayaas, Sabka Vikaas; Shared Effort,
Prosperity for All" that outlines the substantial achievements and the
several agreements that were signed in the four months since the first
Summit between Prime Minister and President Obama in September
2014 and identifies the way forward in bilateral engagement;

(i) TheIndia-US Delhi Declaration of Friendship to elevate the longstanding
India-US Strategic Partnership and strengthen and expand bilateral
relations;

(i) ThelIndia-US Joint Strategic Vision for the Asia-Pacific and Indian Ocean
Region to promote peace, prosperity and stability in the region.

(c) and (d) During the visit of the US President to India in January 2015, India
and the US announced that they have reached an understanding on the issues
related to civil nuclear liability and the Administrative Arrangement for civil nuclear
cooperation. A set of Frequently Asked Questions (FAQs) and Answers on Civil
Liability for Nuclear Damage Act, 2010 and related issues has been published on
the websites of Ministry of External Affairs and Department of Atomic Energy.

Statement

The agreements signed between India and the United States in the
run up to the visit of the US President to India in January 2015

1. Implementing Agreement between the National Aeronautics and Space
Administration (NASA) and Indian Space Research Organisation (ISRO)
to conduct the joint NASA-ISRO Synthetic Aperture Radar (NISAR)
mission (September 30, 2014)

2. India-US Statement of Guiding Principles on Triangular Cooperation for
Global Development (November 3, 2014)
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10.

1.

12.

13.

MoU between US Department of Commerce and Ministry of Finance of
India on the US — India Infrastructure Collaboration Platform (November
17,2014)

MoU between Indian Renewable Energy Development Agency Ltd. and
the Export-Import Bank of the United States with respect to cooperation
on Clean Energy Projects(November 18, 2014)

MOU between USIBC and the National Skill Development Corporation
(NSDC) of India (November 20, 2014)

Statement of Cooperation for Supervisory Cooperation and Exchange
of Supervisory Information between the Reserve Bank of India and the
US Federal Deposit Insurance Cooperation (FDIC), Federal Reserve
System, and Office of the Comptroller of Currency (OCC) (December
9,2014)

Framework on India-US Investment Initiative (January 12, 2015)

MoU between the United States Agency for International Development
(USAID) and the Ministry of Urban Development on Cooperation in the
field of Water, Sanitation, and Hygiene (WASH) (January 13, 2015)

Memorandum of Cooperation between Ministry of Urban Development
and Bill & Melinda Gates Foundation (BMGF) in the field of Cooperation
for Implementation Support for Swachh Bharat Mission (Urban
Sanitation) (January 13, 2015)

Project Annex | to the Implementing Agreement between India’s
Department of Atomic Energy and the US Department of Energy for
Cooperation in the Area of Accelerator and Particle Detector Research
and Development for Discovery Science for High Intensity Proton
Accelerators. (January 21, 2015)

MOU between Ministry of Finance and US Department of Treasury to
enhance cooperation to combat money laundering and financing of
terrorism (January 22, 2015)

Terms of Reference of the India-US Defence Trade and Technology
Initiative (DTTI) Group (January 22, 2015)

India-US Research Development, Technology and Evaluation (RDT&E)
Agreement (January 22, 2015)
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14. Joint Declaration of Intent between the Ministry of Human Resource
Development and the United States Agency for International
Development (USAID) for Providing Support to an Indian Institute of
Technology (IIT Gandhinagar) (January 23, 2015)

15. Joint Declaration of Intent between Ministry of Communications and
Information Technology and the US Department of State for Cooperation
in the field of Information Communications Technology and Electronics
(January 23, 2015)

16. MOU between the US Trade and Development Agency and Government
of Andhra Pradesh on Cooperation in supporting the Development of
Smart Cities in the State of Andhra Pradesh (January 25, 2015)

17. MOU between the US Trade and Development Agency and Government
of Rajasthan on Cooperation in supporting the Development of Smart
Cities in the State of Rajasthan (January 25, 2015)

18. MOU between the US Trade and Development Agency and Government
of Uttar Pradesh on Cooperation in supporting the Development of
Smart Cities in the State of Uttar Pradesh (January 25, 2015)

Note: Date of signature is shown in bracket.
Reaction of China on Sino-India border dispute

357. SHRI AVINASH RAI KHANNA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether China has recently reacted sharply and lodged protests with
Tokyo on Japan’s foreign Minister’s statement that Arunachal Pradesh is part of
Sino-India border dispute;

(b) ifso, whether China has claimed that Arunachal Pradesh is part of Sino-
India border dispute; and

(c) ifso, the reaction of Government of India on such remarks made by the
Chinese Government?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) Government has seen media reports in
this regard.
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(b) China disputes the international boundary between India and China and
claims approximately 90,000 square kilometers of Indian territory in the State of
Arunachal Pradesh.

(c) The fact that Arunachal Pradesh is an integral and inalienable part of
India has been clearly conveyed to the Chinese side on several occasions including
at the highest level.

Permanent membership of UNSC

358. SHRI BALWINDER SINGH BHUNDER: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether US has given any assurance to India to support its membership
as permanent member in UN Security Council, if so, the details thereof; and

(b) whether there is any record of nations supporting or opposing India’s
claim as permanent member of Security Council and if so, the details thereof and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) The United States has supported India’s
candidature for permanent membership of a reformed UN Security Council. This
was reiterated during the recently concluded visit of President Obama to India.
As per the Joint Statement entitled "Shared Effort; Progress for All" issued on 25
January 2015 during the visit of President of USA to India —

"President Obama reaffirmed his support for a reformed UN Security Council
with India as a permanent member, and both leaders committed to ensuring that
the Security Council continues to play an effective role in maintaining international
peace and security as envisioned in the United Nations Charter."

(b) Several countries have expressed support for India’s claim for permanent
membership of an expanded Security Council in various fora, including, in bilateral
discussions with the Government of India.

Death of indian labourers abroad

359. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government has taken up study of suspicious deaths of Indian
labourers in Malaysia and such other Arab countries; and
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(b) if so, the remedial measures, compensation package from hosting
country and employer is contemplated to help the debt ridden deceased family of
young widows and children, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) Government of India has not taken
up study of suspicious deaths of Indian labourers in Malaysia and Arab countries.

However, individual cases are dealt with in accordance with the regulatory
laws applicable in the host countries. Wherever family members of the deceased
point out that the death is due to suspicious circumstances, Indian Missions/Posts
abroad take up such cases promptly with the concerned local authorities to get
the matter fully investigated and also for payment of dues/compensation etc., if
due as per the regulatory laws of the concerned countries.

Discussion over H1-B and L-1 Visas with President Obama

360. SHRI M.P. ACHUTHAN:
SHRI ANAND SHARMA:
SHRI D. RAJA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the issues of H1-B and L-1 Visas were discussed during the
recent visit of President Obama; and

(b) whether any assurances have been received for the increase in the
number of H1-B and L-1 Visas and recommendation of the enhanced Visa fees for
Indian professionals?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) During discussions on a range
of bilateral issues with the US President during his visit to India in January 2015,
Prime Minister raised with the US President, the importance of ensuring easier
access for Indian professionals into the United States, including the issue of H1-B
visas. The US President noted India’s concerns in this regard.

Vision statement on Asia-Pacific and Indian Ocean region

361. SHRI M. P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether itis a fact that a vision statement was made on the Asia-Pacific
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and Indian Ocean region during the US President’s visit to the country recently;
and

(b) if so, the details of the statement made and its impact on our relations
with our neighbouring countries particularly China?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) The President of the United States
H.E. Barack Obama accompanied by First Lady Michelle Obama, visited India from
25-27 January 2015 as the Chief Guest at India’s é6th Republic Day celebrations.
The India-US Joint Strategic Vision for the Asia-Pacific and Indian Ocean Region
was one of the 3 documents jointly issued during the visit.

As the leaders of the world’s two largest democracies that bridge the Asia-
Pacific and Indian Ocean region, India and the US agreed to work towards closer
partnership to promote peace, prosperity and stability in the Asia-Pacific and
Indian Ocean region through a Joint Strategic Vision for the Asia-Pacific and
Indian Ocean Region. As India and the US are important drivers of regional and
global growth, they agreed to support sustainable, inclusive development, and
increased regional connectivity by collaborating with other interested partners
to address poverty and support broad-based prosperity. It was also agreed to
promote accelerated infrastructure connectivity and economic development to
support regional economic integration and security, strengthen regional dialogues,
regional forums and pursue areas where both countries can build capacity in the
region that strengthen long-term peace and prosperity for all. As part of these
efforts, the United States also welcomed India’s interest in joining the Asia Pacific
Economic Cooperation Forum.

Chinese reaction on Indian infrastructure on borders

362. SHRIMATI SASIKALA PUSHPA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the infrastructure project at Indian side of the border with China
has been opposed by the Chinese authorities, if so, the details thereof and the
reasons therefor;

(b) whether this subject was taken up for discussion with the Chinese
authorities during the recent visit of the Minister;

(c) if so, the details thereof and the response of the Chinese authorities in
this regard; and
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(d) the action taken by Government to complete the infrastructure project
on our side of the border?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (d) Government is giving careful and
specific attention to the development of infrastructure for the development of
border areas in order to meet India’s Strategic and Security requirements as also
to facilitate the economic development of these areas. This includes the States
of Jammu & Kashmir, Himachal Pradesh, Uttarakhand, Sikkim and Arunachal
Pradesh. Government does not allow foreign governments and agencies to
interfere with Government’s right to undertake economic development within
India’s territory. Government keeps a constant watch on all developments having
a bearing on India’s security and takes all necessary measures to safeguard it.

Visit of President of Bangladesh to India

363. KUMARI SELJA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether India and Bangladesh have entered into any land boundary
agreement during the visit of Abdul Hameed, President of Bangladesh on
18th December, 2014 to India, if so the details thereof; and

(b) whether India has entered into land swap deal with Bangladesh for a
permanent solution to the infiltration problem, and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K.SINGH]: () India and Bangladesh have not
entered into any agreement during the visit of Bangladesh President to India on
December 18, 2014.

(b) The "Agreement between the Government of India and the Government
of Bangladesh Concerning the Demarcation of the Land Boundary between India
and Bangladesh and Related Matters" (LBA) was signed with Bangladesh in 1974
and the Protocol to the LBA was signed in September 2011. It settled the long
outstanding land boundary issues related to undemarcated segment of 6.1 Kms;
territories in adverse possession; and exchange of enclaves. The Constitution
(1M9th Amendment) Bill for implementing the India-Bangladesh LBA signed in
1974 and the Protocol signed in 2011 was introduced in Rajya Sabha in December
2013. The Bill was examined by the Standing Committee on External Affairs which
tabled its report in the Parliament on December 02, 2014.
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Passport melas/seva camps in Andhra Pradesh

364. SHRI C.M. RAMESH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government proposes to organize any passport melas and
passport seva camps in the State of Andhra Pradesh in 2015, if so, the details
thereof; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) and (b) (i) Passport Melas: In order to
speed up passport issuance and meet high or seasonal demand for Passports,
Passport Melas are organised from time to time on weekends at Passport Seva
Kendras (PSKs) by Passport Offices. Andhra Pradesh has PSKs at Visakhapatnam,
Tirupati and Vijayawada where Passport Melas would be organised periodically.
A mela each has already been organized at PSK Tirupati and PSK Vijayawada on
31st January, 2015.

(i) Passport Seva Camps: In order to provide closer passport services to
people located far away from PSKs, Passport Offices organize Passport Seva
Camps at various locations in the country. In Andhra Pradesh, such camps have
already been organized in Kurnool on 10 -11 January, 2015, in Amalapuram on 31
January - 1st February, 2015 and in Tekkali on 14 - 15 February, 2015. The locations
for the upcoming Camps during 2015 include Anantapur, Bapatla, Chittoor, Darsi,
Eluru, Guntur, Hindupur, Kakinada, Kurnool, Kadapa, Nellore, Ongole, Pattikonda,
Pulivendula, Rajahmundry, Tadepalligudem and Vinukonda.

Minister’s visit to China

365. SHRI DHIRAJ PRASAD SAHU: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the External Affairs Minister visited China recently, if so, the
details thereof;

(b) theissues discussed during the visit and the outcome thereof; and

(¢) the steps taken by Government to improve bilateral relations with
China?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V. K. SINGH]: (a) to (c) Yes, External Affairs Minister (EAM)
Smt. Sushma Swaraj visited China from 31 January to 03 February, 2015. EAM
held bilateral talks with Chinese Foreign Minister Wang Yi and called on Chinese
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President Xi Jinping. EAM met with Mr. Wang Jiarui, Minister, International
Department, Communist Party of China. During the visit, EAM, along with Vice
Premier Wang Yang launched the Visit India Year - 2015 in China. EAM, along
with Jiang Jianguo, Minister, State Council Information Office, inaugurated the
2nd meeting of India-China High Level Media Forum. EAM also participated in the
13th Foreign Ministers’ Meeting of Russia-India-China Trilateral.

During the visit, Note Verbales to finalize the modalities to commence Kailash
Mansarovar Yatra through Nathu La beginning June 2015 were exchanged.

The discussions with Chinese side were comprehensive and substantive.
Various issues of significance were discussed in a frank and cordial manner. Both
sides agreed to maintain the momentum of high-level exchanges and deepen
cooperation to further strengthen the India China Strategic and Cooperative
Partnership for Peace and Prosperity.

Details of CPSUs in West Bengal

366. SHRI VIVEK GUPTA: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the number and details of the Central Public Sector Undertakings
(CPSUs) in West Bengal sick and profitable, district-wise;

(b) the details of the contribution of the newly (established in the past five
years) CPSUs in the State of West Bengal;

(c) the details of number of CPSUs that closed down in West Bengal during
the previous five years;

(d) the details of the loss of employment and number of people affected by
such closures in the state; and

(e) the details of measures taken by Government to provide for their
rehabilitation and livelihood generation?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA) : (a) and (b) As on
31.03.2014, twenty nine Central Public Sector Enterprises (CPSEs) were located
in the state of the West Bengal. Their location, year of incorporation, profit/loss
and contribution to central exchequer is given in the Statement (See below).. The
# marked CPSEs in Annex are sick CPSEs.

(c) to (e) As per information available from the Ministries/Departments no
CPSE has been closed down in the West Bengal during the last five years (from
2009-10 to 2013-14).
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Major overseas projects executed by CPSEs

367. SHRI AMBETH RAJAN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the details of the major overseas projects executed by Government
through Central Public Sector Enterprises (CPSEs) during the last five years;

(b) the revenue earned through these projects; and

(c) the profit accrued to Government in executing these major overseas
projects?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA) : (a) to (c) The details
of transactions of companies registered by Central Government Public Sector
Enterprises (CPSEs) outside India is not centrally maintained by the Department
of Public Enterprises During 2013-14, CPSEs have reported export of merchan-
dise on FOB basis (Rs.l,12,204 crore). CPSEs have also reported earnings of
royalty, professional and consultancy fee (Rs.1977 crore), and income on account
of interest and dividend from foreign operation (Rs.93) crore.

Basic facilities to slum dwellers

368. SHRI PARIMAL NATHWANI : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@) how many percentage of slum population in the country live without
any basic facilities/amenities including access to clear drinking water and sewage
disposal;

(b) how many households belong to the Scheduled Castes/Scheduled
Tribes, State/UT-wise;

(c) the details of the schemes/programmes run by Government to provide
basic facilities/amenities to the slum dwellers; and

(d) the funds allocated for the purpose and targets fixed and achieved as a
result thereof during each of the last three years, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND
URBAN POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO)
BARAL]: (a) As per "Census 2011, Housing Stock, Amenities and Assets in Slums"
reported from 2543 towns out of total 4041 statutory towns in the country, main
amenities available in the slum areas are as:
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. 66% households are having latrine facility within the premises which
includes water closet, pit latrine and other types of latrine. 34% house-
holds have no latrine facility.

° More than 90% slum households use electricity as main source of light-
ing; 0.5% slum households have no lighting facility.

. Tap is the main source of drinking water in the slum areas of the country
- 74% households use tap water, 3% well water, 20.3% hand pump/
tube well and 2.7% use other source of drinking water.

° 81% slum households are reported to have bathroom as well as drainage
facility.

The State-wise detailed information on slum households regarding availability
of latrine facilities, source of lighting facility, source of drinking water and availability
of bathing facility in urban slums is given in the Statement-| (See below).

(b) Office of Registrar General of India has not published household amenities
data for Scheduled castes and Scheduled Tribes in Census 2011.

(¢) Various schemes like Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) for providing housing and urban infrastructure, Rajiv Awas Yojana
(RAY) for housing to slum dwellers, Affordable Housing in Partnership (AHP)
scheme for incentive to affordable housing are aimed to provide housing.

(d) Detail of funds allocated and released during each of the last three years,
scheme wise and State/UT wise is given in the Statement-Il (See below).

Government has set the target for providing pucca houses to all by 2022
as announced in the President’s address to Joint Session of both the Houses
of Parliament on 9th June 2014. The Mission for Housing for all by 2022 is under
consideration.
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Housing for All by 2022 scheme

369. SHRI S. THANGAVELU: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government is considering to give priority to
construct houses under Housing for All by 2022 scheme in areas along the river
Ganga, if s0, the details thereof;

(b) whether Government is considering finalizing the programme and the
financing models for alternative sets of housing requirements; and

(c) whether Government has given a direction that at any point of time the
quality of the houses should not be compromised, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a)
to (¢) In pursuance of the Government’s goal of providing houses to all by 2022
as announced in the President’s Address to Joint Session of both the Houses of
Parliament on 9th June, 2014, this Ministry is in the process of seeking approval
for a Mission for "Housing for All" for urban areas. It is stated policy of the
Government not to compromise with the quality. Implementation guidelines will
be finalized on approval of the Mission.

Gainful employment for Urban Poor

370. SHRI AMBETH RAJAN: Will the Minister OF HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Governmentis making any efforts through imparting skillto make
the urban poor eligible for gainful employment or undertake wage employment, if
S0, the details thereof;

(b) whether Government is focusing on SCs/STs in urban areas so that
they can become eligible for gainful employment or undertake wage employment
if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL ]:
(a) to (c) With a view to provide gainful employment to the urban poor the
Ministry is implementing National Urban Livelihoods Mission. Employment through
Skills Training & Placement (EST&P) component of NULM aims at providing
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skill training to urban poor so that they can set up self-employment ventures or
secure wage employment. As per guidelines of the Mission, SCs and STs must
be benefited at least to the extent of their proportion in the urban poor population
of a city.

Objectives and strategy of Housing for All by 2022 scheme

371. SHRI AVINASH RAI KHANNA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Prime Minister has recently held a review meeting with officials
and Minister of the Ministry to ensure that "Housing for All by 2022" gets a
priority;

(b) if so, whether to achieve the objective of the scheme any strategy has
since been worked out, if so, the details thereof; and

(c) the allocations earmarked for the current fiscal year and to what extent
these allocations have been utilised?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a)
and (b) Yes, Sir. In pursuance of the Government’s goal of providing houses to
all by 2022 as announced in the President’s Address to Joint Session of both the
Houses of Parliament on 9th June, 2014, this Ministry is in the process of seeking
approval for a Mission for "Housing for All" for urban areas.

(¢) Revised Estimates (RE) 2014-15 of the Ministry has allocation of Rs. 10
crores for the new Mission. However, as approval for the new Mission is under
consideration, no funds have been utilized so far.

Slum dwellers in Andhra Pradesh and Telangana

372. SHRIMATI GUNDU SUDHARANI: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that as per the 2011 Census, united Andhra Pradesh
(A.P.) has got more than one crore slum dwellers;

(b) if so, the details thereof, after bifurcation of A.P., of slum population in
A.P. and Telangana, district-wise; and

(c) to what extent RAY, Basic Services to the Urban Poor, Rajiv Rinn
Yojana, etc., are helping to supplement A.P. and Telangana efforts to reduce slum
population and also provide basic facilities to them?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: (a)
and (b) Yes, Sir. As per 2011 Census, united Andhra Pradesh has a slum population
of 1.01 crore. The Office of the Registrar General & Census Commissioner (RGI)
has informed that the separate State of Telangana was created after Census 2011
exercise was over. Town-wise slum population of united Andhra Pradesh as per
Census 2011 is given in the Statement-| (See below). District level data on slums
is not available.

(¢) Under Basic Services to the Urban Poor (BSUP) and Integrated Housing
and Slum Development Programme (IHSDP) components of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM), Rajiv Rinn Yojana ( RRY) and Rajiv
Awas Yojana (RAY) schemes, Ministry of Housing and Urban Poverty Alleviation
is assisting State Governments including Andhra Pradesh and Telangana to
address the issue of rehabilitation of slums.

BSUP and IHSDP components of JNNURM have been extended upto 31st
March, 2015 only for completing projects sanctioned till 31st March, 2012.

Details of progress made under various Housing Schemes of Ministry
of Housing and Urban Poverty Alleviation in the States of Andhra Pradesh and
Telangana are given in the Statement-Il and Statement-Ill respectively.

Statement-/

City-wise slum population in united Andhra Pradesh Census-2011

Sr.No. Area/city name Total slum population
1 GHMC (M Corp. + OG) (Part) 2287014
2 GVMC (Part) 770971
3 Vijayawada (M Corp.) (Part) 451231
4 Guntur (M Corp. + OG) 266500
5 Warangal (M Corp. + OG) (Part) 246516
6 Nellore (M Corp. + OG) 204387
7 Nizamabad (M Corp.) 201879
8 Kurnool (M Corp. + OG) (Part) 1562395

9 Nandyal (M + OG) 145721
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Sr. No. Area/city name

Total slum population

10
1

12
13
14
15
16
17
18
19
20
21
22
23
24
25
26
27
28
29
30
31
32
33
34
35
36

Rajahmundry (M Corp. + OG) (Part)
Kadapa (M Corp. + OG) (Part)
Ramagundam (M + OG) (Part)
Tirupati (M Corp. + OG) (Part)
Eluru (M Corp. + OG)

Kakinada (M Corp. + OG) (Part)
Ongole (M + OG) (Part)

Adoni (M + OG)

Vizianagaram (M + OG)

Jagtial (M + OG)

Karimnagar (M Corp. + OG) (Part)
Machilipatnam (M)

Guntakal (M)

Narasaraopet (M + OG)
Khammam (M + OG) (Part)
Anantapur (M Corp. + OG) (Part)
Tenali (M)

Dharmavaram (M)

Adilabad (M)

Hindupur (M)

Mahbubnagar (M + OG)
Yemmiganur (M)

Suryapet (M + OG)

Nalgonda (M + OG)
Secunderabad (CB)

Kothagudem (M)

Siddipet (M + OG)

143098
130096
126949
125425
120227
112038
108577
105128
98217
93602
92914
91283
90884
88459
88439
85406
85269
82785
79298
75796
74244
73965
73670
72220
69733
67122
65158
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Sr. No. Area/city name

Total slum population

37 Rayadurg (M) 60313
38 Sircilla (M 4+ OG) 53661
39 Proddatur (M + OG) 52180
40 Bodhan (M) 51624
41 Pulivendla (M) 51570
42 Bhimavaram (M + OG) 51083
Statement-1/
JnNURM, RAY and AHP
Ministry of Housing and Urban Poverty Alleviation
At A Glance : Andhra Pradesh
(As on 16th February, 2015)
®in crores)
SI.No. Particulars JNNURM AHP Grand
BSUP IHSDP  Total RAY Total
1 2 3 4 5 6 7 8
1 No. of City/ 3 33 36 5 - 38
Town Covered
2  No.of 22 44 66 6 - 72
Project(s)
Approved
3 No.of 8 7 15 - - 15
Project(s)
where
Construction
of all
Sanctioned
DU’s are over
4  Project Cost 1,347.74  636.93 1,984.66  154.89 - 2,139.55
Approved
5 Central Share 632.58 416.54 1,049.12 77.81 - 1,126.93

Committed
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1 2 3 4 5 6 7 8

6  Central Share 660.29*  425.5*% 1085.79* 32.87 - 1,118.66
Released

7 Dwelling Units 49,199 25,550 74,749 2,850 - 77,599
Sanctioned

8  Dwelling Units 40,671 18,459 59,130 - - 59,130
Completed

9  Dwelling Units 8,528 7,091 15,619 1,717 - 17,336
in Progress

10 Non- Starter - - - 1,133 - 1,133
DU’s

11 Dwelling 26,108 13,432 39,540 - - 39,540
Units
Occupied

* Excess due to release of central share in projects / dwelling units which were cancelled /
curtailed by Cental Sanctioning and Monitoring committee on account of their non-starter
status.

Statement-Ill

JNNURM, RAY and AHP
Ministry of Housing and Urban Poverty Alleviation
At A Glance : Telangana
(as on 16th February, 2015)

®in crores)

Sr. Particulars JNNURM AHP Grand
No. BSUP  IHSDP Total RAY Total
1 2 3 4 5 6 7 8
1 No. of City/ 1 23 24 4 - 26
Town Covered
2 No. of 17 29 46 7 - 53
Project(s)
Approved
3 No of 1 4 5 - - 5
Project(s)
where

Construction
of all Sanctioned
DU’s are over
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1 2 3 4 5 6 7 8

4 Project Cost 1,707.75 308.42 2,016.17 300.15 - 2,316.31
Approved

5 Central Share  717.16 232.62 949.78 161.56 - 1,111.35
Committed

o) Central Share 722.36* 232.18* 954.54* 62.38 - 1,016.92
Released

7 Dwelling 74,726 11,640 86,366 5,960 - 92,326
Units
Sanctioned

8 Dwelling 62,165 9,607 71,772 - - 71,772
Units
Completed

9 Dwelling 12,561 2,033 14,594 334 - 14,928
Units in
Progress

10 Non-Starter DU’s - - - 5,626 - 5,626

11 Dwelling Units 43,284 5,924 49,208 - - 49,208
Occupied

* Excess due to release of central share in projects/dwelling units which were cancelled/curtailed by

Central sanctioning and Monitoring Committee on accont of this non-starter status.
Survey to assess demand for housing for all scheme

373. SHRI A.K. SELVARAJ: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that the Housing for All by 2022 will begin with a
baseline survey to assess the demand for such housing and identify resource
requirements;

(b) whether by an initial assessment Government needs to build over six
lakh houses in Delhi, 16 lakh in Mumbai and four lakh each in Chennai and Kolkata;
and

(¢) whether these figures may go up after the demand assessment is
completed and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL ]:
(a) In pursuance of the Government’s goal of providing houses to all by 2022
as announced in the President’s Address to Joint Session of both the Houses of
Parliament on 9th June, 2014, this Ministry is in the process of seeking approval
for a Mission for "Housing for All" for urban areas. Proposed mission envisage
demand assessment for housing requirement.

(b) and (c) Yes, Sir. These assessments may undergo changes after
demand assessment.
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Housing for all scheme

374. KUMARI SELJA: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether Government is planning to introduce Houses for All project;
(b) if so, the details thereof, and highlights of the new scheme; and

(¢) whether it is also a fact that all existing Housing Schemes are being
clubbed to form this scheme, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]: ()
to (c) Yes, Sir. In pursuance of the Government’s goal of providing houses to all
by 2022 as announced in the President’s Address to Joint Session of both the
Houses of Parliament on 9th June, 2014, this Ministry is in the process of seeking
approval for a Mission for "Housing for All" for urban areas in place of ongoing
Schemes of Rajiv Awas Yojana (RAY) and Rajiv Rinn Yojana (RRY).

Mission for Basic Services to Urban Poor (BSUP) and Integrated Housing
and Slum Development Programme (IHSDP) components of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) was extended upto March, 2015
for completing works sanctioned upto 31st March, 2012. Decision regarding
committed liabilities under the ongoing Schemes is under consideration.

Affordable houses in the metros

375. SHRI BAISHNAB PARIDA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is proposed to provide affordable houses in the metros of
the country, to help middle and lower middle class people get such residential
accommodation of their own, if so, the details thereof;

(b) the details of such projects in Delhi and other major metros; and

(c¢) whether this project has since been implemented in the metros of the
country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL ]:
(a) to (¢) The Government has set the target of providing houses to all by 2022
as announced in the President’s Address to Joint Session of both the Houses of
Parliament on 9th June, 2014. The Ministry is in the process of seeking approval
for a new Mission "Housing for All".

Under the existing schemes of the Ministry, so far 22 projects have been
sanctioned under Affordable Housing in Partnership (AHP) Scheme for construction
of 25,407 Dwelling Units in three States viz., Rajasthan, Karnataka and Gujarat.

Details of AHP projects is given in the Statement.
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Implementation of Street Vendors act

376. SHRIMATI VANDANA CHAVAN : Will the MINISTER OF HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@) whether Government is effectively implementing Street Vendors Act
2014;

(b) how many State Governments have framed schemes as per schedule |l
of street vendors Act;

(c) which cities have created Town Vending Committee as envisaged under
the Act;

(d) whether survey of street vendors has been completed as per the
provisions of the Act;

(e) the number of street vendors currently there in India and the number of
persons issued certificates of vending under the Act, city-wise; and

(f) whether Government has any proposal to amend the Act, if so, details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL): (a)
The "Street Vendors (Protection of Livelihood and Regulation of Street Vending)
Act, 2014 has been enacted by the Parliament and published in the Gazette of
India, Extraordinary, Part-Il Section-I, dated the 5th March, 2014 as Act No.7 of
2014. The Act has come into force w.e.f. May 1, 2014. Accordingly, Minister of
Urban Development and Housing and Urban Poverty Alleviation (UD&HUPA) has
written to all the State Governments for expediting the implementation of the Act
as per the statutory obligation.

(b) to (e) Information regarding implementation of the Act was sought from
the States. Position was furnished by 8 States and is given in the Statement
(See below).

(f) At present the Government has no proposal to amend the Act.
Statement
The status of implementation of the Act, furnished by 8 States

*  Government of NeT has notified Rules under Street Vendors (Protection
of Livelihood and Regulation of Street Vending) Act, 2014.
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Government of NCT has directed the Local Bodies to conduct election
to elect members of TVC as per rules notified by Government.

Scheme under the Act is not framed. Meetings with senior officers of
local authorities are being held to finalize the scheme.

Town Vending Committees have been formed after election of
elected members of TVC in pursuance of Supreme Court order dated
09-09-2013 in Civil Appeal No. 4156-57 of 2002. Now TVC as per the Act
will be formed.

Local authorities through TVCs have to survey the Street Vendors.

No. of street vendors will be known after survey which is to be done by
TVC. Certificate of vending under the Act will be issued by TVC.

Haryana
. Haryana Municipal Street Vendors (Protection of Livelihood and
Regulation of Street Vending) Act 2014 has been enacted.
* No municipality in State of Haryana has framed scheme for street
vendors till date.
* Out of 78 municipalities 62 have constituted Town Vending Committee.
. Out of 78 municipalities 47 have completed the survey of street
vendors.
° No. of street vendors identified in 47 municipalities of Haryana is
20330.
. Only 40 street vendors in Narnaul Municipality have been issued street
vending certificate.
Maharashtra

For the drafting of Scheme and Rules as per the Street Vendors
Act 2014 Government of Maharashtra had appointed a committee
under chairmanship of Municipal Commissioner, Mumbai Municipal
Corporation. The report of the committee has been received and the
draft Scheme and Rules are being shortly notified in the Government
Gazette for inviting objections and suggestions.

All 26 Municipal Corporations and 202 Municipal Councils out of 234
have constituted.
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. Town Vending Committee within their jurisdiction as per the Central
Hawkers Policy 2009 .

. Survey of street vendors as per the Street Vendors Act 2014 will be
taken up after the Scheme and Rules are finalized.

Manipur
° Framing of Scheme not yet finalized.
. Survey of street vendors yet to be started.
. No. of street vendors can be furnished after completion of survey.

Nagaland
. Framing of the Scheme is being contemplated.
. Town Vending Committee has not been created so far.
. Survey is expected to be completed by the end of March, 2015.

. Survey not completed; hence at present no information of number of
vendors available.

Punjab

° Local Government Department of State of Punjab has already issued
notification of Rules under section 36 of the Street Vendors Act 2014
and also constituted a Committee to frame the bye-laws and scheme
under section 37 and 38 respectively.

° Local Government Department has constituted a committee to frame
scheme under section 38 of Street Vendors Act 2014. The process of
finalization of scheme will be completed in the month of March, 2015.

° The Department has issued instructions to constitute the Town
Vending Committees as per notification of rules under section 36 of
Street Vendors Act 2014. The process of Municipal elections shall be
completed by 28th February, 2015. Thereafter, all ULBs will constitute
Town Vending Committees as per the Rules framed under Section 36 of
the Act.

. The survey of street Vendors will be conducted after the finalization of
the Scheme under Section 38 of Street Vendors Act-2014. It is likely to
be completed by end of May, 2015.
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The complete figures of number of street vendors shall be available by
end of June, 2015.

Certificate of vending shall be issued after the survey is completed and
Town Vending Committees are constituted. This is likely to be done by
end of June, 2015.

Jharkhand

Town Vending Committee in 07 Cities namely Ranchi, Dhanbad,
Hazaribagh, Chas, Khunti, Jamshedpur and Adityapur has been
constituted.

Tender has been floated for survey of street vendors, issuing of identity
card and framing rules.

Andhra Pradesh

Government of Andhra Pradesh has framed the Scheme of street
vendors and the Scheme is to be placed before the ensuing sessions of
Legislative Assembly and Council.

All 110 Urban Local Bodies have constituted the Town Vending
Committee as per Act.

The survey of street vendors is under process and not yet completed.

In Andhra Pradesh 44,889 Street vendors are identified during the
survey.

All' Municipalities are doing demarcation of vending zones and
registration of street vendors is under progress. Soon after completion
of the registration process, the certificate of vending will be issued.

Reviewing of housing for all scheme

377. SHRI S. THANGAVELU: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government is considering to build two crore
houses for slum dwellers and other weaker sections under Housing for All by 2022,
if so, the details thereof; and

(b) whether it is also a fact that Government is considering reviewing the
said scheme, if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL ]: (@
and (b) In pursuance of the Government’s goal of providing houses to all by 2022
as announced in the President’s Address to Joint Session of both the Houses of
Parliament on 9th June, 2014, this Ministry is in the process of seeking approval for
a Mission for "Housing for All" for urban areas.

Failure of Rajiv Awas Yojana

378. DR. K.P. RAMALINGAM: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that the Rajiv Awas Yojana had failed to take off due
to lack of planning, if so, the details thereof;

(b) whether even after three years, preparation work in the targeted 195
cities has not been achieved; and

(c¢) whether the preparation activities for phase | of Rajiv Awas Yojana were
tardy, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) to (¢) Rajiv Awas Yojana (RAY) was launched in June 2011 in two phases;
the preparatory phase for a period of two years which ended in June, 2013 and
implementation phase. Implementation phase of RAY was approved in September,
2013.

The preparatory phase of RAY envisaged preparation of Slum free City Plan
of Action (SFCPoA) wherein each city is required to undertake data collection of
all slums, entry of data into MIS, GIS Mapping, GIS-MIS integration and a number
of other activities which are time consuming. Based on such a detailed exercise,
84 SFCPoAs have been received in the Ministry from the States out of 195 cities
covered under preparatory phase.

Rehabilitation of slum dwellers

379. PROF. M.V. RAJEEV GOWDA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether a change in agenda has been envisaged after the recent
ordinance of land acquisition has waived the need for social assessment surveys
in some cases;
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(b) steps taken for eradication of slum in cities;

(c) whether any attempts for rehabilitation for slum dwellers been made, if
s0, what are they and the mechanism followed for the same; and

(d) how much funds are received from the Centre for development of the
slums and how are they allocated?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL ]: €)
The Ministry of Rural Development has amended ““The Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement
( RFCTLARR) Act, 2013 by the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement (Amendment) Ordinance,
2014 promulgated on 31.12.2014. A new Section 10A has been inserted in the Act
namely ‘‘Power of appropriate Government to exempt certain projects’. As per this
Section, the appropriate Government may, in the public interest, by notification,
exempt any of the following projects from the application of the provisions of
Chapter Il ( Determination of Social Impact and Public Purpose) and Chapter Il (
Special Provision to Safeguard Food Security ) of this Act, namely:-

(i) such projects vital to national security or defence of India and every part
thereof, including preparation for defence or defence production;

(i) ruralinfrastructure including electrification;
(i) affordable housing and housing for the poor people;

(iv) industrial corridors; and

(v) infrastructure and social infrastructure projects including projects under
public private partnership where the ownership of land continue to vest
with the Government.

(b) and (¢) ‘Slum’ is a State subject and it is the responsibility of the State
Governments / ULBs to frame policies aimed at rehabilitation of its slum dwellers.
However, Ministry of Housing and Urban Poverty Alleviation implements Basic
Services to the Urban Poor (BSUP) and Integrated Housing and Slum Development
Programme (IHSDP) components of Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) and Rajiv Awas Yojana (RAY) schemes for assisting State
Governments to address the issue of rehabilitation of slums. BSUP and IHSDP
components of JNNURM have been extended upto 31st March, 2015 only for
completing projects sanctioned till 31st March, 2012.
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A total of 1518 projects with a total project cost of Rs. 31,807.91 crores and
Central Share of Rs. 17,097.37 crores have been approved for construction/up-
gradation of total 12,27,678 Dwelling Units (DUs) under Jawaharlal Nehru National
Urban Renewal Mission(JNNURM), out of which 8,83,771 have been completed.

Implementation phase of RAY was approved in September, 2013. Under RAY,
a total of 239 projects involving central share of Rs. 4905.50 crore for construction
of 1,68,364 Dwelling Units (DUs) have been approved, out of which 2501DUs have
been completed.

(d) The Government has set the target of providing houses to all by 2022
as announced in the President’s Address to Joint Session of both the Houses of
Parliament on 9th June, 2014. An outlay of Rs. 35,810 crores is presently available
for 12th Five Year Plan for this purpose including committed liabilities under the
ongoing Schemes.

Safety concern with housing for all scheme

380. SHRI A. K. SELVARAJ : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whetheritis afact that safety concerns of specific areas, such as coastal
zones, eco-sensitive zones and the disaster prone areas should be factored into
the process in cities with regard to Housing for All by 2022 programme;

(b) whether Government is considering to adopt best practices for the said
scheme;

(¢) whether the said programme will cover the urban poor living in slums,
urban homeless and new migrants to urban areas in search of shelter; and

(d) whether the said programme would also cover metros, small towns and
all urban areas; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION [SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL]:
(a) to (d) Yes, Sir. In pursuance of the Government’s goal of providing houses to
all by 2022 as announced in the President’s Address to Joint Session of both the
Houses of Parliament on 9th June, 2014, this Ministry is in the process of seeking
approval for a Mission for "Housing for All". Under this Mission, a Technology
Sub-Mission is also envisaged to provide guidelines to States/UTs for addressing
the safety concerns of the specific areas. Ministry from time to time collects the
best practices from States for disseminating among the States.
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Funds sanctioned/released under various schemes

381. SHRI PARIMAL NATHWANI: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the details of funds earmarked, sanctioned and released under various
schemes/programmes relating to Micro, Small and Medium Enterprises in the
Tribal Sub-Plan (TSP) and the Scheduled Caste Sub-Plan (SCSP) in the current
year, State-wise;

(b) the details of utilisation of funds under the above schemes/programmes
during the said period, State-wise; and

(c) the physical targets set and achieved for the purpose during the period,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Sir, the details
of funds allocated and utilised under various schemes relating to Micro, Small
and Medium Enterprises (MSMEs) under Scheduled Caste Sub-Plan (SCSP) and
Tribal Sub-Plan (TSP) during the current year, are given below. All plan schemes
implemented by Ministry of MSME are Central Sector Schemes. Therefore, under
these schemes, funds are not allocated State-wise.

® in thousand)

Year Allocation Utilization
SCSP TSP SCSP TSP
2014-15 3992400 2730000 2025300* 1308900 *

* Upto 15th February, 2015

(c) The funds are directed to the targeted beneficiaries under SCSP and
TSP. However, state-wise details under SCSP and TSP are not maintained.

Development in MSME sector for Make in India Campaign

382. PROF. M.V. RAJEEV GOWDA: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the steps that have been taken to improve development in the MSME
sector flowing the announcement of the Make in India Campaign;
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(b) the allocation of funds to the various sectors governed by the Ministry;

(c) the steps taken to encash the leverage received from the ‘Make in India
campaign’; and

(d) whether the development of MSMEs will be focused on the rural areas,
if so, what are the steps taken for the development towards the same?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH) : (a) The Ministry of Micro,
Small and Medium Enterprises has taken several steps such as provision of
collateral free credit through Credit Guarantee Scheme, provision of Subsidy for
installation of modern machinery through Credit Linked Capital Subsidy Scheme
(CLCSS), creating an ecosystem through Technology Centres (TCs) to support
MSME Clusters for global competitive manufacturing through setting up of 15
new Technology Centres with World Bank assistance, augmenting the 18 existing
TCs with new technologies and testing facilities, enhancing Competitiveness and
Productivity through upscaling the various components of NMCP Scheme and
also upscaling the cluster approach to improve development in the MSME sector
following the announcement of the "Make in India Campaign".

(b) The Ministry does not allocate funds Sector-wise; it does so Scheme-
wise.

(c) As MSMEs are important part of several values chains, it is expected
that they will play an important role in the Government’s ‘Make in India’ drive. The
Ministry will rise to the challenge through action plans directed at enhancement
of the provision of collateral free credit through creation of state verticals for
extending guarantees to the entrepreneurs of particular state with financial support
from state governments, creation of similar verticals for women entrepreneurs and
youth among SC/ ST and NE Regions. Augmentation of 18 existing TCs is to be
supported by cluster network Mangers and a National Portal. Efforts are on to
bridge the gap between Research Institutions and Industries through signing of
MOUs with 1ISc and CSIR. Defence offset policy is being leveraged for creating
ecosystem of defence manufacturing by MSMEs. A comprehensive skill mapping
is also proposed as a first step towards alleviating the existing skill deficit. All these
efforts are very much in synergy with Zero Effect Zero Defect manufacturing plan.

(d) Development of MSMEs will be focused on both rural and urban areas
depending upon the potentiality of the area. Efforts are being undertaken for the
development of MSMEs in rural areas through implementation of Prime Minister’s
Employment Generation Programme (PMEGP), Khadi Grant, Workshed Scheme
for Khadi Artisans and Mahila Coir Yojana etc.
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Registered enterprises in the country

383. SHRIMATI RAJANI PATIL: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the number of registered enterprises in the country which have been
closed, so far, and are likely to be closed; and

(b) the action that Government is taking for their survival and the details
thereof, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Information on the number
of closed Micro, Small and Medium Enterprises (MSMEs) in the country is
collected by conducting All India Census of Registered Sector periodically. As
per latest Census (Fourth Census) conducted (with base reference year 2006-
07), wherein the data was collected till 2009, and the result published in 2011-12,
number of closed MSMEs in Registered Sector is 4,96,355 at the end of March,
2007. As per the data compiled by the Reserve Bank of India (RBI) from the
Scheduled Commercial Banks, the position regarding number of sick Micro and
Small Enterprises (MSEs) in the country at the end of March, 2014 is 4,65,492.

(b) Rehabilitation package for revival of viable Micro and Small Enterprises
(MSEs) is provided by primary lending institutions, including commercial banks,
which provide credit to the MSEs. The revised guidelines for rehabilitation of sick
MSEs issued on 1st November, 2012 by Reserve Bank of India (RBI), inter alia,
provide for:

(i.) Early detection of sickness;

(ii.) Aviability study to form the basis of rehabilitation package to potentially
viable sick MSMEs; and

(ii.) A non- discretionary one time settlement scheme for the MSE sector.

The State-wise details of the 4,65,492 sick MSEs in the country at the end of
March, 2014 are given in the statement (See below).

Small Industries Development Bank of India (SIDBI) has also introduced with
effect from 10th January, 2012 "Management / Restructuring of Stressed Assets
and Rehabilitation Scheme for MSMEs". The Scheme provides for relief and
concessions (in the form of re-schedulement, reduction in rate of interest, funding
of overdue / future interest and waiver etc.) as well as need based additional
financial assistance for revival of MSME sick units.
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Funds for setting up of new industries in Jharkhand

384. SHRI SANJIV KUMAR : Wil the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) the details of funds provided for setting up of new industries in the State
of Jharkhand by the Ministry; and

(b) the total number of industrial establishments of Jharkhand which have
availed these benefits?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Government in the
Ministry of Micro, Small and Medium Enterprises (MSME) has been implementing a
credit-linked subsidy programme named Prime Minister’s Employment Generation
Programme (PMEGP) since 2008-09 with Khadi and Village Industries Commission
(KVIC) as nodal agency at the national level for generating employment in the
Country including Jharkhand by setting up of micro-enterprises in the non-farm
sector. The maximum cost of project is Rs. 25 lakh in the manufacturing sector
and Rs. 10 lakh in the service sector. The release of margin money subsidy
which is treated as target as also the achievements in term of the margin money
subsidy utilized, the corresponding number of projects assisted and estimated
employment generated under PMEGP in Jharkhand State since 2008-09 to 2014-
15 (upto 31.01.2015) are given below:

Year Margin Margin Number of Estimated
money money projects employment
subsidy subsidy assisted generated
released utilized # (No. of

(Rs. lakh) (Rs. lakh) persons)

2008-09 2366.52 958.00 498 3486
2009-10 300.00 779.36 353 3530
2010-11 1562.68 2429.68 1707 15363
2011-12 3620.64 3486.33 2372 7116
2012-13 3396.37 3423.46 2297 11466
2013-14 4508.29 4533.11 2612 13062
2014-15
(upto 31.01.2015)  5887.94 1552.34 836 4185

TotAL 21642.44 17162.28 10675 58208

# Including un-utilized balance funds of previous year.
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Revision of investment limit to classify MSME

385. SHRIMATI AMBIKA SONI:
SHRI PRAMOD TIWARI:
Will the Minister of MICRO, SMALL AND MEDIUM ENTERPIRSES be pleased
to state:

(a) whether Government has proposed to revise investment limit to classify
Micro, Small and Medium Enterprises, if so, the details, thereof; and

(b) the criteria likely to be adopted for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) The Govt. has
proposed to revise the Investment Limit to classify Micro, Small and Medium
Enterprises under Micro, Small and Medium Enterprises Development (MSMED)
Act, 2006 and have invited comments from stakeholders in this regard.

Renaming of schemes under MSME

386.DR. PRADEEP KUMAR BALMUCHU: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that the Ministry is planning to rename some of the
schemes under MSME sector; and

(b) the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes, sir. During the
review of the progress of the Central Sector Schemes (CSS) being implemented
by the Coir Board namely "Rejuvenation, Modernization and Technology
Upgradation" (REMOT) and "Coir Plan (General)" Scheme, it is felt that the names
of the schemes do not convey the proper objectives of the schemes to the general
public. Accordingly, the said schemes have been re-named with the approval of
the competent authority as "Coir Udyami Yojana" (CUY) and "Coir Vikas Yojana"
(CVY) respectively to make it better understood by the Stakeholders.

Remittance of NRls

387. DR. BHALCHANDRA MUNGEKAR : Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:
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(a) the total remittances of NRIs during the last three years; the details
thereof, year-wise; and

(b) the steps the Ministry plans to increase these remittances?

THEMINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN AFFAIRS
[GENERAL (RETD.) V.K. SINGH] : (a) As per information received from Reserve
Bank of India, the amount of remittances (/.e. private transfers by migrants) during
the last three years is as under:

(USS$ Billion)
Year Amount
2011-2012 66.1
2012-2013 67.6
2013-2014 69.6
2014-2015 (April- September) 34.9

(b) As perinformation received from the Ministry of Commerce and Industry
the Department of Industrial Policy and Promotion formulates FDI policy across
various sectors, including investments from NRIs. FDI policy covers remittances
from NRI for investment in various sectors. Remittances which are not in the nature
of investment are not within the ambit of FDI policy. Further, the Overseas Indian
Facilitation Centre (OIFC) was set up jointly by the Ministry of Overseas Indian
Affairs and Confederation of Indian Industry (CII) in 2007 to strengthen economic
engagement with NRIs and PIOs through annual Diaspora engagement meets,
query redressal, facilitating B2B meetings, promoting the flagship programmes
and initiatives of the Government. OIFC works in close partnership with state
Governments in India, and knowledge Partners which include leading consultancy
organizations.

Problem of Indians in Saudi Arabia

388. SHRIMAJEED MEMON: Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(&) whether about 24 Indians who went to Saudi Arabia in 2013 on work
visas are now stranded with 10 months’ salaries due to them; and

(b) whether our Mission in Saudi Arabia would help them return home and
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also in getting their due salary from their respective employers, if so, the details
thereof?

THEMINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN AFFAIRS
[GENERAL (RETD.) V.K. SINGH] : (a)Yes, the Government is aware of the case
of 24 Indian workers stranded in Al-Khobar, Saudi Arabia, and non-payment of
salaries due to them.

(b) Yes, the Embassy of India, Riyadh, Kingdom of Saudi Arabia has taken
the necessary steps to resolve the issue. As soon as the issue came to notice, the
Embassy took the matter with the Saudi sponsor to settle all pending dues and to
repatriate all the Indian workers to India at the earliest. Simultaneously, the Indian
recruiting agent has also been directed to get the issue resolved. The Embassy
officials visited Al-Khobar (450 kms. away from Riyadh) and met all the workers
and enquired about their welfare. The Embassy officials assisted all the workers in
filing a case against the sponsor in the labour court in Al-Khobar for settlement of
all pending salaries and for issuing ‘exit” visa. The Saudi labour court authorities
have directed the sponsor on 18.02.2015 to settle the matter at the earliest and
repatriate all the Indian workers after payment of their pending salaries. The
sponsor has promised to do so.

The Embassy is in touch with the workers, the Saudi sponsor and the Saudi
authorities to expedite resolution of the case, rendering all possible assistance to
the workers for their early repatriation after receiving all the pending dues.

Stopping of fresh appointments

389. SHRI VIJAY JAWAHARLAL DARDA : Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that Government has decided to stop all fresh
appointments in Government jobs;

(b) if so, in what manner Government would fulfil those position which are
vacant due to retirement of officers and employees in Government sectors; and

(c) whether this decision would have any negative impact on the promise to
create more job?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS. (DR. JITENDRA SINGH): (a) Government
of India has not issued any instructions on stopping of fresh appointments in
Government.



Written Answers to [26 February, 2015]  Unstarred Questions 177

(b) and (¢) Whenever the vacancy arises due to retirement etc., the same
is required to be filled-up as per the provisions made in Recruitment Rules by the
concerned Ministry/Department.

Amendment in Rules of Business of Government

390. SHRI SHANTARAM NAIK: Will the PRIME MINISTER be pleased to
state:

(a) whether Government has amended the Rule of Business of Government
in order to achieve the objective of reducing the procedure of multiple layers;

(b) if not, whether Government has prepared any draft amendments to the
Rules;

(c) the procedural layers Government proposes to reduce or curtail;
(d) whether the matter has been discussed at any formal level; and

(e) whether any inputs have been obtained in this regard from various
Ministries?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH) : (a) to (e) It is the
endeavour of the Government to reduce the multiple layers of decision making as
far as possible. The 13th Edition of the Central Secretariat Manual of Procedure,
which was brought out in September-2010, is being revised in consultation with all
the Ministries/ Departments of Government of India.

Validity of self attested documents

1391. SHRI NARENDRA KUMAR KASHYAP: Will the PRIME MINISTER be
pleased to state:

(&) whether Government has decided to accept self-attested documents in
place of affidavits for Government works as per reports published in the media, if
S0, the details thereof;

(b) whether any direction has been issued to the State Governments in this
regard and if so, the details thereof and the response to the State Governments
thereon; and

(c) whether guardians can put their signature in case of minors; and if so,
the details thereof and if not, the reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH) : (a) and (b) Itis a
constant endeavour of the Government to simplify procedures by introduction
of self certification. For this, all Central Ministries/Departments as well as State
Governments/UTs have been requested to review the existing requirement in this
regard and make provision for self certification, wherever possible. Response from
25 States/UTs has been received indicating action taken by them.

©) Different organizations prescribe different criteria for attestation,
subject to statutory and legal provisions. As per its mandate, Department of
Administrative Reforms and Public Grievances has been requesting them to adopt
self-certification, wherever possible, as a measure of administrative reform.

Posting of IAS officers in municipal bodies
392. SHRI T. RATHINAVEL: Will the PRIME MINISTER be pleased to state:

(a) whether Government is considering to post all IAS officers in municipal
bodies for some time during their first few years in service, if so, the details thereof;
and

(b) whether the urban local bodies are in a mess and not in a position to
meet the new challenges and the official on deputation in civic bodies develop
little interest in the subject since these are temporary postings, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The
Department of Personnel and Training being the Cadre Controlling Authority for
the Indian Administrative Service takes care of allocation of IAS officers to States,
besides looking after the service matters of IAS officers, framing of Rules and
Policies of Indian Administrative Service, disciplinary matters, etc.,. Posting of IAS
officers in municipal bodies and urban local bodies while serving in the affairs of
State fall within the exclusive domain of the State concerned.

Implementation of initiated programmes by NITI Aayog

393. SHRI RAVI PRAKASH VERMA: Will the Minister of PLANNING be pleased
to state:

(a) whether all programmes initiated under the Twelfth Five Year Plan
ending in 2017 would be implemented by the National Institution for Transforming
India (NITI) Aayog;
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(b) if so, the role of the NITI Aayog in the implementation of Twelfth Five
Year Plan;

(¢) whether the Planning Commission employees would continue to hold
office in NITlI Aayog in same tenure and terms and conditions, if so, the details
thereof; and

(d) the idea behind constitution of NITI Aayog?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) and (b) In the first meeting of the Governing Council of National
Institution for Transforming India (NITI) Aayog, which was held on February 8,
2015, it was decided that the Twelfth Five Year Plan (2012-2017) would continue. It
has also been decided that as the Plan is in its third year of implementation, NITI
Aayog would suitably undertake its Mid Term Appraisal so that a shared vision of
national development agenda and important national initiatives are incorporated
for their effective implementation in the remaining two years of the Plan.

(¢) The Resolution, setting up NITI Aayog provides for a suitable Secretariat
of the NITI Aayog for providing assistance in discharging the functions entrusted
to it. The Secretariat of NITI Aayog is in the process of being set up. During this
transition period, NITI Aayog has been declared by the Government as successor
in Interest of the erstwhile Planning Commission. As per government order, the
officers and employees holding office under the erstwhile Planning Commission
immediately before the date of constitution of the NITI Aayog shall continue to hold
office in NITI Aayog by the same tenure and upon the same terms and conditions
of service; and continue as such until further orders.

(d) India has undergone a paradigm shift over the past six decades. The role
of the State as well as the state of the Economy has changed dramatically over the
last few decades. India is now an emerging economy in an increasingly integrated
globalized world. The State has now moved away from allocating government
resources in a command and control ecosystem to a more complex role - that
of mediating through policy action, favourable conditions for private investment,
providing public goods and essential services and most importantly, directly
intervening in areas that are traditionally neglected by markets /.e. social security
and essential entitlements of food, health, nutrition, education and livelihoods to
the vulnerable and marginalized groups. In its 35th Report, on Demand for Grants
(2011-12) the Standing Committee on Finance of the 15th Lok Sabha had observed
that "The Committee are of the view that while planning is very much relevant in
India, the Planning Commission has to come to grips with the emerging social
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realities to reinvent itself to make itself more relevant and effective for aligning the
planning process with, economic reforms and its consequences, particularly for
the poor ". .

Keeping with these changing times, the Government of India has decided
to set up NITI Aayog (National Institution for Transforming India) with special
emphasis on strengthening cooperative federalism in India so that Centre and
State, as a team can work for ensuring rapid economic transformation of India.
A copy of the Government of India Resolution dated Jan 1, 2015 vide which NITI
Aayog has been set up is given in the Statement.

Statement
CABINET SECREARIAT
RESOLUTION

New Delhi, the Ist January, 2015

No. 511/2/1/2015-Cab.-Mahatama Gandhi had said "Constant development
is the law of life, and a man who always tries to maintain his dogmas in order to
appear consistent drives himself into a false position". Reflecting this challenges
and must be built on the founding principles of the Constitution of India, the wealth
of knowledge from our civilizational history and the present day socio-cultural
context.

2.  The Planning Commission was set up on the 15th March, 1950 through a
Cabinet Resolution. Nearly 65 years later, the country has metamorphosed from
an under-developed economy to an emergent global nation with one of the world’s
largest economies.

3. From being preoccupied with survival, our aspirations have soared and today
we seek elimination, rather than alleviation, of poverty. The people of India have
great expectations for progress and improvement in governance, through their
participation. They require institutional reforms in governance and dynamic policy
shifts that can seed and nurture large-scale change. Indeed, the ‘destiny’ of our
country, from the time we achieved Independence, is now on a higher trajectory.

4. The past few decades have also strengthening of Indian nationhood. India
is a diverse country with distinct languages, faiths and cultural ecosystems. This
diversity has enriched the totiality of the Indian experience. Politically too, India
has embraced a greater measure of pluralism which has reshaped the federal
consensus. The States of the Union do not want to be mere appendages of the
Centre. They seek a decisive say in determining the architecture of economic
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growth and development. The one-size-fits-all approach, often innocent in central
planning, has the potential of creating needless tensions and undermining the
harmony needed for national effort. Dr Ambedkar had said with foresight that it
is "unreasonable to centralise powers where central control and uniformity is not
clearly essential or is impracticable".

5. At the heart of the dynamics of transforming India lies a technology
revolution and increased access to and sharing of information. In the course of
this transformation, while some changes are anticipated and planned, many are a
consequence of market force and larger global shifts. The evolution and maturing
of or institutions and polity also entail a diminished role for centralized planning,
which itself needs to be redefined.

6. The forces transforming India are many and include:

a. The Industry and services sectors have developed and are operating
on a global scale now. To build on this foundation, now India needs as
administration paradigm in which the government is an "enabler" rather than
a "provider of first and last resort". The role of the government as "Player"
in the industrial and services see for has to be reduced. Instead, government
has to focus on enabling legislation, Policy making and regulation.

b. India’s traditional strength in agriculture has increased manifold on account
of the efforts of our farmers and improvements in technology. We need to
continue to improve, and move from pure food security to a focus on a mix
of agricultural production as well as the actual returns that farmers get from
their produce.

c. Today, we reside in a ‘global village’ connected by modern transport,
communications and media, and network international markets and
institutions. As India ‘contributes’ to global endeavours, it is also influenced
by happenings far removed from our borders. Global economics and geo-
politics are getting increasingly integrated, and the private sector is growing in
importance as a constituent within that. India needs to be an active player in
the debates and deliberations on the global commons, especially in relatively
uncharted areas.

d. India’s middle class is unique in terms of its size and purchasing power. This
formidable group is increasing with the entry of the neo-middle class. It has
been an important driver of growth and has enormous potential on account
of its high education levels, mobility and willingness to push for change in the
country. Our continuing challenge is to ensure that this economically vibrant
group remains engaged and its potential is fully realised.
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India’s pool of entrepreneurial, scientific and intellectual human capital is a
source of strength waiting to be unleashed to help us attain unprecedented
heights of success. In fact, the ‘social capital’ that is present in our people
has been a major contributor to the development of the country thus far and,
therefore, it needs to be leveraged through appropriate policy initiatives.

The Non-Resident Indian community, which is spread across more than 200
countries, is larger in number than the population of many countries of the
world. This is a significant geo-economic and geo-political strength. Future
national policies must incorporate this strength in order to broaden their
participation in the new India beyond just their financial support. Technology
and management expertise are self-evident areas where this community can
contribute significantly.

Urbanisation is an irreversible trend. Rather than viewing it as an evil, we
have to make it an integral part of our policy for development. Urbanisation
has to be viewed as an opportunity to use modern technology to create a
wholesome and secure habitat while reaping the economic benefits that it
offers.

Transparency is now a sine qua non for good governance. We are in digital age
where the tools and modes of communication, like social media, are powerful
instruments to share and explain the thoughts and actions of the government.
This trend will only increase with time. Government and governance have to
be conducted in an environment of total transparency — using technology to
reduce opacity and thereby, the potential for misadventures in governing.

Technology and information across have accentuated the unity in diversity that
defines us. They have helped integrate different capabilities of our regions,
states and eco-systems towards an interlinked national economy. Indeed,
Indian nationhood has been greatly strengthened on their account. To reap
the benefits of the creative energy that emerges from the Indian kaleidoscope,
our development model has to become more consensual and co-operative.
It must embrace the specific demands of states, regions and localities. A
shared vision of national development has to be worked out based on human
dignity, national self-respect and an inclusive and sustainable development
path.

The challenges we face as a country have also become more complex :

India’s demographic dividend has to be leveraged fruitfully over the next few
decades. The potential of our youth, men and women, has to be realized
through education, skill development, elimination of gender bias, and
employment. We have to strive to provide our youth productive opportunities
to work on the frontiers of science, technology and knowledge economy.

Poverty elimination remains one of the most important metrics by which
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alone we should measure our success as a nation. Every Indian must be
given an opportunity to live a life of dignity and self respect. The words of
Tiruvalluvar, the sage-poet, when he wrote that "nothing is more dreadfully
painful than poverty", and "gripping poverty robs a man of the lofty mobility
of his descent", are as true today as they were when written more than two
thousand years ago.

c. Economic development is incomplete if it does not provide every individual
the right to enjoy the fruits of development. Pt. Deen Dayal Upadhyaya had
enunciated this in his concept of Antyodaya, or uplift of the downtrodden,
where the goal is to ensure that the poorest of the poor get the benefits
of development. Inequalities based on gender biases as well as economic
disparities have to be redressed. We need to create an environment and
support system that encourages women to play their rightful role in nation-
building. Equality of opportunity goes hand in band with as inclusiveness
agenda. Rather than pushing everyone on to a pre-determined path, we
have to give every element of society-especially weaker segments like the
Scheduled Castes and Scheduled Tribes- the ability to influence the choices
the country and government make in setting the national agenda. In fact,
inclusion has to be predicated on a belief in the ability of each member of
society to contribute. As Sankar Dev wrote Countries age in the Kirtan Ghosh;
"To see every being as equivalent to one’s own soul is the supreme means
(of attaining deliverance)".

d. Villages (Gram) continue to be the bedrock of our ethos, culture and
sustenance. They need to be fully integrated institutionally into the
development process so that we draw on their viability and energy.

e. India has more than 50 million small business, which are a major source of
employment creation. These business are particularly important in creating
opportunities for the backward and disadvantaged section of the society.
Policy making must focus on providing necessary support to this sector in
terms of skill and knowledge upgrades and access to financial capital and
relevant technology.

f. Responsible development implies environmentally sound development. India
is one of the mega-diverse countries. Our environmental and ecological
assets are cleared, and must be preserved and safeguard. The country’s
legacy of respect for environment in reflected in our reverence for trees and
animals. Our legacy to future generations must be sustainable progress.
Each element of our environment (paryavaran) and resources, namely water,
land and forest (Jal, Jameen evam Jungle) must be protected; and this
most be done in a manner that takes into account their Inter-linkages with
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climate (Jal vayu) and people (jan). Our development agenda has to ensure
that development does not sully the quality of life of the present and future
generations.

The role of government in achieving ‘national objectives’ may change with
time, but will always remain significant. Government will continue to set
policies that anticipate and reflect the country’s requirements and execute
them in a just manner for the benefit of the citizens. The continuing integration
with the world-politically and economically has to be incorporated into policy
making as well as functioning of the government.

In essence, effective governance in India will rest on the following pillars:

a.

10.

.

Pro-people agenda that fulfils the aspirations of the society as well as
individual.

Pro-active is anticipating and responding to their needs.
Participative, by involvement of citizens.
Empowering women in all aspects

Inclusion of all groups, with special attention to the economically weak
(garib), the SC ST and OBC communities, the rural sector and farmers (gaon
and kissan), youth and all categories of minorities.

Equality of opportunity to our country’s youth.

Transparency through the use of technology to make government visible and
responsive.

Governance, across the public and private domains, is the concern of society
as a whole. Everyone has a stake in ensuring good governance and effective
delivery of services. Creating Jan Chetna, therefore, becomes crucial for
people’s initiative. In the past, governance may have been rather narrowly
construed as public governance. In today’s changed dynamics — with public
services often being delivered by ‘private” entities and the greater scope for
‘participative citizenry’, governance encompasses and involves everyone.

The institutional framework of government has developed and matured over
the years. This has allowed the development of domain expertise which allows
us the chance to increase the specificity of functions given to institutions.
Specific to the planning process, there is a need to separate as well as
energize the distinct ‘process’ of governance from ‘strategy’ of governance.

In the context of governance structures, the changed requirements of our
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12.

country, point to the need the setting up on institution that serves as a Think
Tank of the government — a directional and policy dynamo. The proposed
institution has to provide governments at the Central and State levels with
relevant strategic and technical advise across the spectrum of key elements
of policy. The includes matters of national and international import on the
economic front, dissemination of best practices from within the country as
well as from other nations. The infusion of new policy ides and specific issue-
based support. The institution has to be respond to the changing and more
integrated world that Indian is port of.

An important evolutionary change from the past will be replacing a Centre
to State one way flow of policy by genuine and continuing partnership with
the seats. The institution must have the necessary resources, knowledge,
skills and ability to act with speed to provide the strategic policy vision for the
government as well as deal with contingent issues.

Perhaps most importantly, the institution must adhere to the tenet that while
incorporating positive influences from the world, no single model can be
transplanted from outside into the Indian scenario. We need to find our own
strategy for growth. The new institution has to zero in on what will work in end
for India. It will be a Bharatiya approach to development.

The Institution to give life to these aspirations is the NITI Aayog (National
Institution for Transforming India). This is being proposed after extensive
consultation across the spectrum of stakeholders including inter-alia state
governments, domain experts and relevant institutions. The NITI Aayog will
work towards the following objectives:

To evolve a shared vision of national development priorities, sectors and
strategies with the active involvement of States in the light of national
objective. The vision of the NITI Aayog will then provide a framework ‘national
agenda’ for the Prime Minister and the Chief Ministers to provide impetus to

To further cooperative federalism through structured support initiatives and
mechanisms with the States on a continuous basis, recognizing that strong
States make a strong nation

To develop mechanism to formulate credible plans at the villages level and
aggregate these progressively at higher levels of government

To ensure, on areas that are specifically referred to it, that the interests of
national security are incorporated in economic strategy and policy

To pay special attention to the sections of our society that may be at risk of
not benefiting adequately from economic progress
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To design strategic and long term policy and programme frameworks
and initiatives, and monitor their progress and their efficacy. The lessons
learnt through monitoring and feedback will be used for making innovative
improvements, including necessary mid-course corrections.

To provide advice and encourage partnerships between key stakeholders
and national and international likeminded Think Tanks, as well as educational
and policy research institutions.

To create a knowledge, innovation and entrepreneurial support system
through a collaborative community of national and international exports,
practitioners and other partners.

To offer a platform for resolution of inter-sectoral and inter-departmental
issues in order to accelerate the implementation of the development
agenda.

To maintain a state-of-the Resource Centre, be a repository of research
on good governance and best practices in sustainable and equitable
development as well as help their dissemination to stake-holders

To actively members and evaluate the implementation of programmes and
initiatives, including the identification of the needed resources so as to
strengthen the probability of success and scope of delivery.

To focus on technology upgradation and capacity building for implementation
of programmes and initiatives

To undertake other activities as may be necessary in order to further the
execution of the national development agenda, and the objectives mentioned
above.

The NITI Aayog will comprise the following:
Prime Minister of India as the Chairperson

Governing Council comprising the Chief Ministers of all States and Lt.
Governors of Union Territories

Regional Councils will be formed to address specific issue and contingencies
impacting more than one state or a region. These will be formed for specified
tenure. The Regional Councils will be convened by the Prime Minister and
will comprise of the Chief Ministers of States and Lt. Governors of Union
Territories in the region. These will be chaired by the Chairperson of the NITI
Aayog or his nominee.
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®

(i

(iii)

(V)

)

(Vi)
14.

15.

Experts, specialists and practitioners with relevant domain knowledge as
special invitees nominated by the Prime Minister

The full-time organizational framework will comprise of, in additioin to the
Prime Minister as the Chairperson:

Vice-Chairperson : To be appointed by the Prime Minister
Members : Full-time

Part-time members : Maximum of 2 from leading universities research
organizations and other relevant institutions in an ex-officio capacity. Part
time members will be on a rotational basis.

Ex Officio members: Maximum of 4 members of the Union Council of Ministers
to be nominated by the Prime Minister

Chief Executive Officer : To be appointed by the Prime Minister for a fixed
tenure, in the rank of Secretary to the Government of India

Secretariat as deemed necessary

Swami Vivekananda said "Take up one idea. Make that one idea your life-
think it, dream of it, live on that idea, Let the brain, muscles, nerves, every part
of your body, be full of that idea and just leave every other idea alone. This is
the way of success." Through its commitment to a cooperative federalism,
promotion of citizen engagement, egalitarian access to opportunity,
participative and adaptive governance and increasing use of technology, the
NITI Aayog will seek to provide a cirtical directional and strategic input into
the development process. This, along with being the incubator of ideas for
development, will be the core mission of NITI Aayog.

The Resolution shall come into force and shall be deemed to have come
into force with effect from the 1st day of January, 2015 and Resolution No.
1-P(C)/50 dated the 15th March 1950, shall stand superseded with effect
from the date of coming into force of this Resolution.

SANJUKTA RAY, Director
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Difference between NITI Aayog and Planning Commission

394. DR. BHALCHANDRA MUNGEKAR : Will the Minister of PLANNING be
pleased to state:

(a) in what manner the NITl is different from the Planning Commission, the
details thereof; and

(b) whether it was not possible to make the changes by retaining the name

Planning Commission;

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) A copy of the Government of India Resolution dated March 1950 vide
which the Planning Commission was set up and the Resolution dated Jan 1, 2015
vide which NITI Aayog has been set up are given at Statement-1 and Il (See below)
respectively which indicate the difference between both the organizations.

(b) No Sir, India has undergone a paradigm shift over the past six decades.
The role of the State as well as the state of the Economy has changed dramatically
over the last few decades. __ India is now an emerging economy in an increasingly
integrated globalized world. The State has now moved away from allocating
government resources in a command and control ecosystem to a more complex
role - that of mediating through policy action, favourable conditions for private
investment, providing public goods and essential services __ and most importantly,
directly intervening in areas that are traditionally neglected by markets i.e. social
security and essential entitlements of food, health, nutrition, education and -
Livelihoods to the vulnerable and marginalized groups,

In its 35th Report, on Demand for Grants (2011-12) the Standing Committee
on Finance of the 15th Lok Sabha had observed that

"The Committee are of the view that while planning is very much relevant
in India, the Planning Commission has to come to grips with the emerging
social realities to reinvent . itself to make itself more relevant and effective for
aligning the planning process with. economic reforms and its consequences,

n oo

particularly for the poor™. .

It was felt that such desired changes can be better effected by setting up a
new Institution with structure and functions that can enable it to perform the task
envisaged in the above recommendation. ‘.



Written Answers to [26 February, 2015]  Unstarred Questions 189

Statement-|
Government of India’s Resolution setting up the Planning Commission

GOVERNMENT OF INDIA
CABINET SECRETARIAT®
RESOLUTION
(Planning)

New Delhi, the 15th March, 1950

No.I-P(C)/50 - For some years past, the people of India have been conscious
of the importance of planned development as a means of raising the country’s
standard of living. This consciousness found expression in the appointment in 1938
of the National Planning Committee by the Indian National Congress. The work of
the Committee was, however, interrupted by political and other developments in
the beginning of the war, although much useful material has since been published.
In 1944, the Government of India established a separate Department of Planning
and Development and at its instance, the Central as well as the Provincial
Governments prepared a number of development schemes to be undertaken
after the war. Problems of planning were reviewed towards the end of 1949 by the
Advisory Planning Board which was appointed by the Interim Government of India,
an important recommendation of the Board being the appointment of a Planning
Commission to devote continuous attention to the whole field of development, so
far as the Central Government was concerned with it.

2.During the last three years, the Centre as well as the Provinces have initiated
schemes of development, but experience has shown that progress has been
hampered by the absence of adequate co-ordination and of sufficiently precise
information about the availability of resources.With the integration of the former
Indian States with the rest of country and the emergence of new geographical
and economic facts, a fresh assessment of the financial and other resources and
of the essential conditions of progress has now become necessary. Moreover,
inflationary pressures inherited from the war, balance of payments difficulties,
the influx into India of several million .persons displaced from their homes and
occupations, deficiencies in the country’s food supply aggravated by partition
and a succession of indifferent harvests, and the dislocation of supplies of certain
essential raw materials have placed the economy under a severe strain. The need
for comprehensive planning based on a careful appraisal of resources 26 and on
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an objective and on an objective analysis of all the relevant economic factors has
become imperative. These purposes can best be achieved through an organization
free from the burden of the day-to-day administration, but in constant touch with
the Government at the highest policy level. Accordingly, as announced by the
Honourable Finance Minister in his Budget speech on the 28th February, 1950, the
Government of India have decided to set up a Planning Commission.

3. The Constitution ofindia has guaranteed certain Fundamental Rights to
the citizens of India and enunciates certain Directive Principles of State Policy,
in particular, that the State shall strive to promote the welfare of the people by
securing and protecting as effectively as it may a social order in which justice,
social economic and political, shall inform all the institutions of the national” life
and shall direct its policy towards securing, among other things:-

(a) that the citizens, men and women, equally, have the right to an adequate
means of livelihood;

(b) that the ownership and control of the material resources of the community
are so distributed as best to sub serve the common good; and

(c) that the operation of the economic system does not result in the
concentration of wealth and means of production to the common detriment.

4. Having regard to these rights and in furtherance of these principles as
well as of the declared objective of the Government to promote a rapid rise in the
standard of living of the people by efficient exploitation of the resources of the
country, increasing production, and offering opportunities to all for employment in
the service of the community.

The Planning Commission will:-

1. Make an assessment of the material, capital and human resources of
the country, including technical personnel, and investigate the possibilities of
augmenting such of these resources as are found to be deficient in relation to the
nation’s requirements;

2. Formulate a Plan for the most effective and balanced utilisation of the
country’s resources;

3. On a determination of priorities, define the stages in which the Plan should
be carried out and propose the allocation of resources for the due completion of
each stage;
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4. Indicate the factors which are tending to retard economic development,
and determine the conditions which, in view of the current social and political
situation, should be established for the successful execution of the Plan:

5. Determine the nature of the machinery which will be necessary for securing
the successful implementation of each stage of the Plan in all its aspects;

6. appraise from time to time the progress achieved in the execution of each
stage of the Plan and recommend the adjustments of policy and measures that
such appraisal may show to be necessary; and"

7. make such interim or ancillary recommendations as appear to it to be
appropriate either for facilitating the discharge of the" duties assigned to it, or on
a consideration of the prevailing economic conditions, current policies, measures
and development programmes; or on an examination of such specific problem as
may be referred to it for advice by Central or State Governments.

5. The Planning Commission will be composed of the following:

Chairman: Shri Jawaharlal Nehru
Deputy Chairman: Shri Gulzarilal Nanda
Members:Shri V.T. Krishnamachari

Shri Chintaman Deshmukh

Shri G.L. Mehta

Shri R.K. Patil

Secretary: Shri N.R. Pillai

Deputy Secretary: Shri Tarlok Singh

6. The Planning Commission will make recommendations to the Cabinet. In
framing its recommendations, the Commission will act in close understanding and
consultation with the Ministries of the Central Government and the Governments
of the States. The responsibility for taking and implementing decisions will rest with
the Central and the State Governments. The Government of India feel confident
that the States will give the fullest measure of help to the Commission, so as to
ensure the maximum coordination in policy and unity in effort.

7. The work of the Planning Commission will affect decisively the future
welfare of the people in every sphere of national life. Its success will depend on the
extent to which it enlists the association and cooperation of the people at all levels.
The Government of India, therefore, earnestly hope that in carrying out its task the
Commission will receive the maximum support and goodwill from all interests and
in particular, from industry and labour.

8. The headquarters of the Commission will be at New Delhi.
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Statement-Il
THE GAZETTE OF INDIA EXTRAORDINARY  [PART I-SEC, 1]
CABINET SECRETARIAT
RESOLUTION
New Delhi, the 1st January, 2015

No0.511/2/1/2015-Cab-Mahatma Gandhi has said: "Constant development
is the law of life, and a man who always tries to maintain his dogmas in order to
appear consistent drives himself into a false position". Reflecting this spirit and
the changes dynamics of the new India , the institutions of governance and policy
have to adapt to new c challenges and must be built on the founding principles of
the Constitution of India, the wealth of knowledge from our civilization history and
the present day socio-cultural context.

2. The planning Commission was set up on the 15th of March, 1950 through a
Cabinet Resolution Nearly 65 years later, the country has metamorphosed from an
under-developed economy to an emergent global nation with one of the world’s
largest economies.

3. From being preoccupied with survival, our aspirations have soared and
today we seek elimination, rather than alleviation of poverty. The people of India
have great expectations for progress and improvement in governance, through
their participation. They require institutional reforms in governance and dynamic
policy shifts that can seed and nurture large-scale change. Indeed, the ‘destiny’
of our country, from the time we achieved Independence, is now on a higher
trajectory.

4. The past few decades have also witnessed a strengthening of Indian
nationhood. India is a diverse country with district languages, faiths and cultural
ecosystems. This diversity has enriched the totality of the Indian experience.
Politically too, India has embraced a greater measure of pluralism which has
reshaped the federal consensus. The states of the Union do not want to be mere
appendages of the Centre. They seek a decisive say in determining the architecture
of economic growth and development. The one-size-fits all approach, often
inherent in central planning, has the potential of creating needless tensions and
undermining the harmony needed for national effort. Dr. Ambedkar had said with
fortnight that it is "unreasonable to centralise powers where central control and
uniformity is not clearly essential or is impracticable".
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5. At the heart of the dynamics of transforming India lies a technology
revolution and increased access to and sharing of information. In the course of
this transformation, while some changes are anticipated and planned, many are a
consequence of market forces and larger global shift. The evolution and maturing
of our institutions and policy also entail a diminished role for centralised planning,
which itself needs to be redefined.

6. The forces transforming India are many and include:

a. The industry and service sectors have developed and are operating on
a global scale now. To build on this foundation, now India needs an
administration paradigm in which the government is an "enabler" rather
than a "provider of first and last resort". The role of a government as a
"player" in the industrial and service sectors has to be reduced. Instead
government has to focus on enabling legislation, policy matching and
regulation.

b. India’s traditional strength in agriculture has increased manifold on
account of the efforts of our farmers and improvements in technology.
We need to continue to improve and move from pure food security to
a focus on a mix of agricultural production as well as the actual returns
that farmers got from their produce.

c. Today, we reside in a ‘global village” connected by modern transport,
communication and media and networked international market and
institutions. As india ‘contributes’ to global endeavours, it is also
influenced by happenings far removed from our borders. Global
economics and geo politics are getting increasingly integrated, and
the private sector is growing in importance as a constituent within that.
India needs to be an active player in the debates and deliberations on
the global commons, especially in relatively uncharted areas.

d. India’s middle class in unique in terms of its size and purchasing power.
This formidable group is increasing with the entry of the neo-middle class.
It has been an important driver of growth and has enormous potential
on accounts of its high education levels, mobility and willingness to
push for change in the country. Our continuing challenge is to ensure
that this economically vibrant group remains engaged and its potential
is fully realised.

e. India’s pool of entrepreneurial, scientific and intellectual human capital
is a source of strength waiting to be unleashed to help us attain
unprecedented heights of success. In fact the ‘social capital’ that is
present in our people has been a major contributor to the development
of the country thus far and, therefore, it needs to be leveraged through
appropriate policy initiatives.
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The Non-resident Indian opportunity, which is spread across more than
200 countries, is larger in number than the population of many countries
of the world. This is a significant geo-economic and geo-political
strength. Future national policies must incorporate this strength in order
to broaden their participation in the new India beyond just their financial
support. Technology and management expertise are self-evident areas
where this community can contribute significantly.

Urbanisation is an irreversible trend. Rather than viewing it as an evil,
we have to make it an integral part of our policy for development.
Urbanisation has to be viewed as an opportunity to use modern
technology to create a wholesome and secure habitat while reaping the
economic benefits that it offers.

Transparency is now a sine qua non for good governance. We are in
a digital age where the tools and modes of communication, like social
media, are powerful instruments to share and explain the thoughts
and actions of the government. This trend will only increase with time.
Government and governance have to be conducted in an environment
of total transparency- using technology to reduce opacity and thereby,
the potential for misadventures in governing.

Technology and information access have accentuated the unity in

diversity that define us. They have helped integrate different capabilities of our
regions, states and eco-systems towards an interlinked national economy. Indeed,
Indian nationhood has been greatly strengthened on their account. To reap the
benefits of the creative energy that emerges from the Indian kaleidoscope, our
development model has to become more consensual and co-operative. It must
embrace the specific demands of states, regions and localities. A shared vision
of national development has to be worked out based on human dignity, national
self-respect and an inclusive and sustainable development path.

8. The challenges we face as a country have also become more complex:

a.

India’s demographic dividend has to be leverages fruitfully over the
next few decades. The potential of our youth, men and women, has
to be realized through education, skill development, elimination of
gender bias, and employment. We have to strive to provide our youth
productive opportunities to work on the frontiers of science technology
and knowledge economy.

Poverty elimination remains one of the most important metrics by which
alone we should measure our success as a nation. Every Indian must
be given an opportunity to live a life of dignity and self respect. The
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words of Tiruvalluvar, the sage-poet, when he wrote that nothing is
more dreadfully painful than poverty”, and " gripping poverty robs a
man of the lofty nobility of his descent", are as true today a they were
when written more than two thousand years ago.

c. Economic development is incomplete if it does not provide every
individual the right to enjoy the fruits of development Pt.Deen Dayal
Upadhyaya had enunciated this in his concept of Antyodaya, or uplift
of the downtrodden, where the goal is to ensure that the poorest of
the poor get the benefits of development. Inequalities based on gender
biases as well as economic disparities have to be redressed. We need
to create an environment and support system that encourages women
to play their rightful role in nation-building. Equality of opportunity
goes hand in hand with an inclusiveness agenda. Rather than pushing
everyone on to a pre-determined path, we have to give every element
of society - especially weaker segments like the Scheduled castes and
Scheduled Tribes - the ability to influence the choices the country and
government make in setting the national agenda. In fact, inclusion has
to be predicated on a belief in the ability of each member of society to
contribute. As Sankar Dev wrote centuries ago in the Kirtan Ghosh: "To
see every being as equivalent to one’s own soul is the supreme means
(of attaining deliverance)".

d. Villages (Gram) continue to be the bedrock of our ethos, culture and
sustenance.
They need to be fully integrated institutionally into the development
process so that we draw on their vitality and energy.

e. India has more than 50 million small business, which are a major source
of employment creation. These business are particularly important in
creating opportunities for the backward and disadvantaged sections of
the society. Policy makinf must focus on providing necessary support
to this sector in terms of skill and knowledge upgrades and access to
financial capital and relevant technology.

f. Responsible development implies environmentally sound development.
India is one of the mega-diverse countries. Our environmental and
ecological assets are eternal, and must preserved and safeguard. The
country’s legacy of respect for environment is reflected for environment
is reflected in our reverence for trees and animals. Our legacy to
future generation must be sustainable progress. Each element of our
environment (paryavaran) and resources, namely water land and forest
(Jal, Jameen evam Jungle) must be protected; and this must be done
in a manner that takes into account their interlinkages with climate (jal
vayu) and people (jan). Our development agenda has to ensure that
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development does not sully the quality of life of the present and future
generations.

9. The role of the government in achieving ‘national objectives” may change
with time, but will always remain significant. Government will continue to set
policies that anticipate and reflect the country’s requirements and execute them
in a just manner for the benefit of the citizens. The continuing integration with the
world- politically and economically - has to be incorporated into policy making as
well as functioning of the government.

In essence, effective governance in India will rest on the following pillars:

a. Pro-people agenda that fulfils the aspirations of the societyas well as
individual.

b. Pro-active in anticipating and responding to their needs.
c. Participative, by involvement of citizens,
d. Empowering women in all aspects

e. Inclusion of all groups, with special attention to the economically weak
(garib), the SC,ST and OBC communities, the rural sector and farmers
(gaon and kisan), youth and all categories of minorities.

f. Equality of opportunity to our country’s youth.

g. Transparency through the use of technology to make government visible
and responsive.

10. Governance, across the public and private domains, is the concern
of society as a whole. Everyone has a stake in ensuring good governance and
effective delivery of services. Creating Jan Chetan, therefore, becomes crucial
for people’s initiative. In the past, governance may have been rather narrowly
construed as public governance. In today’s changed dynamics- with ‘public’
services often being delivered by ‘private’ entities, and the greater scope for
‘participative citizenry’, governance encompasses and involves everyone.

11. The institutional framework of government has developed and matured
over the years. This has allowed the development of domain expertise which
allows us the chance to increase the specificity of functions given to institutions.
Specific to the planning process, there is a need to separate as well as energize
the distinct ‘process’ of governance from the ‘strategy’ of governance.

In the context of governance structure, the changed requirements of our
country, point to the need for setting up an institution that serves as a Think Tank
of the government- a directional and policy dynamo. The proposed institutions
has to provide governments at the central and state levels with relevant strategic
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and technical advice across the spectrum of key elements of policy. This includes
matters of national and international import on the economic front, dissemination
of best practices from within the country as well as from other nations. The infusion
of new policy ideas and specific issue-based support. The institution has to the
changing and more integrated world that India is part of.

An important evolutionary change from the past will be replacing a centre-
to state one way flow of policy by a genuine and continuing partnership with the
states. The institution must have the necessary resources, knowledge, skills and
ability to act with speed to provide the strategic policy vision for the government
as well as deal with contingent issues.

Perhaps most importantly, the institution must adhere to the tenet that
while incorporating positive influences from the world, no single model can be
transplanted from outside into the Indian scenario. We need to find our own
strategy for growth. The new institution has to zero in on what will work in and for
India. It will be a Bhartiya approach to development.

12. The institution to give life to these aspirations is the NITI Aayog (National
Institution for Transforming India). This is being proposed after extensive
consultation across the spectrum of stakeholders including inter alia state
governments, domain experts and relevant institutions. The NITI Aayog will work
towards the following objectives:

a. Toevolve a shared vision of national development priorities, sectors and
strategies with the active involvement of states in the light of national
objectives. The vision of the NITI Aayog will then provide a framework
‘national agenda’ for the Prime Minister and the Chief Ministers to
provide impetus to.

b. To foster cooperative federalism through structured support initiatives
and mechanisms with the states on a continuous basis, recognizing
that strong States make a strong nation

c. To develop mechanism to formulate credible plans at the village level
and aggregate these progressively higher levels of government.

d. Toensure, on areas that are specifically referred to it, that the interests
of national security are incorporated in economic strategy an policy.

e. Topay special attention to the sections of our society that may be at risk
of not benefitting adequately from economic progress.
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f.  To design strategic and long term policy and programme frameworks
and initiatives, and monitor their progress and their efficacy. The
lessons learnt through monitoring and feedback will be used for making
innovative improvements, including necessary mid-course corrections.

g. Toprovideadviceandencourage partnerships betweenkey stakeholders
and national and international like-minded Think Tanks, as well as
educational and policy research institutions.

h. To create a knowledge, innovation and entrepreneurial support system
through a collaborative community of national and international experts,
practitioners and other partners.

i To offer a platform for resolution of inter-sectoral and inter-departmental
issues in order to accelerate the implementation of the development
agenda.

j- To maintain a state-of-the-art Resource Centre, be a repository of
research on good governance and best practices in sustainable and
equitable development as well as help their dissemination to stake-
holders.

k. To actively monitor and evaluate the implementation of programmes
and initiatives, including the identification of the needed resources so
as to strengthen the probability of success and scope of delivery.

To focus on technology upgradation and capacity building for
implementation of programmes and initiatives.

m. To undertake other activities as may be necessary in order to further
the execution of the national development agenda, and the objectives
mentioned above

13. The NITI Aayog will comprise the following:
a. Prime Minister of India as the Chairperson

b. Governing council comprising the Chief Ministers of all the States and
Lt. Governors of Union Territories

c. Regional Councils will be formed to address specific issues and
contingencies impacting more than one state or a region. These will be
formed for a specified tenure. The Regional Councils will be convened by
the Prime Minister and will comprise of the Chief Ministers of states and
Lt. Governors of Union Territories in the region. These will be chaired by
the Chairperson of the NITI Aayog or his nominee
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d. Experts, specialist and practitioners with relevant domain knowledge as
special invitees nominated by the Prime Minister

e. The full-time organizational framework will comprise of, in addition to
the Prime Minister as the Chairperson:

1. Vice-Chairperson: To be appointed by the Prime Minister
2. Members: Full-time

3. Part-time members: Maximum of 2 from leading universities research
organizations and other relevant institutions in an ex-officio capacity.
Part time members will be on a rotational basis

4. Ex Officio members: Maximum of 4 members of the Union Council of
Ministers to be nominated by the Prime Minister

5. Chief Executive Officer: To be appointed by the Prime Minister for a
fixed tenure, in the rank of secretary to the Government of India.

6. Secretariat as deemed necessary

14. Swami Vivekananda said "Take up one idea. Make that one idea your
life- think it, dream of it, live on that idea. Let the brain, muscles, nerves, every part
of your body, be full of that idea and just leave every other idea alone. This is the
way to success." Through its commitment to a cooperative federalism, promotion
of citizen engagement, egalitarian access to opportunity, participative and adaptive
governance and increasing use of technology, the NITI Aayog will seek to provide
a critical directional and strategic input into the development process. This, along
with being the incubator of ideas for development, will be the core mission of NITI
Aayog.

15.  This Resolution shall come into force and shall be deemed to have come
into force with effect from the 1st day of January,2015 and Resolution I-P(C)/50
dated the 15th March 1950, shall stand superseded with effect from the date of
coming into force of this Resolution.

Status of UIDAI Bill

395. SHRI SHANTARAM NAIK: Will the Minister of PLANNING be pleased to
state :

(a) whether National Identification Authority Bill is pending before the
Parliament ; if so, the essential features of the Bill;
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(b) whether the concept of national identification is presently in force in the
country;

(c) whether the security concerns regarding the concept were
exaggerated;

(d) the services which provided by the Central and State Government at
present; and

(e) whether the Bill is going to be taken up in the ensuing session of
Parliament ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO
INDERJIT SINGH): (a) to (e) The Unique Identification Authority of India (UIDAI)
was established in January, 2009 with a mandate to issue Unique Identification
Numbers (Aadhaar) for all residents of India. Enrolment for Aadhaar is carried out
on a voluntary basis and Aadhaar acts as a proof of identity, with no associated
rights or entitlements, nationality or citizenship.

The National Identification Authority of India Bill (NIDAI Bill), 2010 was
introduced in the RajyaSabha on 3rd December, 2010. A notice for introduction of
Official Amendments was moved in the Rajya Sabha on 28-11-2013, subsequent to
the Report of the Standing Committee on Finance. The Billis pending consideration
of Rajya Sabha, at present.

The proposed Bill seeks to establish the National Identification Authority
of India for the purpose of issuing Aadhaar numbers to residents of India and
to certain other categories of individuals and manner of authentication of such
individuals to enable establishing identity and to facilitate access to benefits and
services to such individuals to which they may be entitled.

The architecture of Aadhaar ecosystem has been designed to ensure data
security, privacy, non-duplication, data integrity and other related aspects. For
this purpose, a well-designed and robust data security system is in place with
security as an integral part of the system from the initial design to the final stage.
A multi-layer approach is adopted in providing security measures with multiple
formats being used at all stages, beginning with collection of data.

Various schemes / programmes implemented by the Central / State
Governments and Union Territory (UT) Administrations may leverage Aadhaar in
accordance with prescribed procedures from time to time. While a comprehensive
list of all such programs / schemes implemented by various agencies, is not
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maintained, UIDAI provides Aadhaar based authentication and e-KYC services
for implementation of various schemes/programmes such as PDS, MGNREGA
payments, biometric attendance system, social security pensions, etc.

Status of Aadhaar Scheme

396. SHRI PARI MAL NATHWANI: Will the Minister of PLANNING be pleased
to state:

(a) the targets set and achieved, funds earmarked and spent for issuing of
Aadhaar numbers to all the citizens in the country by UIDAI;

(b) the number of applicants yet to be issued Aadhaar numbers as on date,
in Jharkhand, Gujarat and other States of the country;

(¢) the number of social welfare schemes that are linked with Aadhaar
Card; and

(d) the number of citizens that are not availing benefits of different social
welfare scheme sans Aadhaar Card?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) and (b) A total of 76.83 crore Aadhaars have been generated as on
15 February 2015 out of a total population of 121.01 crore (Census: 2011). State/
UT - wise details of population, and Aadhaar generated, including in respect of
Jharkhand and Gujarat, are given in the statement-I (see below). Enrolment
for Aadhaar is carried out on an on-going basis, and is voluntary in nature. The
Government has approved an outlay of Rs. 13,663.22 crore for the period 2009-17,
of which an expenditure of Rs. 5512.18 crore has been incurred as on 31 January
2015.

(c) and (d) Aadhaar is a Proof of Identity (Pol) and does not confer any
rights, entitlements or privileges upon the Aadhaar holder, whether in terms of any
benefits or welfare or citizenship.

Various schemes / programmes implemented by the Central/ State
Governments and UT Administrations may leverage Aadhaar in accordance with
the prescribed procedures, from time to time. An illustrative list of programmes
/ schemes operated by various Ministries /Departments of Government of India
is given in the Statement-Il (See below). (the list is not exhaustive). Details of
schemes / programmes implemented by State Governments and Union Territories
Administrations that leverage Aadhaar, are not maintained, nor is the number of
beneficiaries of such schemes monitored, including whether such beneficiaries
are Aadhaar holders or not.
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Statement-/

State | UT - wise details of population, and Aadhaar generated,
including in respect of Jharkhand and Gujarat

1 Andaman and Nkobar Islands 379944 166131
2 Andhra Pradesh 49378776 50821209
3 Arunachal Pradesh 1382611 121179
4 Assam 31169272 21461
5 Bihar 103804637 32524848
6 Chandigarh 1054686 978001
7 Chhattisgarh 25540196 13494607
8 Dadra and Nagar Haveli 342853 244508
9 Daman and Diu 24291 179521
10  Delhi 16753235 17676611
N Goa 1457723 1346524
12 Gujarat 60383628 38368974
13 Haryana 25353081 21053800
14 Himachal Pradesh 6856509 6577472
15 Jammu and Kashmir 12548926 4534064
16 Jharkhand 32966238 27201478
17 Karnataka 61130704 47320987
18 Kerala 33387677 31499479
19 Lakshadweep 64429 56228
20  Madhya Pradesh 72597565 48946957
21 Maharashtra 112372972 90073710
22 Manipur 2721756 1094148
23  Meghalaya 2964007 20364
24 Mizoram 1091014 279051
25  Nagaland 1980602 847563

26  Odisha 41947358 26958053




Written Answers to [26 February, 2015]  Unstarred Questions 203

27  Puducherry 1244464 1163699
28  Punjab 27704236 25230947
29  Rajasthan 68621012 45484723
30  Sikkim 607688 561281
31 Tamil Nadu 72138958 48469850
32  Telangana 35220187 33215636
33  Tripura 3671032 3306001
34  Uttar Pradesh 199581477 84206793
35  Uttarakhand 10116752 4788571
36  West Bangal 91347736 59348558

Statement-Il

An illustrative list of programmes / schemes operated by various Ministries /
Departments of Government of India

List of Schemes under DBT platform

Sl. No. Name of Ministry Name of Schemes
1 M/o Tribal Affairs 1 Post Matric Scholarship ST
2 Top Class Education Scheme
3 Rajiv Gandhi National Fellowship
2 M/o Social Justice and 1 Post Matric Scholarship for SC
Empowerment Student
2 Post Matric Scholarship for
OBC Student
3 Upgradation of Merit of SC
Students
4 Pre Matric Scholarship for

Children of Those Engaged
Unclean Occupations

5 Pre Matric Scholarship for SC
6 Top Class Education Scheme
for SC
3 M/o Women and Child 1 Indira Gandhi Matritva

Development Sahyog Yojana (IGMSY)
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SI. No. Name of Ministry Name of Schemes
4 M/o Health and 1 Janani Suraksha Yojana (JSY)
Family Welfare
5 M/o Labour and 1 National Child Labour Project
Employment (NCLP)
2 Scholarship to the Children of
Beedi Workers
3 Housing Subsidy to Beedi
Workers
4 Stipend to Trainees Under the

Scheme of Welfare of SC/ST
Job Seekers through
Coaching, Guidance and
Vocational Training

5 Payment of Stipend to Trainees
Under the Scheme of Skill
Development in 34 Districts
Affected by Left Wing
Extremism (LWE)

6 M/o Rural and 1 Indira Gandhi National Old Age
Development Pension Scheme
2 Indira Gandhi National Widow

Pension Scheme

3 Indira Gandhi National Disability
Pension Scheme

4 Mahatma Gandhi National Rural
Employment Guarantee
Scheme (MGNREGS) in 300
districts

7 D/o School Education 1 National Scheme for incentive
and Literacy for the Girl Child for Secondary
Education

2 National Means cum Merit
Scholarship

8 D/o Higher Education 1 Fellowship Schemes of AICTE
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1 2 3

2 Fellowship Schemes of UGC

3 Scholarship to Universities/
College Students

4 Dr D.S. Kothari Post Doctoral
Fellowship

5 UGC National Eligibility Test-
JRF

6 Emeritus Fellowship

7 Post Doctoral -Fellowship for
Women

8 BSR Doctoral Fellowship in
Sciences

9 Dr. S. Radhakrishnan Post

Doctoral Fellowship in
Humanities and Social Sciences
(including Languages)

10 Special Scholarship Scheme
for North Eastern Region (Ishan
Uday Scheme)

1 M/o Minority Affairs

—_

Post Matric Scholarship
Scheme for Minorities

2 Maulana Azad National
Fellowship

3 Merit Cum Means Scholarship
for Minorities

Changes due to alteration of Planning Commission as NITI Aayog

397. SHRI ANANDA BHASKAR RAPOLU: Will the Minister of PLANNING be
pleased to state:

(a) the fundamental changes and additional broadening of consultations
and involvement enabled with the alteration of Planning Commission as NITI
Aayog;

(b) theassignments handled by Planning Commission and the extra service
that would to be enabled by the NITI Aayog;
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(c) the new posts created in the NIT! Aayog and the positions of Planning
Commission which were scrapped to bring in change and any official of erstwhile
Planning Commission removed following the commencement of the new Institution;
and

(d) whether any new approach is evolved and policy formulated by the NITI
Aayog since its inception?

THEMINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) and (b) A copy of the Government of India Resolution dated March
1950 vide which the Planning Commission was set up and the Resolution dated
Jan 1,2015 vide which NITI Aayog has been set up are given in the Statement-|
and Il respectively (Refer to the Statement | and Il apended to the answer to USQ
No. 394 (Part (a)].

The objectives of NIT! Aayog are provided in the aforesaid Resolution dated
Jan 1, 2015.

The assignments handled by Planning Commission and the extra service
that would to be enabled by the NIT! Aayog may be seen from the respective
Resolutions mentioned above. In particular, the objective of formation of NIT
Aayog are as follows:

(i) Toevolve a shared vision of national development priorities, sectors and
strategies with the active involvement of States in the light of national
objectives. The vision of the NITI Aayog will then provide a framework
‘national agenda’ for the Prime Minister and the Chief Ministers to
provide impetus to.

(i) To foster cooperative federalism through structured support initiatives
and mechanisms with the States on a continuous basis, recognizing
that strong States make a strong nation.

(i) To develop mechanisms to formulate credible plans at the village level
and aggregate these progressively at higher levels of government.

(iv) To ensure, on areas that are specifically referred to it, that the interests
of national security are incorporated in economic strategy and policy.

(v) To pay special attention to the sections of our society that may be at risk
of not benefitting adequately from economic progress.

(vi) To design strategic and long term policy and programme frameworks
and initiatives, and monitor their progress and their efficacy. The
lessons learnt through monitoring and feedback will be used for making
innovative improvements, including necessary mid-course corrections.

(vii) Toprovideadviceandencourage partnerships betweenkey stakeholders
and national and international like-minded Think Tanks, as well as
educational and policy research institutions.
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(viii) To create a knowledge, innovation and entrepreneurial support system
through a collaborative community of national and international experts,
practitioners and other partners.

(ix) To offer a platform for resolution of inter-sectoral and inter-departmental
issues in order to accelerate the implementation of the development
agenda.

(X) To maintain a state-of-the-art Resource Centre, be a repository of
research on good governance and best practices in sustainable and
equitable development as well as help their dissemination to stake-
holders.

(xi) To actively monitor and evaluate the implementation of programmes
and initiatives, including the identification of the needed resources so
as to strengthen the probability of success and scope of delivery.

(xii) To focus on technology up-gradation and capacity building for
implementation of programmes and initiatives.

(xiii) To undertake other activities as may be necessary in order to further
the execution of the national development agenda, and the objectives
mentioned above.

(c) As per the Resolution dated Jan 1, 2015 (Annexed at B), the Prime
Minister is the Chairperson. The Aayog has a Vice-chairperson and two full time
Members. Besides, four Cabinet Ministers as ex-officio Members and three Cabinet
Ministers as Special Invitees have been notified. The Aayog has a Chief Executive
Officer in the rank of Secretary to Government of India. There is a provision of a
Secretariat as required for providing assistance in carrying out the responsibilities
entrusted to NITI Aayog. The aforesaid Resolution dated Jan 1,2015 has replaced
the Resolution dated March 1950 vide which Planning Commission was set up and
as a result, the post of Deputy Chairman and other full time members of earlier
Planning Commission do not exist. The Secretariat of NITI Aayog is in the process
of being set up. During this transition period, NITI Aayog has been declared as
successor in Interest of the erstwhile Planning Commission.

(d) The first meeting of the Governing Council of NIT! Aayog was held on
February 8, 2015. In this meeting, it was clearly recognized that the States have
now emerged into economic growth engines and are equal partners in national
development. However, recognizing that different States have different strengths,
development needs and capacities, the way ahead has to focus on a shared vision
of more inclusive and sustainable development not only between the Centre and the
States but also across all States. As such NIT! Aayog is engaged in strengthening
cooperative federalism so that the centre and State can work as a team towards

rapid economic transformation of India.
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Steps to equalise per capita income
1398. SHRI P.L. PUNIA: Will the Minister of PLANNING be pleased to state:
(a) the details of average per capita income in the country, State-wise;

(b) whetherGovernment is taking any steps to equalize percapita income in
all States alongwith increasing per capita income; and

(c) if so, the details of the steps being taken at present?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) The per capita income, measured in terms of per capita net state
domestic product,for all the States/UTs for the years 2012-13 and 2013-14 is given
in the Statement (See below).

(b) and (c) The per capita income level of States depend on a number
of factors which include resource endowments, historical background of
development, infrastructure and various other state specific factors. The increase
in per capita income is directly related to growth rate in income at national or State
level as per capita income is calculated by dividing national/State income with the
corresponding total population. The Government have taken several measures to
improve the growth performance of all the States in a balanced manner. The policy
instruments in this regard include plan and non-plan transfer of resources from
Centre to States favouring less developed States, tax incentives for setting up of
private industries in the backward regions, etc. A number of programmes have also
been initiated to reduce income disparity between States. These include Backward
Regions Grant Fund (BRGF), Hill Area Development Programme/Western Ghats
Development Programme, and Border Area Development Programme, etc. In
addition, several centrally sponsored schemes and state specific schemes are
being implemented which are expected to accelerate the growth rate of income of
various States.

Statement

Per Capita Net State Domestic Product at current prices (In Rupees)

Sl. No. State/UT 2012-13 2013-14
1 Andhra Pradesh 72301 81397
2 Arunachal Pradesh 76218 84869
3 Assam 40475 46354
4 Bihar 27202 31229
5 Chhattisgarh 52983 58297

T Original notice of the question was received in Hindi.
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Sl. No. State/UT 2012-13 2013-14
6 Goa 200514 NA
7 Guijarat 96976 NA
8 Haryana 119158 132089
9 Himachal Pradesh 83899 92300
10 Jammu & Kashmir 52250 58593
M Jharkhand 40238 46131
12 Karnataka 76578 84709
13 Kerala 88527 NA
14 Madhya Pradesh 44989 54030
15 Maharashtra 103991 114392
16 Manipur 36937 NA
17 Meghalaya 52090 58522
18 Mizoram 63413 NA
19 Nagaland 70274 77529
20 Odisha 49241 54241
21 Punjab 84526 92638
22 Rajasthan 59097 65098
23 Sikkim 151395 176491
24 Tamil Nadu 98628 112664
25 Telangana 85169 95361
26 Tripura 60963 NA
27 Uttar Pradesh 33616 37630
28 Uttarakhand 92191 103349
29 West Bengal 61352 69413
30 Andaman and Nicobar Islands 97687 107418
31 Chandigarh 141926 156951
32 Delhi 192587 219979
33 Puducherry 114034 148784
All-India Per Capita NNI (2004-05 base) 67839 74380

Source: Central Statistics Office, Ministry of Statistics and Programme Implementation
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UIDAI working without backing Ministry

399. SHRIMATI WANSUK SYIEM: Will the Minister of PLANNING be pleased
to state:

(a) whether the Unique Identification and Development Authority of India
(UIDALI) with the disbanding of Planning Commission, has been operating without
the backing of an administrative ministry for sometime;

(b) whether with Aadhar enrolments having crossed 75 crores and schemes
like cash transfer for LPG and Jandhan Yojana are in operation in full swing, UIDAI
needs firm foundation to operate from with requisite administrative authority; and

(c) whether Government would consider bringing UIDAI under the Ministry
of Communications and Information Technology which already supports the Digital
India initiative ?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH) : (a) and (b) In January 2009, the Unique Identification Authority of
India (UIDAI) was established as an attached office under the aegis of Planning
Commission, with a mandate to issue unique identity (called Aadhaar) to all
residents of India, and all requisite administrative authority to undertake this task.
In January 2015, the Planning Commission was replaced by NITI Aayog, as its
successor organization.

(c) There is no such proposal under consideration of the Government, at
this stage.

Ratification in course of CSIR-NISCAIR

400. SHRI C.P. NARAYANAN: Wil the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether sixth senate of Academy of Scientific and Innovative Research
(AcSIR) held on 3rd December, 2012 had ratified course of CSIR-NISCAIR viz.
Database Management and Climate Change Informatics for Ph.D. programme;

(b) if so, the details including students joined for above course;

(c) if so, whether above students achieved best paper award for article on
telecommunication, climate change, Information and Communication Technology
etc. and had published article with researcher from University of London;

(d) if so, the present status of above course and students; and
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(e) also provide copy of complaint, inquiry committee report, if any, on

above course?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a) No, Sir. The course ratified by the Senate, AcSIR in the meeting of December
3, 2012 is Database Systems and Climate Change Informatics.

(b) The details of the course on Database Systems and Climate Change

Informatics are as follows:

S.No. Course No. Course Title L-T-P-C*

Common Core (14 Credits)

1. MIS-NISCAIR-1-323 Research Methodology 1-1-0-2

2. MIS-NISCAIR-3-324 Advanced Self Studies 0-2-4-4

3. MIS-NISCAIR-4-325 Project Proposal Writing 0-1-6-4
& Review Article

4. MIS-NISCAIR-4-326 CSIR-800 Societal Program 0-0-8-4

Program Electives (6 Credits)

5. MIS-NISCAIR-2-327 Data Base Management 2-1-0-3
System

6. MIS-NISCAIR-3-328 Environment and 2-1-0-3
Environmental Impact
Analyses

7. MIS-NISCAIR-3-329 Glaciology 2-1-0-3

8. MIS-NISCAIR-3-330 Climatology 2-1-0-3

9. MIS-NISCAIR-3-331 Ecology, Remote 2-1-0-3
sensing and GIS

10. MIS-NISCAIR-3-332 Introductory oceanography 2-1-0-3

1. MIS-NISCAIR-3-333 Environmental ocean 2-1-0-3
technology

12. MIS-NISCAIR-3-334 Ocean resources 2-1-0-3

13. MIS-NISCAIR-3-335 Integrated coastal zone 2-1-0-3
management

14. MIS-NISCAIR-3-336 Oceans and climate change  2-1-0-3

[ *L-T-P-C: Lecture-Tutorial-Practical-Credits |
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Four students were enrolled for the Ph.D. Program on Database Systems
and Climate Change Informatics:

Name Enrolment No.

Mr. Apurv Saxena 10MM14442002
Mr. Ashutosh Saidawat 10MM14442003
Mr. Pranay Kumar Singh 10MM14J42004
Mr. Tushar Kaushik 10MM14J42005

(c) It's not in the records of the CSIR-NISCAIR.

(d) The courses have been discontinued at CSIR-NISCAIR and AcSIR has
directed for the placement of the students at relevant CSIR laboratories.

(e) There’s no inquiry report on the Database Systems and Climate Change
Informatics course.

Steps to strengthen facilities for higher education and research

401. SHRI C.M. RAMESH: Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether Government has taken any adequate steps to create more
institutions and strengthen facilities for higher education and research in the country
so that higher global positioning in science and technology can be achieved by
India; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a) and (b) Yes Sir. The Government has taken many steps to strengthen facilities
for higher education and research in the country to achieve higher global positioning
in science and technology. A number of deemed universities have been set up to
provide world class education offering under-graduate, graduate, post-graduate
and doctoral programmes in specialized fields. The Government has also set
up five Indian Institutes of Science Education and Research (IISERs) at Bhopal,
Kolkata, Mohali, Pune and Thiruvananthapuram, which are envisaged to carry out
research in frontier areas of science and to provide quality science education at
the undergraduate and postgraduate level.

The Government is strengthening five of the existing research institutes under
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the Department of Science and Technology to make them more effective in the
innovation space in the areas of Nanotechnology, Materials Science and Bio-
Medical Device Technology. These institutions are (i) International Advanced
Research Centre for Powder Metallurgy and New Materials (ARCI), Hyderabad;
(i) Indian Association for the Cultivation of Science (IACS), Kolkata; (i) S.N.
Bose National Centre for Basic Sciences (SNBNCBS), Kolkata; (iv) Jawaharlal
Nehru Centre for Advanced Scientific Research (JNCASR), Bangalore; and (v)
Sree Chitra Tirunal Institute for Medical Sciences and Technology (SCTIMST),
Thiruvananthapuram.

ICCCH 2013 conference by CSIR-NISCAIR

402. SHRI C. P. NARAYANAN: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether CSIR-NISCAIR had organized "International Conference on
Climate Change and the Himalayas: Current status and future perspective ICCCH
2013)" during October, 2013;

(b) if so, the details of organizations collaborated with conference and
funding agencies granted financial support to Conference;

(c) the titles and editors of book and proceeding released and details of
climate change exhibition developed as a part of Conference; and

(d) whether expenditure of all stakeholders and vendors related to ICCCH
is settled and if not, the steps taken to fix responsibility in delay to make payment
and settle account of Conference?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(a)Yes, Sir. CSIR-National Institute of Science Communication and Information
Resources (CSIR-NISCAIR) had organized "International Conference on Climate
Change and the Himalayas: Current status and future perspective (ICCCH 2013)"
in the month of October, 2013.

(b) The organizations that collaborated for the conference were:
. United Nations Educational & Cultural Organisation (UNESCO);

. International Centre for Integrated Mountain Development (ICIMOD),
Nepal;
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Department of Science and Technology, Govt. of India;
Ministry of Earth Sciences, Govt. of India;

Council of Scientific and Industrial Research, Govt. of India;
Survey of India, Govt. of India;

Geological Survey of India, Govt. of India;
Archaeological Survey of India, Govt. of India;
Zoological Survey of India, Govt. of India;
Anthropological Survey of India, Govt of India;
Botanical Survey of India, Govt. of India;

Space Application Centre, ISRO, Govt. of India;

Birbal Sahni Institute of Palaeobotany;

Department of Geology, University of Lucknow;
CSIR-Central Road Research Institute (CSIR-CRRI);
CSIR-Fourth Paradigm Institute (CSIR-4PI);

CSIR-National Institute of Science, Technology and Development
Studies (CSIR-NISTADS);

CSIR-Institute for Himalayan Bioresource Technology (CSIR-IHBT);

CSIR-National Institute for Science Communication and Information
Resources (CSIR-NISCAIR); and

CSIR—North East Institute of Science and Technology (CSIR-NEIST).

The agencies that granted financial support to the conference were:

d.

©)

Department of Science and Technology (DST), Govt. of India;
Ministry of Earth Sciences (MoES), Govt. of India;

Council of Scientific and Industrial Research (CSIR), Govt. of India;
and

International Centre for Integrated Mountain Development (ICIMOD)).

Details of the books, proceeding released and exhibition developed as

a part of conference are:
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e. Books:

(i) Climate Change and Island and Coastal Vulnerability by J.Sundaresan,
Sreekesh, Ramanathan, Leonard Sonnenschein and Ram Boojh
(Editors);

(i) Geo spatial Technologies and Climate Change by J. Sundaresan, K.M.
Santhosh, Andrea Deri, Rob Roggema and Ramesh Singh (Editors);

(i) Climate Change Impact on Ecosystem by J.Sundaresan, Sreekesh,
Ramanathan, Leonard Sonnenschein and Ram Boojh (Editors);

(iv) Climate Change and Environment by J. Sundaresan, Sreekesh,
Ramanathan, Leonard Sonnenschein and Ram Boojh (Editors);

(v) Climate Change and Himalaya Natural Hazards and Mountain
Resources by J. Sundaresan, Pankaj Gupta, Santosh K.M. and Ram
Boojh (Editors);

vi. Climate change and Himalayan ecosystem-indicator, bio and water
recourses by J. Sundaresan, Pankaj Gupta, Santosh K.M. and Ram
Boojh (Editors);

(vii) Climate Change and Himalayan Informatics by J. Sundaresan, Pankaj
Gupta, Santosh K.M. and Ran Boojh (Editors); and

(viii) Climatoons by Sudheernath & Sundaresan J. (Editors).

f.  Proceedings: Climate change and Himalaya: Current Status and future
perspective by J. Sundaresan, Natrajan M, Beniwal R S, Poonam Bhatt
& Rajeev Gupta (Editors); and

g. Climate Change Exhibition: Climate Change exhibition was developed
from the National Cartoon Competition held on the topic "Climate
Change in Indian Context" as a part of ICCCH 2013. The same was
exhibited in six schools and in Science exhibitions held at Delhi, until
date.

(d) The bills of all vendors related to ICCCH have been settled, except that
of Vigyan Bhavan as their claim was received last month.

Publication of research journals
403. SHRI C.P. NARAYANAN: Wil the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(@) whether CSIR-NISCAIR is publishing many research journals for last
many decades;
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(b) if so, the title and frequency of above journals published during
period 2010-14 and title and frequency registered with Registrar Newspapers
of India for same period, year-wise, journal-wise and registration number-
wise;

(¢) whether hard copy of one of above journals (IJMS) is not published
from July, 2014 onwards though forthcoming issues of same journal upto Feb.,
2015 is available in NISCAIR web; and

(d) if so, steps taken on fix responsibility for delay and measures taken to
publish hard copy?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN):
(&) Yes,Sir.

(b) Details of journals published during period 2010-14 are given in the
Statement (See below).

(¢) Yes,Sir.

(d) The print copy of the journal as per the norms of publication need to be
brought out by the Editor, Indian Journal of Marine Sciences (IJMS). Action, as
necessary, is being taken at CSIR-NISCAIR.

Statement

Journals published by CSIR-NISCAIR

SI. Name of the Journal Frequency  Registration

No. No. allotted
by RNI

1 2 3 4

Year 2010 (January — December)

1 Journal of Scientific and Industrial Research  Monthly 4596/1957

2 Indian Journal of Chemistry (Section A Monthly 7090/1963
and Section B)

3 Indian Journal of Experimental Biology Monthly 7093/1963

4 Indian Journal of Pure & Applied Physics Monthly 7092/1963

5 Indian Journal of Geo-Marine Sciences Quarterly 23966/1972

6 Indian Journal of Chemical Technology Bimonthly 59223/1994




Written Answers to

[26 February, 2015]

Unstarred Questions 217

1 2 3 4

7 Indian Journal of Engineering & Bimonthly 59222/1994
Materials Sciences

8 Indian Journal of Biochemistry and Bimonthly 16312/1964
Biophysics

9 Journal of Intellectual Property Rights Bimonthly 63800/1996

10 Medicinal & Aromatic Plants Abstracts Bimonthly Nil

1 Indian Journal of Radio & Space Physics Bimonthly 23885/1972

12 Indian Journal of Biotechnology Quarterly Deleng/2002/

6718

13 Indian Journal of Fibre & Textile Research Quarterly 28743/1976

14 Indian Journal of Traditional Knowledge Quarterly Nil

15 Indian Journal of Natural Products and Quarterly Deleng/2010/
Resources 31945

16 Annals of Library & Information Studies Quarterly Nil

17 Indian Science Abstracts Semi-Monthly Nil

18 CSIR News Fortnightly —~ 4512/1957

19 Bhartiya Vaigyanic Evam Audyogik Half Yearly — 59284/1994
Anusandhan Partrika (Hindi)

20  CSIR SAMACHAR (HINDI) Monthly Nil

Year 2011 (January — December)

1 Journal of Scientific & Industrial Research ~ Monthly 4596/1957

2 Indian Journal of Chemistry (Section Monthly 7090/1963
A and Section B)

3 Indian Journal of Experimental Biology Monthly 7093/1963

4 Indian Journal of Pure & Applied Physics Monthly 7092/1963

5 Indian Journal of Geo-Marine Sciences Bimonthly 23966/1972

6 Indian Journal of Chemical Technology Bimonthly 59223/1994

7 Indian Journal of Engineering & Materials Bimonthly 59222/1994
Sciences

8 Indian Journal of Biochemistry and Biophysics Bimonthly 16312/1964

9 Journal of Intellectual Property Rights Bimonthly 63800/1996
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1 2 3 4

10 Medicinal & Aromatic Plants Abstracts Bimonthly Nil

1 Indian Journal of Radio & Space Physics Bimonthly 23885/1972

12 Indian Journal of Biotechnology Quarterly Deleng/2002/

6718

13 Indian Journal of Fibre & Textile Research Quarterly 28743/1976

14 Indian Journal of Traditional Knowledge Quarterly Nil

15 Indian Journal of Natural Products Quarterly Deleng/2010/
and Resources 31945

16 Annals of Library & Information Studies Quarterly Nil

17 Indian Science Abstracts Semi-Monthly Nil

18 CSIR News Fortnightly — 4512/1957

19 Bhartiya Vaigyanic Evam Audyogik Half Yearly — 59284/1994
Anusandhan Partrika (Hindi)

20  CSIR SAMACHAR (HINDI) Monthly Nil

Year 2012 (January — December)

1 Journal of Scientific & Industrial Research ~ Monthly 4596/1957

2 Indian Journal of Chemistry (Section A and Monthly 7090/1963
Section B)

3 Indian Journal of Experimental Biology Monthly 7093/1963

4 Indian Journal of Pure & Applied Physics Monthly 7092/1963

5 Indian Journal of Geo-Marine Sciences Bimonthly 23966/1972

6 Indian Journal of Chemical Technology Bimonthly 59223/1994

7 Indian Journal of Engineering & Materials Bimonthly 59222/1994
Sciences

8 Indian Journal of Biochemistry and Bimonthly 16312/1964
Biophysics

9 Journal of Intellectual Property Rights Bimonthly 63800/1996

10 Medicinal & Aromatic Plants Abstracts Bimonthly Nil

1 Indian Journal of Radio & Space Physics Bimonthly 23885/1972

12 Indian Journal of Biotechnology Quarterly Deleng/2002/

6718
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1 2 3 4
13 Indian Journal of Fibre & Textile Research Quarterly 28743/1976
14 Indian Journal of Traditional Knowledge Quarterly Nil
15 Indian Journal of Natural Products Quarterly Deleng/2010/
and Resources 31945
16 Annals of Library & Information Studies Quarterly Nil
17 Indian Science Abstracts Semi- Nil
Monthly
18 CSIR News Fortnightly ~ 4512/1957
19 Bhartiya Vaigyanic Evam Audyogik Half Yearly  59284/1994
Anusandhan Partrika (Hindi)
20  CSIR SAMACHAR (HINDI) Monthly Nil
Year 2013 (January — December)
1 Journal of Scientific & Industrial Research ~ Monthly 4596/1957
2 Indian Journal of Chemistry (Section A Monthly 7090/1963
and Section B)
3 Indian Journal of Experimental Biology Monthly 7093/1963
4 Indian Journal of Pure & Applied Physics Monthly 7092/1963
Indian Journal of Geo-Marine Sciences Bimonthly 23966/1972
(Up to June
2013)
5a  Indian Journal of Geo-Marine Sciences Monthly 23966/1972
(from August
2013 onwords)
6 Indian Journal of Chemical Technology Bimonthly 59223/1994
7 Indian Journal of Engineering & Materials Bimonthly 59222/1994
Sciences
8 Indian Journal of Biochemistry and Bimonthly 16312/1964
Biophysics
9 Journal of Intellectual Property Rights Bimonthly 63800/1996
10 Medicinal & Aromatic Plants Abstracts Bimonthly Nil
1 Indian Journal of Radio & Space Physics Bimonthly 23885/1972
12 Indian Journal of Biotechnology Quarterly Deleng/2002/

6718




220  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4

13 Indian Journal of Fibre & Textile Research Quarterly 28743/1976

14 Indian Journal of Traditional Knowledge Quarterly Nil

15 Indian Journal of Natural Products and Quarterly Deleng/2010/
Resources 31945

16 Annals of Library & Information Studies Quarterly Nil

17 Indian Science Abstracts Semi- Nil

Monthly

18 CSIR News Fortnightly —~ 4512/1957

19 Bhartiya Vaigyanic Evam Audyogik Half Yearly  59284/1994
Anusandhan Partrika (Hindi)

20  Pragati, Vikas Aur Asha CSIR Samachar Monthly Deleng/2013/
(HINDI) 52141

21 Journal of Scientific Temper Quarterly Deleng/2013/

52143
Year 2014 (January — December)

1 Journal of Scientific & Industrial Research ~ Monthly 4596/1957

2 Indian Journal of Chemistry (Section Aand ~ Monthly 7090/1963
Section B)

3 Indian Journal of Experimental Biology Monthly 7093/1963

4 Indian Journal of Pure & Applied Physics Monthly 7092/1963

5 Indian Journal of Geo-Marine Sciences Monthly 23966/1972
(published up to April 2014)

6 Indian Journal of Chemical Technology Bimonthly 59223/1994

7 Indian Journal of Engineering & Bimonthly 59222/1994
Materials Sciences

8 Indian Journal of Biochemistry and Bimonthly 16312/1964
Biophysics

9 Journal of Intellectual Property Rights Bimonthly 63800/1996

10 Medicinal & Aromatic Plants Abstracts Bimonthly Nil

1 Indian Journal of Radio & Space Physics Bimonthly 23885/1972

12 Indian Journal of Biotechnology Quarterly Deleng/2002/

6718
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1 2 3 4

13 Indian Journal of Fibre & Textile Research Quarterly 28743/1976

14 Indian Journal of Traditional Knowledge Quarterly Nil

15 Indian Journal of Natural Products and Quarterly Deleng/2010/
Resources 31945

16 Annals of Library & Information Studies Quarterly Nil

17 Indian Science Abstracts Semi- Nil

Monthly

18 CSIR News Fortnightly ~ 4512/1957

19 Bhartiya Vaigyanic Evam Audyogik Half Yearly  59284/1994
Anusandhan Partrika (Hindi)

20 Pragati, Vikas Aur Asha CSIR Monthly Deleng/2013/
Samachar (Hindi) 52141

21 Journal of Scientific Temper Quarterly Deleng/2013/

52143

22 Indian Journal of Marine Sciences
(Publication start from May 2014) Monthly

Schemes for skill development in Madhya Pradesh

1404. SHRI PRABHAT JHA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) thedetailsof programmesintroducedrecently by the Central Government
for skill development and the details of beneficiaries under those programmes,
State-wise;

(b) whether the proposals of the Government of Madhya Pradesh for
the programmes being run under skill development are under consideration of
Government; and

(c) if so, by when decision is likely to be taken on those proposals?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) There are
over 20 Ministries/Departments engaged in skill development activities through
various schemes/programmes. As per information available with National Skill
Development Corporation, 76.37 lakh persons were trained under the schemes/
programmes during 2013-14.

fOriginal notice of the question was received in Hindi.
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(b) At present there is no proposal of Government of Madhya Pradesh
for skill development programme under consideration of the Ministry of SkKill
Development and Entrepreneurship.

(c¢) Does not arise in view of (b) above.
Training programmes by NSDC

405. SHRIMATI RENUKA CHOWDHURY: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(a) whether the National Skill Development Corporation (NSDC) has
formulated certain training programmes for generation of skilled workers in the
country, if so, the details thereof; and

(b) the steps taken by Government for generating skilled workers according
to the present demand of industry and service sectors across the country especially
in Andhra Pradesh?

THEMINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) Yes Sir, the National
Skill development corporation has formulated about 1000 training programmes
based on skill gap analysis carried out by NSDC. The Training courses are spread
over 31 sectors including automobile, capital goods, electronics and IT hardware,
Handloom and Handicrafts, Jems and Jewellery, Health care, Building construction
etc.

(b) There are over 20 Ministries/Departments engaged in skill development
activities through various schemes/programmes to cater to the demand of
industry and service sectors across the country. As per information available
with National Skill Development Corporation, 76.37 lakh persons were trained
under the schemes/programmes during 2013-14. The National Skill Development
Corporation trained 115594 persons during 2013-14 in Andhra Pradesh.

Target for skill training to youths

406. SHRI A.K. SELVARAJ: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) whether it is a fact that Government has set a target for providing various
skill training to 500 million youths by 2022, if so, the details thereof; and

(b) whether it is also a fact that Government has held discussion with the
State Governments or any communication has been sent to them in this regard, if
S0, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) The
National Policy on Skill Development (NPSD) 2009, had set a target for providing
skill training to 500 million youths by 2022. The policy had also stated the targets
for skill development by 2022 for different Ministries/ is given in the Statement
(See below).

The targets were based on projected employment potential in the concerned
sectors, subject to review from time to time according to growth of sectors and
their actual workforce requirement. The National Skill Development Agency
(NSDA) is the Nodal Agency for State Skill Development Missions constituted by
State Governments for coordination and integration for their Skill Development
Programmes. NSDA has been in touch with State Skill Development Missions and
advising them on the ways and means to achieve the Skill Targets.

Statement

The targets for skill development by 2022 for different Ministries

SI. Ministry / Present Present training Projected
No. Department/ number of capacity per number of
Organisation institutions annum trained
(in'lakh) persons by
2022
(in lakh)
1 2 3 4 5
1 National Skill Development — — - 1500
Corporation
2 Labour &. Employment  33.000 12.00 1000
3 Tourism 38 0.17 50
4 Textiles 277 0.15 100
5 Transport 1 0.02 300
o} Tribal Affairs 63 0.06 -
7 Rural Development 156 5.48 200
(RUDSETl)and IL & FS
8 Women & Child Welfare 68 17.50 100
9 Agriculture 72 19.81 200
10 HRD Higher Education 10,000 19.60 500

(Voc. schis)
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1 2 3 4 5
HRD Voca. (Engg. Coll. 2297 14.00 500
Education Polytechnics
1675)
11 Dept of Heavy Industry * * 100
12 Urban Development 34 0.013 150
13 Department of Information 1000 (Affiliated 1.37 100
Technology centres) +
7 CDAC
14 Food Processing Industries 34 0.10 50
15 Construction Industry 147 4.64 200
Development Council
(under Planning:
Commision)
16 Health & Family Welfare 3802 1.35 100
17 Micro Small Medium 356 2.92 150
Enterprise
18 Social Justice &. Through NGOs & - 50
Empowerment others
19 Overseas Indian In partnership with 0.13 50
Affairs MSMEIl state Government
NGO etc.
20  Finance- * 100
Insurance/
Banking
22  Consumer Affairs * 100
23 Chemicals & 6 0.19 50
Fertilizers
24 Others (Power. NA 150
Petroleum etc.)
Total 99.46 5300
i.e. 53 crore

*At present these Ministries are 7101 directly involved in pre-employment training activities.
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Skill development in Odisha

407.SHRI A.U. SINGH DEO : Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(a) the number of people that graduate as skilled people in the country
every year;

(b) whether this number is satisfactory, if so, the details thereof and if not,
the reasons therefor;

(¢) thenumber of skilled people required for the country to grow sustainably,
the details thereof; and

(d) the steps proposed to be undertaken by Government for increasing
Skill Development in the country and particularly in Odisha; the details including
method of doing so, funds available for the same targets, if any, set in this regard
and such other relevant information as may be deemed fit?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRIRAJIV PRATAP RUDY) : (a)to (d) The Xll Plan
Document states that 50 million non-farm employment opportunities are proposed
to be created and at least equivalent number of people would be provided skill
certification in the country in the Twelfth Five Year Plan Period. As per information
available with the National Skill Development Agency (NSDA) the skilling targets
and achievement through various Skill Development Programmes of the Central
Ministries/Departments are as under:

Financial Year Skilling Target Persons skilled (in Achievement (in
(in lakhs) for India lakh) percentage)
2011-12 46.53 45.58 98
2012-13 72.51 51.88 72
2013-14 73.42 76.37 104
2014-15 105.08 42.77 41

(upto Dec, 2014)

To give a coordinated and focus approach to Skill Development
efforts, the Government is framing a new National Policy for Skill Development
and Entrepreneurship. The policy will broadly cover the entire landscape of the skKill
development and entrepreneurship in the country and provide policy initiatives for
steering skill development and entrepreneurship activities towards well-defined,
standardized outcomes across the country including Odisha.
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Make in India programme

1408. DR. SATYANARAYAN JATIYA : Wil the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state the action plan
for development of entrepreneurship along with skill development under the ‘Make
in India” programme and the targets for making it effective and the method of its
implementation?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): The Government is
working on a new National Policy for Skill Development and Entrepreneurship. The
policy will broadly cover the entire landscape of initiatives for entrepreneurship
development alongwith the skill development in the country and provide policy
guidelines for steering entrepreneurship development and skill development
activities towards a well-defined, standardized outcomes to make implementation
of programmes effective in targeted sectors under ‘Make in India’.

Road map for integrated skill development

409. DR. PRABHAKAR KORE: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Government is evaluating the skill development plans in
consultation with various Ministries in order to develop an integrated road map for
skill development;

(b) whether Government proposes to set up any nodal agency to handle
skill development initiatives falling under purview of all related Ministries including
Ministry of Skill Development;

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDY): (a) and (b) Yes Sir,
the Ministry of Skill Development and Entrepreneurship is reviewing the National
Skill Development Policy, 2009 in consultation with other Ministries/Departments
and stakeholders.

(¢) No Sir. The Ministry of Skill Development and Entrepreneurship has
been created with a mandate to coordinate and harmonise the skill development
efforts.

T Original notice of the question was received in Hindi.
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Skill development in naxal affected areas

1410. SHRI BHUPENDER YADAV: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) whether Governmentis running any scheme to provide skill development
and employment to the youths in Naxal affected areas, if so, the details thereof;
and

(b) if not, whether Government has any proposal of such scheme and if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRIRAJIV PRATAP RUDY) : (a)and (b) A scheme
titled "Skill Development in 34 Districts Affected by Left Wing Extremism™ is being
implemented since March, 2011 for skill development in 34 naxal affected districts
in nine States. The objective of the scheme is to establish one ITI & two Skill
Development Centers (SDCs) in each of 34 districts and to run demand driven
vocational training courses both long term and short term to meet the requirement
of skilled manpower of various sectors of economy in and around these areas, and
consequently provide opportunities to youth for decent livelihood. This scheme is
being implemented by the Directorate General of Employment and Training (DGET)
under the Ministry of Labour and Employment (MoLE). The scheme facilitates Skill
training programmes for 1000 youth in Long Term Training @ 30 per district, 4000
youth in Short Term Training @ 120 per district and train 340 youth in Instructor
Training @ 10 per district.

Steps for bringing transgender in mainstream

411. SHRIMATI VANDANA CHAVAN: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the steps taken by Government to incorporate transgenders into the
mainstream of the society;

(b) whether Government has directed all the departments and State
Governments and educational institutions to amend their forms to include
‘transgender’ as an option in the gender column;

(c) whether Government is recruiting transgenders in Government services
including security forces, if not, the reasons therefor;

T Original notice of the question was received in Hindi.
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(d) steps taken by the Government to promote self-employment of
transgenders; and

(e) whether Government has initiated any sensitisation drives to stop

discrimination against transgenders?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT  (SHRI VIJAY SAMPLA): (a) An Expert Committee was
constituted in the Ministry to make an in-depth study of the problems being faced
by the Transgender Community and suggest suitable measures to ameliorate
their problems. The Committee submitted its reports on 27th January 2014. The
recommendations of the Committee, inter-alia, include declaring transgender
as ‘third gender’, and Umbrella scheme for socio-economic & educational
empowerment of the community, intensive publicity campaigns etc. An Inter
Ministerial Committee has been constituted to pursue implementation of the

Expert Committee’s recommendation.

(b) The recommendations of the Expert Committee have been forwarded
to all the State Governments and the concerned Central Ministries/Departments

for necessary action.

(c) Departmentof Personneland Training, Government of India has informed
that as far as public appointments is concerned, there is no discrimination in the
matter of employment made by the Government of India.

(d) The Ministry of Labour and Employment has written a letter to Principal
Secretaries of States/UTs and the Directors/ Commissioners of all States/UTs to
give training on Modular Employable Skills modules through Vocational Training
Providers (VTPs) registered under Skill Development initiative (SDI) Scheme.
The Self/wage employment oriented courses shall be conducted under Skill
Development Initiative Scheme (SDIS) to enhance their employment potential and
increase their chances to earn decent livelihood as well as enhance their status in

the society.

(e) A Media Committee has been constituted in the Ministry for the
purpose of initiating sensitisation drives in society. The Ministry of Information and
Broadcasting have advised their Media Units to accord generic publicity to the

matter in their dissemination support programmes.
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Implementation of Manual Scavengers Act

412. SHRIMATI VANDANA CHAVAN: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government is effectively implementing the Prohibition of
Employment as Manual Scavengers and their Rehabilitation Act, 2013;

(b) the number of local authorities that have completed survey of insanitary
latrines within their jurisdiction, details thereof;

(c) the number of dry latrines that have been demolished after the
commencement of the Act;

(d) the number of persons that have been rehabilitated under different
schemes under the Act; and

(e) the challenges faced by Government in the implementation of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT  (SHRI VIJAY SAMPLA): (a) The primary responsibility for
implementing the Prohibition of Employment as Manual Scavengers and their
Rehabilitation Act, 2013 lies with the States/Union Territories. The issue of effective
implementation of the Act has been vigorously pursued by the Department of
Social Justice and Empowerment with the States/UTs.

(b) and (c) As per the information received from 12 State Governments/UT
Administrations, 77,985 local authorities have completed the survey of insanitary
latrines, which include dry latrines, and have demolished/converted 1, 39,615
insanitary into sanitary latrines.

(d) Under the Self Employment Scheme for Rehabilitation of Manual
Scavengers (SRMS), so far 1,390 identified and eligible persons have been
provided onetime cash assistance of Rs. 40,000/-.

(e) The process of survey of the insanitary latrines and manual scavengers
across all the States/UTs is at varying stages, which needs to be completed on
priority. Comprehensive rehabilitation of all identified manual scavengers is also to
be ensured.

Revamping of Rashtriya Mahila Kosh

413. DR. PRADEEP KUMAR BALMUCHU:
KUMARI SELJA:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

T Original notice of the question was received in Hindi.
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(a) whether it is a fact that Government is considering to revamp Rashtriya
Mahila Kosh and scrap Women Self Help Groups: and

(b) if so, the details thereof, and the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT(SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) It has been decided to extend skill
development/capacity building for livelihood creation activities through training/
workshop besides lending credit to women through Intermediatary organizations
(IMOs) for their empowerment with a view to strengthen and revamp RMK.
However, there is no proposal to scrap Women Self Help Gorups.

Rehabilitation of sex workers

1414. DR. SANJAY SINH : Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government proposes to legalise the prostitution, if so, the
details thereof:

(b) whether Government is also willing to rehabilitate sex workers, if so,
whether Government intends to amend Immoral Traffic (Prevention) Act, 1956 for
them;

(¢) whether Government has also made an assessment of the enforcement
of the above law and its impact on the lives of sex workers; and

(d) If so, the details thereof, if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) No, Sir.

(b) The Government is implementing ‘Ujjawala’ — a comprehensive scheme
for prevention of trafficking and rescue, rehabilitation and reintegration of victims
of trafficking for commercial sexual exploitation since 04th December, 2007. The
scheme is envisaged for women and children who are vulnerable to trafficking and
those who are victims of trafficking for commercial sexual exploitation. Sex workers
who wish to be rehabilitated can also avail of rehabilitation services provided under
this Scheme.

Further, the Government is implementing a number of programmes/schemes
for welfare and economic empowerment of women. Sex workers who fulfil the
criteria laid down in the respective programmes / schemes can avail the benefits
under them. There is no proposal to amend the Immoral Traffic (Prevention) Act,
1956 for this purpose.

T Original notice of the question was received in Hindi.
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(¢) and (d) No, Sir. However, with a view to improving the effectiveness in
tackling the crime of human trafficking and to improve the responsiveness of the
law enforcement machinery, exhaustive and consolidated advisories are issued by
the Ministry of Home Affairs in consultation with the Ministry of Women & Child
Development to all States/UTs. These Advisories have a lasting impact on the law
enforcement agencies across the country and have conveyed the seriousness and
gravity of the crime.

Plan to check menace of beggary

1415. SHRI RAM NATH THAKUR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether itis a fact that the number of beggars has been growing day by
day in different cities of the country;

(b) if so, the details thereof and the action plan to check begging by these
beggars and to provide primary education to their children and home for them;
and

(c) whether it is a fact that different papers and magazines have reported
that there are many such secret agencies in operation who compel the beggars
for begging by rendering them physically handicapped, whether the Government
has taken cognizance of it and if so, the schemes made by the Government for its
remedy?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA) : (a) No authentic data is available in
this regard.

(b) and (c) The states are responsible for taking necessary preventive and
rehabilitative steps. As per available information, 20 States and 2 Union Territories
have enacted their own anti beggary legislation or adopted legislation enacted
by other States/UTs. Presently, there is no Scheme of the Central Government
on Beggary. National Consultation Meeting were held with the representatives
of Central/State Governments, NGOs, Institute and Individual Experts in the field
of Beggary to discuss the issues related to Beggary. In these meetings, it was
inter-alia, recommended to explore the feasibility of framing a Central Scheme for
rehabilitation of Beggars. Accordingly, a Scheme for Rehabilitation of Beggars/
Destitutes is under formulation.

T Original notice of the question was received in Hindi.
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Drug menace amongst youths

416. SHRI AVINASH RAI KHANNA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government is aware that drug menace amongst youths have
increased across the country; and

(b) if so, whether Union Government has decided to revise its scheme
for Prevention of Alcoholism and Substance (Drugs) Abuse, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIUAY SAMPLA) : (a) No authentic data is available in
this regard.

(b) The cost norms of the Scheme of Assistance for Prevention of Alcoholism
and Substance (Drugs) Abuse was last revised in the year 2008. The Cost norms
of the Scheme have again been revised w.e.f. 1.1.2015 and the enhancement under
different components is between 80 and 100 percent. The cost norms generally
cover honorarium to the staff, room rent, cost of medicine, food etc. for running of
integrated Rehabilitation Centre for Addicts.

Survey to assess drug abuse

417. SHRIMAHENDRA SINGH MAHRA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) the details of the survey undertaken in the past five years to assess the
extent of drug abuse in the country;

(b) whether any action being taken to undertake the survey to get the fresh
statistics;

(c¢) whether there is any statistics available on the number of opioid drug
users in the States of Punjab, Jammu & Kashmir and Haryana; and

(d) whether any action being taken to estimate the size of opioid drug users
in the States of Punjab, Jammu & Kashmir and Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA) : (a) No nation-wide survey has been
undertaken during the last five years to assess the extent of drug abuse in the
country.
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(b) The Ministry had requested National Sample Survey Office (NSSO)
to conduct a Nation-wide survey on extent, pattern and trend of alcohol and
drug abuse. Accordingly, the NSSO had conducted pilot survey in the cities of
Amritsar, Imphal and Mumbai in March, 2010. On examination of the report of
the Pilot Survey, certain issues relating to under-estimates, non-coverage of
certain age group etc. were raised and a more comprehensive and extended pilot
survey was suggested. A working Group was constituted by Ministry of Statistics
and Programme Implementation, with NSSO as nodal organization to devise the
modalities of advanced pilot survey in the States of Punjab and Manipur. The
report of the Working Group has been received recently.

(¢) No such data is available with this Ministry.

(d) Apart from the proposal to conduct a nation-wide survey, the Ministry
has separately commissioned a survey for estimation of the extent and pattern of
drug abuse in the State of Punjab.

Discrimination in recruitment of SC/ST in Chhattisgarh

1418. DR. BHUSHAN LAL JANGDE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether any discrimination is being made in terms of reservation in the
recruitment procedure laid down for the Scheduled Castes and Scheduled Tribes
in Chhattisgarh; and

(b) whether it is also a fact that if applications are invited for 100 vacant
posts and after dividing those posts districtwise or department-wise, merely 5-7
posts comes under quota of every district as a result of which they are not getting
the benefit of reservations?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIVIJAY SAMPLA): (a) and (b) According to the information
received from the Government of Chhattisgarh, no discrimination is being made
in terms of reservation in the recruitment procedure laid down for the Scheduled
Castes and Scheduled Tribes in the State.

The roster for reservation applies to the entire State. Reservation for State,
revenue division and district level cadre posts are done according to the roster
system fixed by the State Government.

T Original notice of the question was received in Hindi.
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Empowerment of begger population

419. SHRI VIVEK GUPTA: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has taken any measures to record the number of
beggars in the country, if so, the details thereof;

(b) whether the aforementioned figures have been used to identify the
Differently Abled Beggar population and the number of Child Beggars in the
country, if so, the details thereof;

(¢) whether Government has or proposes any schemes, solely for the
development and empowerment of the beggar population and eliminate begging
as an organized crime in the country, if so, details thereof; and

(d) the number of beggar beneficiaries under such Government scheme?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIVIJAY SAMPLA): (a)and (b) As per the State-wise Census
2011 details furnished by the Office of Registrar General & Census Commissioner,
India, the number of Beggars, Vagrants etc. in India is as follows:

(i) Total Beggars, Vagrants etc. - 413670
(i) Child Beggars, Vagrants etc. - 45296
(i) Total Disabled Beggars, Vagrants etc. - 70506

The State-wise details are given in the Statement-l, Statement-Il and
statement -1l respectively (See below).

(c) and (d) The States are responsible for taking necessary preventive and
rehabilitative steps. As per available information, 20 States and 2 Union Territories
have enacted their own anti-beggary legislation or adopted legislation enacted by
other States/UTs. Presently, there is no Scheme of the Central Government on
Beggary. National Consultation Meetings were held with the representatives of
Central/State Governments, NGOs, Institutes and Individual Experts in the field
of Beggary to discuss the issues related to Beggary. In these meetings, it was
inter-alia, recommended to explore the feasibility of framing a Central Scheme for
rehabilitation of Beggars. Accordingly, a Scheme for Rehabilitation of Beggars/
Destitutes is under formulation.
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Statement-/

Total Beggars, Vagrants etc: Census-2011

India/State/UT Persons Males Females
India 413670 221673 191997
Jammu and Kashmir 4134 2550 1584
Himachal Pradesh 809 504 305
Punjab 7939 5197 2742
Chandigarh 121 87 34
Uttarakhand 3320 2374 946
Haryana 8682 6504 2178
NCT of Delhi 2187 1343 844
Rajasthan 25853 15271 10582
Uttar Pradesh 65835 41859 23976
Bihar 29723 14842 14881
Sikkim 68 46 22
Arunachal Pradesh 14 59 55
Nagaland 124 65 59
Manipur 263 "7 146
Mizoram 53 33 20
Tripura 1490 607 883
Meghalaya 396 172 224
Assam 22116 7269 14847
West Bengal 81244 33086 48158
Jharkhand 10819 5522 5297
Odisha 17965 9981 7984
Chhattisgarh 10198 4995 5203
Madhya Pradesh 28695 17506 11189

Gujarat 13445 8549 4896
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India/State/Ut Persons Males Females
Daman & Diu 22 15 7
Dadra & Nagar Haveli 19 7 12
Maharashtra 24307 14020 10287
Andhra Pradesh 30218 16264 13954
Karnataka 12270 6436 5834
Goa 247 131 116
Lakshadweep 2 0 2
Kerala 4023 2397 1626
Tamil Nadu 6814 3789 3025
Puducherry 99 54 45
A & N Islands 56 22 34
Statement-I/
Child Beggars, Vagrants etc: Census-2011

India/State/Ut Persons Males Females
India 45296 24378 20918
Jammu and Kashmir 990 5563 437
Himachal Pradesh 178 87 91
Punjab 1214 669 545
Chandigarh 1 8 3
Uttarakhand 274 166 108
Haryana 171 712 459
NCT of Delhi 290 152 138
Rajasthan 7167 3770 3397
Uttar Pradesh 10167 5695 4472
Bihar 3396 1840 1556
Sikkim 1 1 0
Arunachal Pradesh 24 1 13
Nagaland 20 1 9
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India/State/Ut Persons Males Females
Manipur 34 16 18
Mizoram 6 4 2
Tripura 43 29 14
Meghalaya 38 20 18
Assam 686 366 320
West Bengal 3216 1705 1511
Jharkhand 1254 659 595
Odisha 905 491 414
Chhattisgarh 1065 524 541
Madhya Pradesh 2592 1461 1131
Gujarat 1982 1095 887
Daman and Diu 8 3 5
Dadra and Nagar Haveli 0 0 0
Maharashtra 3026 1629 1397
Andhra Pradesh 3128 1504 1624
Karnataka 1602 793 809
Goa 24 12 12
Lakshadweep 1 0 1
Kerala 202 94 108
Tamil Nadu 572 2095 277
Puducherry 9 3 6
Andaman and Nicobar Islands 0 0 0

Statement-Ill

Total Disabled Beggars, Vagrants etc. : Census 2011

Area Name Persons Male Female
India 70506 43141 27365
State - Jammu & Kashmir (01) 834 603 231

State - Himachal Pradesh (02) 148 112 36
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Area Name Persons Male Female
State - Punjab (03) 1296 825 471
State - Chandigarh (04) 33 28 5
State - Uttarakhand (05) 551 385 166
State - Haryana (06) 825 606 219
State - NCT of Delhi (07) 588 407 181
State - Rajasthan (08) 2331 1588 743
State - Uttar Pradesh (09) 6003 4220 1783
State - Bihar (10) 5276 3399 1877
State - Sikkim (11) 39 22 17
State - Arunachal Pradesh (12) 10 7 3
State - Nagaland (13) 42 26 16
State - Manipur (14) 69 44 25
State - Mizoram (15) 20 15 5
State - Tripura (16) 147 78 69
State - Meghalaya (17) 117 60 57
State - Assam (18) 5311 2884 2427
State - West Bengal (19) 13798 7697 6101
State - Jharkhand (20) 3224 1849 1375
State - Odisha (21) 6550 3850 2700
State - Chhattisgarh (22) 2537 1329 1208
State - Madhya Pradesh (23) 4868 3135 1733
State - Gujarat (24) 1686 179 507
State - Daman & Diu (25) 5 5 0
State - Dadra & Nagar Haveli (26) 5 2 3
State - Maharashtra (27) 4456 2738 1718
State - Andhra Pradesh (28) 5593 3343 2250
State - Karnataka (29) 1891 1178 713
State - Goa (30) 39 24 15
State - Lakshadweep (31) 0 0 0
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Area Name Persons Male Female
State - Kerala (32) 945 665 280
State - Tamil Nadu (33) 1239 821 418
State - Puducherry (34) 23 1 12
State - Andaman and 7 6 1

Nicobar Islands (35)

Hostels under Babu Jagjivan Ram Chhatrawas Yojana

420. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether itis a fact that Government proposed to construct 443 hostels
for SC/ ST students under ‘Babu Jagjivan Ram Chhatrawas Yojana® throughout
the country; and

(b) if so, the number of hostels constructed under this scheme so far and
number of hostels proposed to be constructed in the near future?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA) : (a) and (b) Admissible financial
assistance is provided for construction of hostels for the Scheduled Caste
students to the eligible implementing agencies under the Scheme "Babu Jagjivan
Ram Chhatrawas Yojana" (BJRCY).

During the Eleventh Five Year Plan, 572 hostels were sanctioned to State
Governments/UT Administrations/Universities/NGOs, which include 443 hostels
sanctioned to States during the first three years i.e. 2007-08 to 2009-10 of the said
Plan Period. As per information received from the implementing agencies, out of
572 hostels, construction of 447 hostels has been confirmed so far.

During Twelfth Plan, 110 hostels have been sanctioned under the Scheme so
far.

The hostels are sanctioned on receipt of complete proposals from the
implementing agencies subject to availability of funds under the Scheme.

Irregularities in working of National Trust for Autism Cerebral Palsy

421. SHRI D.P.TRIPATHI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that some serious concerns have been raised in
appointments, promotion and disbursal of grants etc. in the working of National
Trust for Autism Cerebral Palsy etc.;
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(b) if so, what are the concerns raised and Ministry’s response thereto;
and

(c) the circumstances under which Chairman and CEO were removed/
resigned?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI KRISHAN PAL) : (a) and (b) The Committee on
Subordinate Legislation raised certain concerns about the manner of appointment
of consultants, release of funds to the registered organizations etc. in the National
Trust for the Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation
and Multiple Disabilities. Further, the Ministry had received representation from
the then Joint Secretary and Chief Executive Officer, National Trust raising issues
concerning these aspects.

The recommendations of Committee on Subordinate Legislation have been
examined and the Ministry has initiated the process to review the rules/ regulations
under the National Trust Act, 1999 so as to streamline the functioning of National
Trust. Further, the concerns of the then JS & CEO were also got enquired into
and appropriate action taken.

(¢) Smt. Poonam Natarajan, the then Chairperson, National Trust was
initially appointed in the year 2006. Subsequently she was appointed for the second
term in December, 2009. Though her extended tenure was valid upto 31.12.2014,
she submitted her resignation in October, 2014, on her own, which was accepted.
The then Joint Secretary and CEO, National Trust was repatriated to his parent
cadre on the basis of findings of an enquiry which looked into the allegations made
by the then Chairperson, National Trust against him.

Castes in OBC list of Rajasthan

1422. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the number of castes included in the OBC category in Rajasthan;

(b) whether there is any plan to include these castes in the OBC list of the
Centre; and

(c) ifso, by when, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) 91 entries (by way of castes, their
synonyms, sub-castes etc.) have been notified by the State Government in the
State list of Other Backward Classes (OBCs) in Rajasthan.

T Original notice of the question was received in Hindi.
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(b) and (c) Till date 68 entries (by way of castes, their synonyms, sub-castes
etc.) have been notified in the Central List of OBCs for the State of Rajasthan.
The Government of India notified castes/communities in the Central List of Other
Backward Classes (OBCs) for different States/Union Territories on examining the
advice tendered by the National Commission for Backward Classes under Section
(1) of the NCBC Act, 1993. At present, no advice of NCBC is pending for inclusion
of castes/communities in the Central List of OBCs for the State of Rajasthan.

Pension scheme in Madhya Pradesh

1423. DR. VIJAYLAXMI SADHO : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that there is a decline in the number of men and
women drawing pension for old age, destitute, widow and handicapped persons
in Madhya Pradesh;

(b) if so, the reasons for stopping pension of some persons;

(¢) whether any proposal has been received from the State Government for
such persons; and

(d) if so, the details of action being taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA) : (a) and (b) Ministry of Rural
Development is administering National Social Assistance Programme(NSAP)
which include Indira Gandhi National Old Age Pension Scheme(IGNOAPS),
Indira Gandhi National Widow Pension Scheme(IGNWPS), Indira Gandhi National
Disability Pension Scheme (IGNDPS), National Family Benefit Scheme (NFBS)
and Annapurna.

In so far as implementation of pension scheme of National Social
Assistance Programme (NSAP) in the State of Madhya Pradesh is concerned, the
ceiling for NSAP for Madhya Pradesh is as given below:-

IGNOAPS 1669627
IGNWPS 536412
IGNDPS 99924
NFBS 30826

It is upto the State Government to select beneficiaries out of these ceilings
given by the Government. The ceilings have not changed by the Government.

T Original notice of the question was received in Hindi.
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(¢)and (d) No such proposal has been received from the State Government
of Madhya Pradesh.

Schemes for Persons with Disabilities

424 . SHRI RAM KUMAR KASHYAP: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Government has formulated ‘Scheme of Top Class Education’
and ‘National Overseas Scholarship” for Persons with Disabilities (PwDs); if so,
the details thereof and number of Person with Disabilties (PwDs) benefited from
said schemes;

(b) details of measures taken to popularize the said schemes amongst
Person with Disabilities (PwDs);

(¢) whether Government has decided to provide Cochlear implant to
500 hearing impaired children per year with a ceiling of Rs.6.00 lakh per unit;
if so, details thereof and how many hearing impaired children have been given
assistance so far; and

(d) whatis the process for providing assistance to hearing impaired children
for Cochlear implant?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI KRISHAN PAL) : (a) The scheme of Top Class
Education for Students with Disabilities is under consideration. The Scheme of
National Overseas Scholarship for Students with Disabilities has been introduced
with effect from the financial year 2014-2015 and the applications received so far
are under examination. The details of brief features of the scheme of National
Overseas Scholarship is given in the Statement (See below).

(b) In order to popularize the scheme of National Overseas Scholarship
for Students with Disabilities, advertisements have been issued through leading
newspapers all over India and also through the website of this Ministry.

(c) As per the scheme for Assistance to Disabled Persons for Purchase/
Fitting of Aids/Appliances (ADIP), Ministry of Social Justice and Empowerment will
recognize an Institute of national stature from each zone to recommend children
eligible under the Scheme for cochlear implant, with a ceiling of Rs.6.00 lakh
per unit to be borne by the Government. Ministry will also identify and recognize
the Institutes in the zones wherein the surgery will be undertaken. Ministry will
identify suitable agencies for providing cochlear implant (500 children per year)
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under the Scheme. Income ceiling for the beneficiaries will be same as for other
aids/appliances. So far, 04 hearing impaired children have been operated on trial
basis and all of them are undergoing post operative rehabilitation at Ali Yavar Jung
National Institute for the Hearing Handicapped (AYJNIHH), Mumbai.

(d) The Ministry has made Ali Yavar Jung National Institute for the Hearing
Handicapped, Mumbai, a National Institute under this Ministry, as the nodal
agency for providing assistance to them. They invite applications by issuing
advertisements in newspapers (all India editions) and also through their website:
www.ayjnihh.nic.in. Applicants have to apply based on advertisement/ details on
web-site to AYUNIHH, Mumbai. Cochlear implant shall be procured by Artificial
Limbs Manufacturing Corporation of India (ALIMCO), Kanpur and provided at
the nominated hospitals. Surgery would be done at identified Government/State
Government approved hospitals.

Statement

Salient features of National Overseas Scholarship for
Students with Disabilities

1. Objectives: To provide financial assistance to the students with disabilities
for pursuing studies abroad at the level of Masters” Degree and Ph.D. in the
subjects specified in the ‘Scheme’.

2. Date of Commencement: 1st April, 2014.

3. No. of Scholarships: Twenty (20) every year including six scholarships
reserved for women. In addition there is provision of grant of Passage
Grants to two persons every year.

4. Minimum Qualification: For Ph.D. - First class or 55%(fifty five per cent)
marks or equivalent grade in relevant Master’'s Degree. For Masters’
Degree:- 55%(fifty five per cent) marks or equivalent grade in relevant
Bachelor’s Degree.

5. AGE: Below 35(Thirty Five) years, as on first day of the month of the
advertisement of the scheme.

6. Income Ceiling: Rs.6.00 Lakh per annum.

7. Maximum Two Children in a family: Not more than two disabled children of
the same parents/guardians will be eligible.

8. Quantum of Financial Assistance:
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SI. No. Type of Allowance Amount
1. Annual Maintenance Allowance For UK- GBP 9,900/~
For Other Countries - USD $
15,400/ -
2. Annual Contingency Allowance For UK- GBP 1,100/~
For Other Countries- USD $
1,500/ -
3. Incidental Journey Allowance Other Countries- USD $ 20/-
4. Equipment Allowance Rs.1500/ -
5. Tution Fees, Cost of Air Actual expenses shall be
Passage, Local Travel, Poll Tax, reimbursed
Visa Fees, Medical Insurance
Premium

9. Duration of Award - (a) For Ph.D. -- 4 yrs, (b) For Masters Degree -- 3
yrs.

10.  Mode of Disbursement: Direct to the candidates through Canara Bank.

DDRC in Telangana

425. SHRIMATI GUNDU SUDHARANI : Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether it is fact that four districts have been identified in Telangana for
setting up of District Disability Rehabilitation Centres (DDRC);

(b) if so, details of each of the district identified for DDRC, and aims and
objectives of DDRC; and

(c) performance of DDRC in each identified district of Telangana since their
setup?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL) : (a) No Sir. 7 Districts of Telangana
(Formerly in Andhra Pradesh) viz. Nalgonda, Warangal, Mahboobnagar, Medak,
Karimnagar, Rangareddy and Khammam were identified for setting up of District
Disability Rehabilitation Centres (DDRCs).

(b) Details of each of the district identified for DDRC is at Statement-| (See
below). Aims and Objectives of DDRC is at Statement-Il (See below).

(c) DDRC are set up in the identified districts to provide comprehensive
services to persons with disabilities. Performance of DDRCs in respect of funds
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released and their functioning are reviewed when the proposal for grant-in-aid for
subsequent year is received.

As per the DDRC scheme, the proposal for grant-in-aid is considered only if
prescribed documents namely audited accounts, utilization certificate, inspection
report in respect of the functioning of the DDRC in a particular year conducted by
District Authorities is received with the recommendation of District Magistrate/

State Grant-in-aid Committee.

Statement-/
The district identified for DDRC

SI.  Identified/ Set Implementing  Funds released to DDRCS Status
No. Approved up Agency/ during last 3 years
Districts/ Year Proposed and current year
DDRCs Implementing (InRs.)
Agency 2011-12 2012-13 2013-14 2014-15
1 2 3 4 5 6 7 8 9
1. Nalgonda 2010- Indian Red - - - - Ist Year grant-
11 Cross in-aid of
Society, Rs.17.20 Lakhs
Nalgonda was released
during 2010-11
for setting up
of DDRC
Nalgonda.
Grant-in-aid
proposal for
subsequent
year has not
been received.
2. Mahboob- 2012- Indian Red - 17,20,000 - - Ist Year
nagar 13  Cross grant-in-aid
Society, of Rs.17.20
Mehboob- Lakhs was
nagar released
during 2012-
13 for setting
up of DDRC
Mahboobnagar.
Grant-in-aid

proposal for
subsequent year
has not been
received.
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1 2 3 4 5 6 7 8 9

3. Warangal 2011-12 Manoche- 17,20,000 - - - Ist Year grant-

4.

5.

Medak

Karimnagar

tana,
Warangal

2014-15 Swayamseva

Association
for Parents
of Rural
Children with
Mental
Handicap,
Medak

District Rural
Development
Agency,

Karimanagar

17,20,000

in-aid of
Rs.17.20 Lakhs
was released
during 2011-12
for setting up of
DDRC Warangal
Grant-in-

aid proposal for
subsequent year
has not been
received.

Ist Year grant-
in-aid of
Rs.17.20 Lakhs
was released
during 2014-15
for setting up of
DDRC Medak.

Initially set

up and run

by the National
Institute of
Mentally
Handicapped
(NIMH), Secun-
derabad

under this
Department
during the year
2003-04 and
the same
handed over to
DRDA on
10.05.2007.
Thereafter,

no grant-in-aid
proposal for
subsequent year
has been
received from
the District
Administration/
State Govt.
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1 2 3 4 5 6 7 8 9
6. Khammam Yetto Rotarians - - - - Clarification/
be set Community Deficient
up  Service documents
foundation, sought from the
Kothagudem District
Authorities.
7. Rangareddy Yet to Indian Red - - - - Clarification/
be set Cross Society, Deficient
up  Rangareddy documents
sought from the
District
Authorities.

Statement-Il
Aims of setting up of DDRC

The District Disability Rehabilitation Centres are set up under the Plan
Scheme. "Scheme for implementation of Persons with Disabilities (Equal
Opportunities, protection of Rights and Full Participation) Act 1995 (SIPDA).
Initially, establishment of DDRCs started as an out reach activity of this Ministry for
providing comprehensive services to the persons with disabilities at the grass root
level and for facilitating creation of the infrastructure and capacity building at the
district level for awareness generation, rehabilitation and training of rehabilitation
professionals.

Objectives of setting up of DDRC

Setting up of District Disability Rehabilitation Centres (DDRCs) which would
provide rehabilitative support to persons with disabilities through:-

*  Survey & identification of persons with disabilities through camp approach;

*  Awareness Generation for encouraging and enhancing prevention of

disabilities, early detection and intervention etc.;
Early Intervention;

Assessment of need of assistive devices, provision/fitment of assistive
devices, follow up/repair of assistive devices;

Therapeutic Services e.g. Physiotherapy, Occupational Therapy, Speech
Therapy etc.;

Facilitation of disability certificate, bus passes and other concession/facilities
for persons with disabilities;

Referral and arrangement of surgical correction through Government &
Charitable institutes;
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*  Arrangement of loans for self employment, through banks & other financial
institutions;

*  Counseling of persons with disabilities, their parents & family members;
* Promotion of barrier free environment;

*  To provide supportive and complimentary services to promote education,
vocational training and employment for persons with disabilities through:-

* Providing orientation training to teachers, community and families

*  Providing training to persons with disabilities for early motivation and early
stimulation for education, vocational training and employment.

*  |dentifying suitable vocations for persons with disabilities, keeping in view
local resources and designing and providing vocational training and identifying
suitable jobs, so as to make them economically independent.

* Provide referral services for existing educational training, vocational
institutions.

Agreement in Space Technology
426. SHRI K.C. TYAGI: Will the PRIME MINISTER be pleased to state:

(@) whether Government has signed any agreement with any other
developing/developed countries for Research and Development (R & D) in Space
Technology; and

(b) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTER OF STATE IN THE DEPARTMENT
OF SPACE (DR. JITENDRA SINGH): (a) Yes Sir.

(b) Government of India and its national space body, the Indian Space
Research Organisation (ISRO) of Department of Space (DOS) has signed
agreement with other developing/ developed countries and their space bodies for
peaceful uses of outer space including Research and Development (R&D) in space
science, technology and applications. Currently, such cooperative arrangements
are in place with Argentina, Australia, Brazil, Bulgaria, Canada, Chile, China, Egypt,
France, Germany, Hungary, Indonesia, Israel, Italy, Japan, Kazakhstan, Kingdom
of Saudi Arabia, Mexico, Mongolia, Myanmar, Peru, Republic of Korea, Russia,
Spain, Sweden, Syria, Thailand, The Netherlands, Ukraine, United Kingdom,
United States of America and Venezuela.

Current status of per capita income and national income

1427. SHRI RAMDAS ATHAWALE: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) the current status of the per capita income and the national income
during the last three years, and till date; and

T Original notice of the question received in Hindi.
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(b) whether the per capita income and national income has increased in the
country during the current year, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMMEIMPLEMENTATION (GENERAL (Retd.)V.K.SINGH ) : (a) Estimates
of national income (measured as net national income at market prices) and per-
capita income (measured as per capita net national income at market prices) at
current prices during last three years and the current year are as under:

Year Net national income (Rs. crore) Per-capita income (Rs.)
2011-12 7846531 64316
2012-13 8841733 71593
2013-14 10056523 80388
2014-15 11217079 88533

(b) Yes. As compared to 2013-14, national income and per-capita income
at current prices during 2014-15 are estimated to have grown by 11.5 per cent and
10.1 per cent respectively.

Status of Central Projects in West Bengal

428.SHRIVIVEKGUPTA : Willthe Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) the details of starting cost, date of commencement, proposed
completion date and revised cost along with revised completion date of projects
taken up for implementation by Central Government and its agencies in West
Bengal in last three years;

(b) the details of the status of implementation of these projects; district-
wise; and

(¢) whether any project is running behind schedule, and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (GENERAL (RETD.) V.K. SINGH ): (a) to
(¢) Government in the Ministry of Statistics and Programme Implementation
monitors on-going Central Sector Infrastructure Projects costing Rs. 150 crore
and above on time and cost overruns, on the basis of information supplied by
the project implementing agencies. State-wise information is maintained (district-
wise information is not maintained). As on 01.12.2014, a total of 39 Central Sector
Infrastructure Projects being implemented in the State of West Bengal were on
the monitor of this Ministry. Of these, 10 were started during the last three years
(1stJanuary 2012 onwards). Details of these 10 Projects are given in the Statement
(See below). Of these, 4 projects are running behind schedule (at serial nos. 6,

7,8 and 10 in the Statement).
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Monitoring of Infrastructure Projects

429. SHRI P. BHATTACHARYA:
SHRI HUSAIN DALWAI:
Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether Government is monitoring projects especially those belonging
to Infrastructure Sector;

(b) if so, how may projects are behind schedule with cost overruns; and

(c¢) whether any decisions have been taken for their early completion, and if
S0, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (GENERAL (RETD.) V.K. SINGH ): (a) and
(b) Government in the Ministry of Statistics and Programme Implementation
monitors on-going Central Sector Infrastructure Projects costing Rs. 150 crore
and above on time and cost overruns, on the basis of information provided by the
project implementing agencies. As on 01.12.2014, a total of 731 projects were on
the monitor of this Ministry. As per latest project implementation schedule, out of
731 central sector projects, 306 projects were behind schedule and of these, 27
projects were with cost overruns.

(¢) The major steps undertaken to ensure completion of Central Sector
Infrastructure Projects without time and cost overruns include rigorous project
appraisal; On-line Computerized Monitoring System (OCMS) for better monitoring;
setting up of Standing Committees in the Ministries for fixation of responsibility for
time and cost overruns; regular review of infrastructure projects by the concerned
administrative Ministries; and setting up of Central Sector Projects Coordination
Committees (CSPCCs) in the States under the Chief Secretaries for removal of
bottlenecks and for facilitating the speedy implementation of major projects.

MPLAD funds for construction of toilets

430. SHRI AVINASH PANDE: Wil the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) the total number of MPs who have diverted MPLAD funds for the
construction of toilets in village homes, schools and anganwadis under the Swachh
Bharat Mission in 2014; and

(b) the State-wise break-up thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (GENERAL (RETD.) V.K. SINGH ): (a) and
(b) The implementation of the Members of Parliament Local Area Development
Scheme (MPLADS) is governed by the Guidelines on MPLADS. Members of
Parliament (MPs) are entitled to recommend works amounting to rupees five
crore (Rs. 5 crore) per year. Construction of public toilets is permissible under the
Scheme. Individual benefits are not allowed.

The implementation of the Scheme in the field is done at the District-level.
Data regarding construction of public toilets including in schools and anganwadis is
not maintained centrally by Ministry of Statistics and Programme Implementation.

Fund activities under Saansad Adarsh Gram Yojana

431. SHRI A. VINASH PANDE: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) the total amount of MPLAD funds being utilized presently to fund
activities under the Saansad Adarsh Gram Yojana; and

(b) the State-wise and Member-wise breakup thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (GENERAL (RETD.) V.K. SINGH ): (a) and
(b) Members of Parliament Local Area Development Scheme (MPLADS) is
for creation of durable community assets. The implementation of the Scheme
is governed by the Guidelines on MPLADS. Members of Parliament (MPs) are
entitled to recommend works amounting to rupees five crore (Rs. 5 crore) per year.
Contribution from MPLADS can be made to the Saansad Adarsh Gram Yojana
(SAGY) for the works that are eligible for implementation under the Guidelines on
MPLADS.

The implementation of MPLADS in the field is done at the District-level.
Data regarding amount of MPLADS funds being utilized to fund activities under
the SAGY is not maintained centrally by Ministry of Statistics and Programme
Implementation.

Funding for smart city project

432. SHRI T. RATHINAVEL : Will the MINISTER OF URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that Government has decided that public private
partnership was the only funding model for the 100 Smart Cities Programme;
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(b) whether it is also a fact that Government has called a meeting of all
Secretaries of Urban Development of all States for a consultation; if so, the details

thereof;

(¢) whetheritis also a fact that the Government had given a timelines of five

to ten years for full implementation of the smart city initiative?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL): (a) to (¢) No, Sir. The
scheme for developing Smart Cities is under formulation in consultation with
State Governments. The criteria will be known only after the Scheme design is
complete.

Time bound urban construction projects

433. SHRI  RITABRATA BANERJEE : Wil the Minister of URBAN
DEVELOPMENT be pleased to state whether Government is planning for time
bound approval for urban construction project, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL): Yes, Sir. Government
is envisaging reduction of timelines for obtaining various clearances for the
construction projects. Efforts have been made to steamline the regulatory process
and introducing fast track clearance by online plan sanctions. This being the State
subject, Ministry have advised the State Governments to minimize the time taken
for various clearances both within the Urban Local Body and Urban Development
Authority and consulting other regulatory Ministries / Department such as Ministry
of Environment, Forests and Climate Change, Ministry of Civil Aviation, Ministry of
Defence and Archaeological Survey of India.

Sports facilities in smart city projects

434. SHRI A.K. SELVAR
SHRI RITABRATA BANERJEE
Will the MINISTER OF URBAN DEVELOPMENT be pleased to state:

(@) whether Government is considering incorporating provisions for
adequate sports facilities, playgrounds, athletics tracks and recreation centers
while preparing blue print for 100 smart cities in the country, if so, the details

thereof; and
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(b) whether Government has received any proposal in this regard, if so, the

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL): (a) and (b) The Mission
for developing Smart Cities is being formulated in  consultation with State
Governments. The method of selection of cities will be part of the Scheme and will

be known only after the Scheme is finalized.
Cities covered under JnNURM

435. Dr. BHALCHANDRA MUNGEKAR: Wil the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) how many cities are presently covered under the Jawaharlal Nehru
National Urban Renewal Mission (JNNURM);

(b) how much amount has been spent on those cities during the last five

years;
(¢c) what is the outcome of this expenditure; and
(d) what steps are planned to improve the performance of the JNAINURM?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIA (BABUL SUPRIYO) BARAL): (a) and (b) Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) has ended on 31.03.2014. It had
two components namely, Urban Infrastructure and Governance (UIG) covering
65 Mission Cities and Urban Infrastructure Development Scheme for Small and
Medium Towns (UIDSSMT) covering all other towns/cities /.e. 836 towns/cities
excluding Mission Cities in the country. The details of amount allocated to these

cities during the last five years are given in the Statement (See below).

(c) Out of 1339 projects sanctioned during the Mission Period under
JNNURM, 705 projects have been physically completed so far, which have created

sustainable urban infrastructure facilities in the whole country.

(d) JnNURM has come to an end on 31.03.2014. Major learnings from the
JNNURM will be considered while designing the New Urban Development Mission
(NUDM) for 500 Cities which is under consideration.
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Statement

City-wise and State-wise details of ACA released
aduring the last 5 years under UIG of JNNURM

(As on 23.02.2015)

State / City Total ACA Released for Utilisation
Andhra Pradesh 1509.43
Tirupati 465.80
Vishakhapatnam 1043.63
Delhi 11880.00
Delhi 11880.00
Goa 1496.82
Panaji 1496.82
Gujarat 10048.88
Ahmedabad 1788.29
Porbandar 2762.34
Rajkot 1433.65
Surat 2516.43
Vadodara 1548.17
Himachal Pradesh 210.13
Shimla 210.13
Jammu & Kashmir 2526.60
Jammu 457.20
Srinagar 2069.40
Jharkhand 6462.21
Jamshedpur 417.03
Ranchi 6045.18
Karnataka 7053.17
Bangalore 1203.13

Mysore 5850.04
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State / City Total ACA Released for Utilisation
Madhya Pradesh 3014.55
Bhopal 1582.14
Indore 714.63
Ujjain 717.78
Maharashtra 15718.91
Greater Mumbai 957.38
Nanded 2963.16
Nashik 2754.73
Pune 9043.64
Manipur 2019.41
Imphal 2019.41
Mizoram 3275.79
Aizwal 3275.79
Nagaland 2389.54
Kohima 2389.54
Punjab 8533.38
Amritsar 7310.25
Ludhiana 1223.13
Tamil Nadu 11928.60
Chennai 6282.82
Coimbatore 5645.78
Uttarakhand 2093.53
Haridwar 1459.21
Nainital 634.32
West Bengal 35525.45
Asansol 1836.03
Kolkata 33689.42
GRAND TOTAL 125686.40
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City-wise and State-wise details of ACA released
during the last 6 years under UIDSSMT of JnNURM

(As on 23.02.2015)

State / City Total ACA Released for Utilisation
Andaman and Nicobar 223.25
Jungleeghat 223.25
Arunachal Pradesh 4497.03
Aalo 396.10
Basar 323.93
Bomdila 359.93
Dirang 964.35
Doimukh 408.14
Koloriang 607.05
Roing 727.20
Seppa 276.98
Yingkiong 433.35
Chhattisgarh 9318.49
Bhilai-Caroda 3984.84
Korba 5333.65
Dadar & Nagar Haveli 745.89
Silvassa/Amli 745.89
Goa 2064.63
Bicholim 687.04
Sanguem 198.28
Sankhali 1179.31
Haryana 1491.20
Ambala 1491.20
Himachal Pradesh 15479.14
Baddi 1333.74
Dharamshala 2027.38
Hamirpur 2594.07
Kangra 697.20

Kullu 909.56
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State / City Total ACA Released for Utilisation
Manali 601.70
Mandi 3287.20
Nagrota 440.40
Nalagarh 654.60
Parwano 290.88
Rampur 765.66
Rewalsar 190.00
Sarkaghat 1686.76

Jammu & Kashmir 9780.87
Leh 9780.87

Jharkhand 1287.12
Chaibasa 1287.12

Karnataka 30736.96
Bannur 694.45
Bentwal 1681.74
Birur 852.73
Chikodi 1321.54
Curumitkal 737.10
Doddaballapura 1326.18
Hukkeri 920.69
Kanakpura 2468.40
Kundapura 1894.72
Muddebihal 1512.74
Mundagod 489.52
Ramdurga 2894.67
Sadalga 1945.53
Sankeshwar 1506.34
Sedam 985.67
Srirangapatna 828.43
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State / City Total ACA Released for Utilisation
Thirthahalli 331.92
Tumkur 7959.20
Yellapura 385.39

Kerala 586.67
Malappuram 586.67
Madhya Pradesh 86362.17
Aastha 216.51
Aathner 611.12
Amarwara 864.90
Amla 191.06
Anuppur 608.49
Badi 314.24
Baihar 162.24
Baikunthpur 293.10
Balaghat 1713.20
Baldeogarh 505.92
Barkuhi 675.30
Barwaha 681.98
Begamganj 556.89
Betul 1304.83
Bhaisdehi 193.20
Bhedaghat 241.36
Bina 1550.20
Budni 201.68
Chachaura-Binagan; 53.71
Chandameta 701.40
Chanderi 245.94
Chhindwara 4932.56
Chicholi 80.00
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State / City Total ACA Released for Utilisation
Chindwara 1247.85
Chitrakoot 527.87
Chourai 430.22
Churhat 92.84
Dahi 372.72
Damoh Phase-l| 1486.38
Damua 1097.21
Deori 920.67
Dewas 6126.81
Dewas Phase - || 1590.00
Dongar Parasia 1644.54
Dongar Parsia 482.55
Guna 2856.17
Harrai 550.43
Hindoria 455.34
Isagarh 251.76
Jiran 219.97
Jnuuardeo/Jamai 972.83
Junardeo 138.38
Kareli 1598.10
Khirkiya 490.28
Khurai 1648.17
Kolar 2084.17
Kolaras 493.61
Kotma 719.83
Ktni 1826.80
Lakhandaon 207.75
Lanjhi 1056.35

Lodhikeda 244.70
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State / City Total ACA Released for Utilisation
Lodhikhera 166.93
Mahidpur 673.50
Malanjkhand 331.77
Malhargarh 219.57
Manawar 640.30
Mandla 53.29
Mandleshwar 583.35
Mandsaur 2254.55
Mohgaon 524.59
Multai 1061.17
Mungaoli 648.16
Narsulalaganjj 146.16
Neemuch 618.39
Newton Chikli 729.38
Pandhurna 3399.42
Pandurna 825.50
Patan 131.84
Pipalrawa 385.69
Pipariya 2080.67
Piplanarayanwar 309.34
Piplanaraynwar 195.71
Piplarawa 145.88
Piplya mandi 582.49
Porsa 478.29
Prithvipur 201.92
Rajgarh 763.11
Rajpur 195.60
Rampura 782.55
Rehti 84.64

Unstarred Questions
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State / City Total ACA Released for Utilisation
Sabalgarh 576.02
Satna 3235.03
Satwas 558.96
Sausar 2477.27
Seoni 1894.32
Shahganj 365.76
Shahpura 547 .46
Shamgarh 949.60
Shamshahbad 352.99
Shivpuri 259.91
Shujalpur 199.60
Sidhi 847.42
Singoli 105.88
Singrauli 3118.10
Sirmaur 392.00
Sonkutch 199.60
Suwasara 705.72
Tendukheda 411.46
Waraseoni 1217.18
Maharashtra 60776.95
Aurangabad 14627 .56
Baramati 1001.73
Dhule 4964.80
Gangapur 716.32
Gondia 5028.71
Ichalakaraniji 3304.10
Kalmeshwar 830.69
Katol 1704.40
Kolhapur 17016.40
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State / City Total ACA Released for Utilisation
Kopargaon 1595.97
Malkapur (Karad) 1636.59
Rahata 561.68
Shirampur 1974.52
Shirpur Warvade 1231.11
Shrigonda 1929.57
Sinner 2652.81
Nagaland 139.50
Dimapur (Tenyiphe-| area 139.50
Odisha 10109.11
Baripada 2151.20
Choudwar Phase-1 396.35
Cuttack Phase-1 2746.00
Jajpur 180.74
Rourkela 3082.23
Sambalpur Phase-ll 1552.60
Rajasthan 25849.49
Badi Sadri 860.49
Bhadra Phase-I 3573.08
Chirawa Phase-| 2525.73
Fatehnagar- Sanawar-I 1469.97
Jaitaran 1388.42
Kekri 376.40
Kushalgarh 1661.42
Laxmangarh 2785.42
Nawalgarh Phase-| 3284.51
Nimbaheda 3109.28
Ramgarh Sekhawati 1795.70

Suratgarh Phase-| 3019.06
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State / City Total ACA Released for Utilisation
Tamil Nadu 32300.01
Arakkonam 3098.07
Arani 1291.22
Attur 367.18
Chidambaram 2295.35
Cumbum 741.06
Dharapuram 734.63
Jolarpet 1359.79
Kangeyam 569.49
Karaikudi 1113.46
Kayalpattinam 2373.60
Kodaikanal 1689.20
Kovilpatti 2824.05
Mettur 2260.67
Nagercoil 2622.59
Periakulam 1225.04
Sattur 1183.01
Thiruchengode 482.84
Thirupathur 3073.17
Thiruvathipuram 448.57
Tindivanam 1802.77
Vandavasi 744.25
Uttar Pradesh 12947.04
Amethi 399.87
Auraiya 1648.35
Ghaziabad 2953.26
Gorakhpur Part-lI 1932.36
Kasaya 418.09

Rae Bareily 4247.39
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State / City Total ACA Released for Utilisation
Sultanpur 1347.72
Uttarakahand 5230.54
Barkot 204.30
Gopeshwar 287.27
Haldwani 1395.20
Joshimath 292.35
Karnaprayag 88.31
Mangalaur 1434.80
Muni ki reti 37.60
Nandprayag 38.22
Narendranagar 194.02
Purola 168.00
Rishikesh 706.24
Rudraprayag 202.50
Uttarkashi 181.72
West Bengal 11356.50
Coochbehar 1453.94
Dubrajpur 926.70
Joynagar-Mazlipur 746.51
Kalna 1117.47
Nabadwip 3140.67
Panskura 1410.04
Ranaghat 2561.17
GRAND ToTAL 321282.56

Unstarred Questions

Protection of water lakes

436. SHRI VIJAY JAWAHARLAL DARDA: Wil the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether any Water-Body-Development Authority was set up in Delhi to
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